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RAJYA SABHA
Monday, 18th March, 2013/27th Phalguna, 1934 (Saka)

The House met at eleven of the clock,

MR. CHAIRMAN in the Chair.

ORAL ANSWERS TO QUESTIONS
MR. CHAIRMAN: Question No. 281. ...(Interruptions)...

DR. V. MAITREYAN: Sir, on India's silence on the Resolution.

...(Interruptions)... We have given a notice.

MR. CHAIRMAN: We will take it up after the Question Hour. ...(Interruptions)...
After the Question Hour, please. Now, Question No.281. ...(Interruptions)... 98 SISy,
ST | ... (ee)... We will take it up after the Question Hour. ...(Interruptions)... I have

already informed you.
9 7g AT
*281. S1. facreed®t @ . w1 w@E W A 999 B Pu T fH
(@) w1 AfRE, TRl SR IRWRPRT P B W H IyAd  agqed
el &1 @ e 9 @ ogEfd wem @ W w; eiR

@) Afe =, 1 fg v ant F IRE, 7T uew H feefed afdal dRemen
3R IRIRGRT FAFRAT BT fba-fbee gaeR 4 @9 & fou smEfed & g &

(M SE AW B [FAfET FEERET b T T ANEd deld WBR P U™
affed & ek

(@) 31 WS P MU P &, IR a8 iR gl b dRT 3R @l
qF WX Bl RE IdY WA Bl b H AU WHR gRI R-RT HEH I ST
® &7

G W G R & R )y (@) ¥ @) U QAR 9w ved w® 3@ faw
T R

feraor
@) i, &

(@) fUed 9™ 9uf & SRE q& goW ST H dgHed @il @ U e
el @ Wl & Wy § WM W owfe @em vd ) @reedemR) i,
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1957 @I GRT 5(1) & Ifdd WM HAG F $Had Th AHa RMq 99 el

TRIUARTE Sfedr . fa. & f $E WReR b1 qd orgdied Afed fhar g1 q@
IFAIGT H UA¥ F BARYPR Il H 954 waRI &7 H BRI Wi & fau §l

@M I YUY AR A U @HT Usl & fay @EE smded, oW fe
faron (9 Ry 7 ooy ™1 ¥ e WHR F UM dfdd g1 OTTH W IS
MG g SRR, dfge 3R W 8 & forg sifdfees &t o1 5(1) &
Sffd q@ o/gHled & fov 1 Pad WRE WA WS R T9 W @RSl &
Al H dE WROGR BI Yd IJAIGT U §1 SS SEed SREE @l eRT
6() @) & i iR &3 W 9 e ¥ we uel @ Wefa & fay ¥l
IY A TEdl 9 NG SR/ SRR &F & foav wlRw Ruma M, 1960 &
59(2) & TG AW SFAl & AU ARREET 9 ge & fu Fl

(F) F& WHR 7 Y WHRI & AT FH9d d < F 399 T B
Ripad SR FRiEor & fag fey v SuRl o @Rt fdaRenn § fear war gl

faqvor

15-03-2013 @1 Refd & gaR @i g H cfdd 7T JaT
WPN W HI @A U Hedrd

B . BUAN BT A It &= RIClNSI Rerfar

1 2 3 4 5 6

1 I SRYBIY GAURR 145484 POR oREE I WHR I
e for. EESUR RSkl EE R

2 T S dlRISe 4 BRI SIRARY AT H3Terd § ufshardie

ASY BHdHeT  IeRIST

. for.

3 JHR SRAYGIY  GALTRR  159.945 fag=T Xar LEISRIEECERICIR]
veIfiges fof. TRIAX

4 JHR SRAYBIY  GALIRR  258.867 fe=rc Speart  Haera # ufehared=
veIfages fof. TRIAX RNkl

5 F IRAA FALIRR 965 BFCAR ARl UR LEIGRICECIER IR
e Tl
far.
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1 2 3 4 5 6

6 T SRYSIY  gAURR 78.863 RIS gR TSl | g
vaIRes o, SRR AT

7 EEERIEC FA-URR  198.863 qog! AR Hallerd § Ufshares
e for. SRR AT

8 ESEEEISIC] FAURR 6.5 AN WAQRl gR HATerd § gfcharedi
A s
far.

9 I T I 44 THRI; I T AT H ufomaefi
Feforaa fa. ST TR

10 Y <frerer dlE v 9.28 qT SEAR  HATT H HfhATe
AT dexTse IR

11 ot ST, e 404 I eI PIC] HATeT § Ufshamen=
RIELRYS] 3ARH SEGEN
R

12 A Torer IeXTSC  4.36 BaCIW IHE deal  FHAT | UihariE
e BRI EA

13 T U, TS 4.91 TRIR THEIT 9RT HAT § ufsharefE
BIEStAIH YD ST

14 2 qgPpa drg 2761 THRIR IO SAAR THS e
TRt D,

FrieT
IRD

15 IS RN JITSe  4.46 BTACIR SR AT § Uihare=
g HeAl

16 T ERT FrioT 22 TAI SHT dTATEIe HAT § UfshareiE
EICEERGS] 3ED
e fa.

17 IR e P 3T 201.22 CEGIE] TR § i
SR o LTIy gXSl Hedl

0 fa
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faqeor

I H 3Gy @HT @l NIRYE N [GFT @& forv Iy WRARl &

(i)

(i)

(iv)

(vi)

(vii)

(viii)

WY wEGgT § dg AN o [FElifdd #eH Sord 8-

T R @i (fem v fafes) sfafw, auasieom) & arT 237
b d8d o8 WARI Bl [T W9 &b FEHer & fov g 9w @
fav @=r m R

PRp AWM G Pl T R PO B T bR b o0 5T
JIII-e-3epR-a  Iffy  (Taiigdh) wfed e & Fars &F T R

Al IS WWBRI Bl YR Aded b SWN, IR WA, 4o
SRl USSR, AA-SWNHAis & Uolierul iR ¥y gors wifed
HR afe Wfed dY WAT Bl ud o SR PRI #Ra $ fafire
U™ F AT BRAS SHEl AN B T of Ts Bl

foAi  04.03.2009 B F=T FHGI-FE-HNTSR-UE  |HAfT If3d & g
rri g affe gt IRl IR Wdld drs WRAR HATE/[AERT @l
faffea g1 affa sy @ MRt o= & fou eiean & wEea
§ W& wmel |fed 9 @ W @l R OfER & fog fefa s
Jq Jodb W @ T

eI drg oM 3R Yed GRSl W 9 URe d9M b SUE P ek
| TS WOl PE Bl 7 REH dad Y@y R IR I WRBR
ERT wafd Wil W e e & uRaed @t ergAfa Erft

dH-ged faurT T oud W Wles JMTl B s fafd G ga
I WHR & Y died o o ey €1

SEORMN HAe T | g9 TRl @ e o fey € fh wse SR
@ g1 uHl ¥ ffd & fog Wd & smarme ? wQus ufhar @
GO FAN |

WHR 7 @il WRevr 3R fIerd W, 1988 & W 45 H weies
09.022011 ®I A fhar & R afl @iHel, @mial wifew,
fRfde ok sfa-SwmEdRl & g 9RAE @H R H USHeRoT FRAM
T @Sl & Faniion SR okgied $ AU @Sl 6 oed b AR W
qe MR W gfad e ifard w) fem w2l




Oral Answers [18 March, 2013] to Questions 5

(x) 9RAE WM W A deorge oAl d GRY wife &l d @l owde
& fov e fw eREd @1 Mo fHw gl

x) PE WHR 9 T H A8 P AR HHN R$ & AMPH WR W
A GIT B o b o SiRew wdlwe Wi mn Tfed fear ®l

Permission for mining

1%281. DR. VIJAYLAXMI SADHO: Will the Minister of MINES be pleased to

state:

(@) whether permission for mining of precious minerals available in the

country has been given to individuals, institutions and private companies;

(b) if so, the names of the individuals, institutions and private companies
along with area of land in hectares allocated to each of them for mining in

Madhya Pradesh during the last five years;

(c) the names of the companies of that State whose mining applications are

pending with the Central Government; and

(d) the steps being taken by Government to stop illegal mining being
carried out in the area nearby these mines, reserve forest and the areas around

dams?

THE MINISTER OF MINES (SHRI DINSHA J. PATEL): (a) to (d) A Statement
is laid on the Table of the House.

Statement
(a) Yes, Sir.

(b) During the last five years, so far as grant of mining leases for precious
minerals in the State of Madhya Pradesh is concerned, Ministry of Mines has
conveyed prior approval of the Central Government under Section 5(1) of the
Mines and Minerals (Development and Regulation) [MMDR] Act, 1957 (Act) in one
case only, viz. M/s Rio Tinto Exploration India Private Limited. The prior approval
is for the mineral diamond over an area of 954 hectares in district Chhattarpur,
Madhya Pradesh.

(¢) Seventeen applications for mining leases received from the Government

of Madhya Prades as given at Statement-I (See below) are pending with the

tOriginal notice of the question was received in Hindi.
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Central Government. Of these, eight applications are for prior approval under
Section 5(1) of the Act for minerals iron ore, bauxite and manganese ore. Only in
case of eleven Atomic Minerals and ten major minerals, prior approval of the
Central Government is sought. Eight applications are for grant of mining leases in
excess of the area limits prescribed under Section 6(1)(b) of the Act. The remaining
case is for exemption under Rule 59(2) Mineral Concession Rules, 1960 from

notification for general public of the area previously held or reserved.

(d) The Central Government in co-ordination with State Governments has
taken steps 7are given in Statement-II to curb and check illegal mining in the

country.
Statement-1

Mining Lease proposals received from Government of Madhya Pradesh

pending in the Ministry of Mines as on 15.3.2013

Sl.  Name of Minerals Area Village/ Status

No. Company District

1 2 3 4 5 6

1 M/s. Jaiprakash ~ Lime Stone 145484 Kothar chhirhai  Query to State
Associates Ltd. Hect. Satna Government

(SG)

2 M/s Jiwan Lime  Bauxite, 4 Hect. Jariyari Satna Under process
Chemicals Pvt Laterite in Ministry.
Ltd

3 Ms Jaiprakash Lime Stone  159.945 Bihra Rewa Under process
Associates Hect. in Ministry.
Limited

4 Ms Jaiprakash Lime Stone 258.867 Hinoti Judvani Under process
Associates Hect. Satna in Ministry.
Limited

5  Ms Grasim Lime Stone 965 Hect.  Borlaye DHAR  Under process
Cement in Ministry.

Industries Ltd
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M P. Ltd.

1 2 3 4 5 6

6  Ms Jaiprakash Lime Stone 78.863 Raghunathpur Query to SG
Associates Ltd Hect. Satna

7 M/s Prisim Lime Stone 198.863 Chulhi Majhiar Under process
Cement Ltd. Hect. Satna in Ministry.

8  M/s. Grasim Lime Stone 6.5 Hect. Sitapuri Dhar Under process
Cement in Ministry.
Industries Ltd.

9  M/s. Rasmi Iron Ore 44 Hect. forest division Under process
Metaliks Ltd. Chhatarpur in Ministry.

10 Shri Neelesh Iron Ore, 9.28 Hect.  Tapa Jabalpur Under process
Agarwal Laterite in Ministry.

11 Shri GS.Lime Iron Ore 4.04 Hect. Bandarkola Under process
and Minerals. Jabalpur in Ministry.

12 M/s Ganesh . Laterite, 4.36 Hect. Amoch Katni Under process
Minerals Fire clay in Ministry.

13 M/s. A.V. Mines Manganese 4.91 Hect. Naganwat bari Under process
Pvt. Ltd. Ore Jhabua in Ministry.

14 Shri Mukul Iron Ore, 27.61 bijaiya Jabalpur  Query to SG
Khamparia. Manganese Hect.

Ore

15  Shri Jagdish Bauxite 4.46 Hect.  Tikariya Katni Under process
Patel. in Ministry.

16 M/s. Hira Power Manganese 22 Hect. Ukwa Balaghat Under process
and Steel Ltd. Ore in Ministry.

17 M/s. Shanghi Clay 20122 Dhanwahi Under process
Infrastructure Others Hect. Haraiya Katni in Ministry.
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Statement-11

Steps taken by the Central Government in co-ordination with State

@

(i)

(ii)

@iv)

)

(vi)

(vii)

(vii)

Governments to curb and check illegal mining in the country.

State Governments advised to frame rules to control illegal mining as per
Section 23 C of MMDR Act.

State Governments advised to set up State Coordination-cum-Empowered
Committee (SCEC) to coordinate efforts to control illegal mining by including

representatives of Railways, Customs and Port authorities.

State Governments advised to adopt an Action Plan with specific measures
to detect and control illegal mining including, use of remote sensing, control
on traffic, gather market intelligence, registration of end-users and setting

up of special cells efc.

A Central Coordination-cum-Empowered Committee having representation
of major mineral bearing states and concerned Central Government
Ministries/Departments was constituted on 4.3.2009. The Committee is
holding regular meetings to consider all mining related issues including

matters relating to coordination of activities to combat illegal mining.

Railways have instituted a mechanism to allow transportation of iron ore
only against permits issued rake-wise and verified by State Government,
apart from taking measures to fence and set up check post at the railway

sidings.

Customs Department has issued instructions to all its field units to share

information on ore export with State Governments.

Ministry of Shipping has issued a direction to all major Ports to streamline
the verification procedures for movement of consignment by road and rail

to Ports for exports.

Government has notified amendment in Rule 45 of Mineral Conservation
and Development Rules, 1988, on 9.2.2011 making it mandatory for all miners,
traders, stockist, exporters and end-users to register with IBM and report
their transaction in minerals on monthly basis for a proper end-to-end

accounting of minerals.
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@ix) Indian Bureau Mines had constituted Special Task Forces for inspection

of mines in endemic areas by taking the help of Satellite imageries.

x)  The Central Government has set up Justice M. B. Shah Commission to
inquire into large scale illegal mining of iron ore and manganese ore in the

country.

3. fAogesdt wrk W, FHlcd @ dRE 7 Uy H Y e @ TS
TREME a1 off 8T &1 98] do-98 o suf Sdicds &1 d8f S of Us 3ifsx
TEd B, O dipd TSAMEIH ¥ SO¢ oW W WHd ARl gRT 9RI-aHd )
T fAy S I E W Uew § o} Ue wddl @ WR Sl Tl W, g8
¥ A R dEdleeRk & S ff @ ARl gRT gHel B W Bl W,
99 &9 & Iiex A SHhl WEH B Ihdl QAT T (HGE)...

st QUi oMU wWIeE R e

S facered®t @ wR, H ogdved Woen <€ gl 9 & # ORI R @
& fou for S & S ofaRed SRl ® W 3 @9 axd € e d@ fF S
ROd BR¥T ® SOd @ S='M T8 Biel &1 99ufd Wy, WU (@) & SR
d A #Al S 9 pET B Ofb R Rl H O faoel ewe dwd Rar fewd
URITIRYS Sfear WL fl. @7 9 954 BoeaX &F foar ©1 s9d #§ e A
W AE YAl A § b I8 e el eRen Bl R/ A W 8k g, @l
F faU o deX A MU A SR A M iR 3w W fRAT dRe EW

st Wk ware g
St UBET AEMSHT: IR, ...(FAHM)...
sit wumfe: oMY S AR L (EEH).. T S, i |

A e 9. wee: SEl 9@ oy WA B a1d Al We | @ g, 98 d9gd
g HEaqul &1 H Qa1 AFaT g B I8l 99 g 9 A Wewl, (U |l TH.UELUS.
3R S AR a6 € R I F S S-AN AN 2, ST forg W 9% e 9gd
FEAqU 91 8, il 3 UG dgd & SRR 8l WA 8| W;E PHRMA P ARY AR
Wl H SRR BRG I P AST A, 39S g W mIet by 0 g1 9w @ g9
98d @l BRIATE 8, R S Y @ & fIY PREE! B 78 S Ugd Aie dF
gyl # ASR SR HisTR fRedw & 0y WA dl Id HYA H I NN 3R
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A TH. GRT 01-04-2009 A 30-09-2012 Th PXId 9,510 VHIMSIR. oo &l T8 & 3R
9 247,823 MeAT A B T &1 AP @ $AH 1,060 PRIS UY Bl W aGA
o T B IFH Y AST GG, IHRT WIS W fHA SIr TR AT ART ART
=Y a1 § AT Wewn ® A g, Riifh I8 AR 9gd ol g1 H I8l Ugaw Al
el ADHT g

St qumfer: oMT SHA 9S R |
M e S e W, I/ S QIR U fHAT (). .

M [ART: 99 99ved YT U TRH Wil | U 9dved Bl T, 3@ AU GERT
SEISGER M
ft foTem o1 e S IE A yeT § P SRl BRA Sl Bl al e

qr?

§ FeT @Ed & P Tae $OgAlNe ARAE Bl Bl dRE IS SR
N IVREIT BT & Thells d Bgs WRUc WfdoH & SIRT Ig§f B HY B!
gl ST [ O@ART W UM 2 AR R g8 @ a1 H S A9 9adl gl

st wumfy: oMy SiREd WeR @I W W9 ST

o1 it wmh W, W ousd gdvEd @1 Sia™ TEl o fb e Sfud deR
F IRY T P P G B SAM & T2 W, S B Pl 9gd g9l URAT
fear T 8 iR SUA el BCHdR Wl BRI o W d8 HEHEl GEAT IR VE
gl WelRy, W W WA € fP s el 4S9 W &d 9 fead e #Ri
@ iR ST WeR @ fHad o & wiftd g8 w2

St JuOfr oMU TP WAl b1 S ST

M e 9 ueel o™il W Y Rl g ® SR SW S uRar femm
T, 98 Ugd WueM ¥ oy fewm mm ¥ W), 9uRE & 9RT 70 9 fhamiex
ORI F YR F g S QU M| v WReR W Sfyd srEfa e & oA
SE % SRM G A 261836 9RC R & 33416 ER @Il HHA W W@ &
AR e, derel iR dfcomw @ faRy S & for gRT SR femRarse
farer @ srgafd &1 F gRT TS WER Bl ERT eem & faw eme aw
ST 65 G YT et & w9 H YA R Wl FW T 384 dRIE U
@ faw fear & iR ga M9 2200 WRIE JUT BN @I HWIEAT B
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M § B gRT 400 Al @ e fEm mm gl sEd SR d o6
d 8 'R Al & Fgfea e Soell, dfea onft oml &1 & gHarRAT
furcie ® dot e & &g € 98 @Wa b1 P B} Al |

SHRI RAM JETHMALANI: Sir, I am quite appreciative of the hon. Minister's
reply about illegal mining. But, I want to ask the hon. Minister whether he has
examined the rules which have been framed under the MMDR Act, particularly
Rule 37, which I have never seen in my practice at the Bar for the last 70 years
that there is such an absurd rule which says, "No person shall enter into a bona
fide agreement — Bona fide is the word used, — under which the contractor
advances substantial finance to the lessee." Is this the way of stopping illegal
mining? You have a contractor who advances money to the poor lessee. The
lessee may not have his own money to be able to extract economic wealth for the
country and you prohibit it by saying that 'no person shall enter into a bona fide
agreement." The word used in Section 37 is "bona fide". Please, at least, you make

a statement that you will consider this rule and repeal it as early as you can.

At fRTem 91 e AR AR T S W UBl 8, S99 WRIed & ale Y
i 99 T € &R S9d JIRY S UMIS dRAT SRRl oFRN, WRAR HEl | 39S
folg Tae 2011 W1 A P UM TSl g Tl SWH P W Yl W@l ¥ fB
LR TR IR PR 8 |

SHRI RAM JETHMALANI: At least you say that you will consider this rule.

M feaem S e T faR R |

St TRET AT AR HA SN, UM U SR W 9 ¥ fF smy @ e
bt & oy R 5 10 [{gell W PRaE! ol 8 T g0 e fdy @
S B W e REe d e Ry € R A 98 deot @1 A sy
USY 9 g S Bil g9 fdgre @1 HRU IE T [ 0 WIR AR b
WHR & @ § Ig W T8 ¢ b 9 B A 1 B SAReR e 2l
AT Wated SRS 4 39 R # qww ol © v €1 § A @ S o9
S ArEdr § 6 uAfaRvr wAC, ST WRAR R AUH AW, w1 F Al
oI AU H P UH WK I q H, N @I P A o @ A
W 9 Y7 §AA A WAT BH AR WHRI Bl UAr W e
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§t e & wear gl S, § AWar € fF S o[y wEd @ <@l §, 98
P SRY el W gl A Usd € g’ © fb g@el e Bl R @ el
TAR ;BT 93 gU el @ ff ¥ Iw WART @l ft ¥ e b @ W 2
2005 W FE WHR, T WHRI & A e oy @+ & R =T &
U 7 &R e &R W d B @l @ dad IR @ dM aR @ gl
s S Ml IF 21 WAl A B g ST fhu M gl Yed, A Yo,

$ft TRET IAETET: Ig SAd gAY U oIl ¥ .(hIEM)...

it s g AR L (caEm)...

St TR WErer AFNT HA SN, M S WA fIwm ¥ SN g ug form g
R oM onft U Bl H o Meda 99 S aEal gl Medd 99 a8
T 5 omm o gl @ % 39 W B WA Wel B @ ¥ IR Sy e
SRl ¥ 9T Udied R $ 399X H By MSY 3T ©l nft Scwgl @
AR M TH W A, dIC H WRU e T P derd fey, @ 3 fewg A
BYl T¢ ¥ J JuW §HWN §, O RV 9 S s 21 H g§ S aredn
g b @I HAmed, TR HARE SR ST WHR, 1 I Ml doe) ud H
G P AR H Py TH W Ad TR BN, I B A b9 I, dfa TqE Al
EuIY

St oo 9 e IT Sxad T, @ T AR, TR AYET IR e
T @Y doy sEd IR H SN AR SR g9Rl YRAT el |

N AT TgIGt GENT SN, W I B IR N1 AT B, Aot e S
9 98 g go fown v swlew o9 g9 o e goAl ©l

Pension scheme for 100 per cent handicapped persons

*282.SHRI RAM KRIPAL YADAV: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) the pension schemes available to 100 per cent handicapped persons

especially senior citizens in the country;

(b) the criteria for availing the benefits of those schemes by such senior

citizens;
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(c) whether States are also providing any such pension or financial support

to them; and
(d) if so, the details thereof, State-wise?

THE MINISTER OF RURAL DEVELOPMENT (SHRI JAIRAM RAMESH): (a)
to (d) A Statement is laid on the Table of the House.

Statement

(@ This Ministry is providing a pension of Rs.300/- per month per
beneficiary in the age group of 18 to 79 years as an additional central assistance
to handicapped persons with severe or multiple disabilities belonging to Below
Poverty Line (BPL) family, under the Indira Gandhi National Disability Pension
Scheme (IGNDPS) which is a component of the National Social Assistance
Programme (NSAP). This includes senior citizens in the age group of 60 to 79
years as well, with 100 percent disability. From the age of 80 years onwards, these
beneficiaries are considered under the Indira Gandhi National Old Age Pension
Scheme (IGNOAPS) and provided with a pension of Rs.500/- per month per

beneficiary.

(b) Abeneficiary under IGNDPS must be in the age group of 18 to 79 years
and must belong to a household below poverty line according to the criteria
prescribed by the Government of India. Additionally, the beneficiary should be
suffering from severe or multiple disabilities as defined in the "Persons with
Disabilities Act, 1995" and the "National Trust for the Welfare of Persons with
Autism, Cerebral Palsy, Mental Retardation and Multiple Disabilities Act, 1999
(National Trust Act, 1999) revised from time to time and any other guidelines

issued by the Ministry of Social Justice and Empowerment in this regard.

(¢) and (d) The funds for NSAP are released as Additional Central Assistance
(ACA) to the States by the Ministry of Finance and to the UTs by the Ministry of
Home Affairs. Identification of beneficiaries, sanction and disbursement of
assistance is the responsibility of the State Governments/Union Territory
Administrations. The States/UTs have been requested to make at least an equal
contribution to this ACA. The pension provided under IGNDPS State-wise is given

in Statement.
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Statement

Monthly amount paid per beneficiary under IGNDPS by

State Governments/UnionTerritory Administrations

SL. No. States Amount Paid (in Rs.)

NSAP State Pension Total
1 2 3 4 5
1 Andhra Pradesh 300 200 500
2 Arunachal Pradesh 300 0 300
3 Assam 300 0 300
4 Bihar 300 0 300
5 Chhattisgarh 300 0 300
6 Goa 300 700 1000
7 Gujarat 300 200 500
8 Haryana 300 350 650
9 Himachal Pradesh 300 150 450
10 Jammu and Kashmir 300 200 500
11 Jharkhand 300 200 500
12 Karnataka 300 700 1000
13 Kerala 300 150 450
14 Madhya Pradesh 300 150 450
15 Maharashtra 300 300 600
16 Manipur 300 0 300
17 Meghalaya 300 0 300
18 Mizoram 300 50 350

19 Nagaland 300 0 300
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1 2 3 4 5
20 Orissa 300 0 300
21 Punjab 300 250 550
2 Rajasthan 300 200 (below 75 500 (below 75
years) and years) and
450 (75-79 years) 750 (75-79
years)
23 Sikkim 300 100 400
24 Tamil Nadu 300 700 1000
25 Tripura 300 200 500
26 Uttar Pradesh 300 100 400
27 Uttarakhand 300 300 600
28 West Bengal 300 100 400
Union Territories
29 Andaman and 300 700 1000
Nicobar Islands
30 Chandigarh 300 300 600
31 Dadra and Nagar Haveli 300 300 600
32 Daman and Diu 300 300 600
33 NCT Delhi 300 700 and 900 1000 and
(for SC/ST/ 1200 (for
Minorities) SC/ST/
Minorities)
34 Lakshadweep 300 300 600
35 Puducherry 300 700 1000

Mt IH FUA Ied: FUURT S, BAN W H IRE 989 wuET 21 ¥El 8 |
10 BRIs aM gl 8, fApam € @ & R d @3 W W 8§ SFel S
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ST P gl faar & vy I T 5 WS & FRU, KRR & BRU S E
# dM A del dF g Aedd | €, 7 WdR W OWERl H O UdRM aR S
g1 3 ua gopEt @ gEl Ble Id ¥ MR A & fog dwR F e,
Slifqpro & fAT aER "ol SK €1 9WERI g UM Bled W REd B SIR
SR TE@T arel By el E

Mt WURE MU WA yB Wifog |

M I PUA AR W, § WAl B & gl AR H Pv JHUSS @ g,
aft @ |ara Saer @Rid ERm|

st guufe: geided! § Jeuke T8, Bdd Ward gl gl

At I Ppue ART: H WA € bR T gl H W el g Fde & U9
e gl ¥E 9gd Wl @ Wy g1 ®1 T ST gl @ gled <@l g7 A S
T e fear fF 18 ¥ 79 A H AP TF b g P BW 300 IWY T B 8,
IqA AP MY dlel AT P OBA 500 YT T IE &l T 300 IUY YIA H AW
ufifeT 10 dUU & fewE W fHl wfdd B Ue WRowddl g7 d SHd Bl W
AR HRA H HME FAL S F fHw &2 geld I8 ¥ fF . (caum)..

s [l U FIvEd By, @i |
N I FUA dqeT: H FvIT Y9 B gl
it wumfe: SREy, SR QMU g9 9RY UH Hald WX ol .(IGEH)...

Mt IM FUSA ST W, d I o o @ § 9 9% PR @ gl TR
oy W, ol W OH omar g g8l W Y@ b A YORGWR A ATl arll bl
W& 60 TR W WA ®, oifhd SHdl URM % WU A dad 300 U Ay S
7w T IR 9T TP R WMy e d g § FR o wogen
g, N WS ' O T 98l (au)..

st Ul Hare w®r g 9s?

A W FU e W, § a8 gl g8l T wud W A8 e g1 W=
St 9 wer fb faf=r = § #2700 BUY, BET 800 BUY, el Ud BOR BUY
o € (aud).. dfeT S8R # A= 300 ¥UT fAed € .(EEmM)...

MR. CHAIRMAN: I am afraid, you will lose your supplementary, be careful.
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A M FUS AT g H d9vad PR @ gl H W Sl W A8 S wned

T ..(aum)...

MR. CHAIRMAN: One supplementary has been taken off your right.

Mt IH FUA AT FA S, MU Ig gA fF F OWIR UE B AR
ST B g, dife W P g Te | e UvE AioET ads o dde

St SRRTT I 9UIfT AEld, 39 9wy WS 9w H SR SffaR H Ud
gl gs o, 99 H PE o1 & FT WHR ERI S A FE@YOl URM ASEN
AM B TERd ® MR g AHen o faarTfim ¥ # WY |ewm @1 9ar
gl g 5§ S & AR @& € &5 S dvm ' e <d g fwarh &R
fQeaiai & forg @9 @@ vuy gfd wEML g9 P fg @ Wl wuv ek orR ad
d W U™ W JUY, A AT AqUUW Tl TP FeM Bl SRwd ©l 9 IAE W
g faR & W £ &R el S @M # 8 IR 39 W PRAlE N

RIS, TP AA@l H PEA ARA g b AU [ WHR W AT IoIC
H SR ORe, Ao, oW We SR ¥El SR A MEn, foel, sRImm SR I
d G I P ogee A U fewn S g 98 ke W W ggd el g1 e
F AR W T M TS B YEA A IRRSH W & ded H & fag
PIg 600 PRI PUY B A od &, W T WWIR (U & doic ¥ 2,100
IR I cdl Bl R A, W IFeRl $ ogaR, fadmami & fau e e
GGG I oo DT S R | B 1 G T SR B B | S O G | T ol | i
g 3R BR & S s AR UM ANE §, S9b AgAR [BR d 39 A aRe
22,000 fa@ei @1 deM & S| L (@EEH). t$ e, § SHar § 5 uw
I T e fAFart @ uRwmr qgd iffd gl S uRWW g ST S
B PEd © & WE fad & fou o=l ufowd @ W IR fAediar gF =k,
it 9 AR @1 g f6 feam @ aRewr W B8R =iy & A R
H TR B [pai@r & WE < SY R Sl WF 89 <d 8, 98 P8 T P
fefawrgs tem el =@1iRel § fiopa I8 Amar § & 99 A vuu WRE <9 9@
g feft &1 e 98 W W E| .(cuaum)...

At I T Y@ A HE SN, b WWAR Al IR IS 8, dlbd [ IRBR
T PR E B, TH T WA AR
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st |wfr T8, e S, 98 eyl It is not your turn. ...(Interruptions)... Tt
is not your turn. ...(Interruptions)... S PUE fl, R 0 Th fAde d AT
Afteied! yo dHd §, @ iUl

N IM PUA IGT: W, BAY AU A ARNT w87
§t wmfr safay 5 o te wfieded et # R fme o fag €

At I FUS AGT W, VA TS Tl F AH MY F AU B ARG,
A HA S T R s ¢ sfies ugd ey €1 e awl # o R
RMT Bl d dF W OBUY AST W 9 @, dfed f[ER s d U @t e
IRy W oAEl femr g1 U SR W g §, dfed fER SH uqw 7

Mt U T TEE ANE, ' 9RI W g

sft wwmufer: oMY wier 98 SsU|

it I Ppuer T W), foe H O ORI ().

St wumfe: SRIT qEr S, Weh UM UE @R Hige € o §8 Syl

#ft W FUT A”T W, H AFER HA ST P U MR e dRal g (P
Ser fawar ok g9l & fov 9 9em @ 9@ e B A @ #A S, e
SidM Al U A IR 9 RE O SWA geiN Al W AN gWR Buy N, difh

ft SRRW [ W, A W B PR e g, ORI B oAEN W OB H AR
gl § dAfyea § b a@ @ 9ed g 39 W AbEsa faR W siR #
TR SAD] AT oA AR g b oo o Gu #r sMee ® SRS uRwm
g T URAdT o b faU BW queg €1 A WR wiedl @l e miRe 9
fr g1 W, RER & d9mal § S 9 a1 &, Al 89 JW A Bl qA® o
U T E § A omue wrfie W A W vuy @ B @Ryl we IoAl #
AT qEl 8 U ¥ (caem)..

M I T Y@ AW R b IR H Idsyl . (TEEH)...
M SRM [/ H BR & arR H 9@ FRar gl ..(FauE)...

ot SuwwfY: Wi, oMU 98 WSVl ..(au)... Please do not interrupt.
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SHRI PREM CHAND GUPTA: Sir, why can't he tell about Bihar? He is just

beating about the bush. ...(Interruptions)...

ft SRR e § fdER W& e jEl gl (e W, § [ER & g
SR il @ wHe Wbl gl fd8R # S 8" 300 ¥UY <d €, IHHI Pl match-
ing contribution I WHR H TEl A Tl THAT H3 I<d H 7§, Rifd e]d
. (FEEF)... AU 3 FH B Qg ().

st wumfer: ey 95 STl .(9E)...

S SRRW T M0 9 WA IR QY| (@) 39 W oad gegl #
fofl I @ Serd el FR @ g, Rilh P I WHR Al 8 b a8
T A W P S9d gvie W UM & S RE Bl e WAR P UTE B Sl
300 ¥W ¥, SHH PiS contribution [ER WHR A & AW 8 W AT
meu f[BR goie § fawarl & fog fear mm gl W IMeRl & AgAR fAwdri
& foag R & soic d 200 3¢ wfd 7M1 WE @ w@wE e gl

MR. CHAIRMAN: Thank you. Shri Venkaiah Naidu. ...(Interruptions)... Please.
Next question, please. ...(Interruptions)... ¥4 v Sff, wigl 48 S| .. (GEM)...

Please sit down.

Mt REm< At W, IR WHR ¥ RN JHaHRI AR 73 W a9
St% TN B (aT)...

MR. CHAIRMAN: Shivanandji, please.

#t IM FUIA A& W& TEHR sEloY g P (@awm)...
MR. CHAIRMAN: Please sit down.

SHRI M. VENKAIAH NAIDU: Sir, we are not here to degrade any State.
Every State is independent in this country. They have got their own programmes. I
agree with the Minister that every State has got its own programme and its own

way of taking care of these people.

Sir, I would like to know from the hon. Minister whether he is aware that Dr.
Mihir Shah of the Planning Commission Task Force had said that the pension for
the aged and the physically handicapped should be Rs. 1,950 per month. We also
had the Tendulkar Committee Report which said it should be a minimum of Rs. 950
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per month on the basis of the increased inflation. The Minister was saying that it
was under consideration. My point is that the inflation has been going up day
after day. He has already agreed that Rs. 300 per month is just nothing for the
aged and the physically handicapped. That being the case, will the Government act
on the recommendations of the Task Force of the Planning Commission and on
the recommendations of the Tendulkar Committee? Also, exactly how much time will

he take to take a final decision in this regard?

Mr. Chairman, Sir, the Minister was expressing his helplessness saying that he
was only a Minister, and he had to go to the Cabinet, efc. But that is the system,
Sir. As far as the House is concerned, you are the Government and you are
responsible to the House. So, please be clear, by what time will you take the final

decision in this regard?

SHRI JAIRAM RAMESH: Sir, I don't think the hon. Member was present
when I had responded in Zero Hour. I was more than clear. I had said that the
Mihir Shah Committee Report has been submitted and it has made many
recommendations. I had also announced on the floor of the House four or five
basic principles for changing the current pension programme. Let me repeat those
principles. First, we are in favour of universalizing pensions with exclusion criteria,
rather than confining it only to BPL families because we all know what the
credibility is of the BPL lists in various States; two, we want to redefine widows.
Right now widow pension is available only for widows in the age-group of 40 to
59. The proposal is to provide pensions to widows above the age of 18 and not
above 40. Three, the proposal is to provide pensions for single destitute women
who live separately. Four, the proposal is to redefine disability, not on the basis of
80 per cent disability but 40 per cent disability. Five, there is the proposal to link
the pension to an inflation index, like we have linked the MNREGA wages. Sir, the
total implication of this is, % M9 W1 TR WM HHA & 9 & I NG 27
RIS AWERI 96 Ugad €1 39 W B9 a9 Als 9 IR RIS DUl Wd B
g1 ¥ S uE gwE i Ooame e onl kW § PR sel A frerfl, a1 2.7
RS T, dfed W WA bs WIR G PG 9 PRIs AR db UeH uga |
W, o9 5 M PEr T 5 3w W @I B ok S W HREE! 8M @ SRRd
Y oq R R N W A ael 9w W N W A el ¥ ok §
UM SR W TS SRR Py Wahal g b '9 fAfer wme @i @ RelRai @
FHRTHS <1 H o@d & &R & $Th] o oIui|
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SHRI M. VENKAIAH NAIDU: I am not asking any question.
...(Interruptions)... 1 am only seeking your guidance. ...(Interruptions)... He has said
that he has made a proposal and it is for the Cabinet to take a final decision.
...(Interruptions)... He is speaking for the Government. My specific point was that

in what time-frame they are going to implement this scheme. If every Minister..
SHRI JAIRAM RAMESH: I will answer your question. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Please bear with me for a second.
...(Interruptions)... You are more intelligent, I know that, to circumvent the issue.
My point is that if every Minister says like this, then the House will not be able

to come to any conclusion. ...(Interruptions)...

MR. CHAIRMAN: There is a decision-making process. ...(Interruptions)... You

are well aware of it. ...(Interruptions)...

SHRI JAIRAM RAMESH: I am not circumventing the issue. The hon. Minister
has been my predecessor in my Ministry. He could have very well implemented
the recommendations he wants to recommend now. But it does not matter, better
late than never. ...(Interruptions)... 1 have said on the floor of the House that
within the next six weeks, we will take a final decision on restructuring of the

pension programme. ...(Interruptions)...

SHRI ANANDA BHASKAR RAPOLU: Respected Sir, while understanding the
concern of the hon. Minister towards the physically and mentally challenged
population of the country, through you, I would like to know from him about the
scope of easing the conditions of certification and facilitating the physically
challenged persons to get certificates much nearer to their residence such as Block
Offices and Mandal Offices. Is there any thinking on the part of the Union
Government to guide the State Governments to have a small committee at the
Mandal or Block level for issuing of the certificates by the revenue and medical
officials? Is there any scope to widen the pension scheme towards the mentally

challenged persons?

SHRI JAIRAM RAMESH: Sir, the suggestion is very welcome. Under the
present circumstance, getting the certificate for 80 per cent disability is exceedingly

cumbersome. We have to simplify the procedures. One of the directions is to



22 Oral Answers [RAJYA SABHA] to Questions

redefine the disability with 40 per cent. I do believe that by making it universal
with exclusion criteria, we would also be making sure that many disabled, who do
not come under the BPL list today, will become eligible for pensions. Sir, there is a
very serious problem on pension that I had mentioned earlier in my intervention a
couple days ago that except in four or five States pensions do not get paid every
month. Orissa gets paid it every month, Andhra Pradesh gets it paid every month,
Tamil Nadu gets it paid every month, Haryana gets it paid every month but in
most States in India, pensions get paid once in six months or once in seven
months. This is not a satisfactory state of affairs. We must ensure that on a
designated day, either the first of the month or fifteenth of the month, as the case
may be, pensions are paid monthly to the aged, to the widows and to the
disabled. The only answer is the Direct Benefit Transfer System. I hope that once
the Direct Benefit Transfer System gets rolled out across the country, pensioners do
not have to go to banks and post-offices to withdraw their pensions but the

pensions will be paid to them on their doorsteps on a fixed date every month.

ol v @ e suer 9wl #elew, § S wdvEd e @ie e ol Sl
ST @ o W gl fgar g, e B SR gg B Ue waq uika gl
gucTRll & R fApaRll & W el SN @ ® SR oS S ofed I fore
@ 7 qOR <@ T, 98 ufifed gg ' S @ § SR fawawi @ W W
Fet S IE T

HEley, H oue "egw W WA SN W IE SN AR b RT S SIaR
I BRI & g § |d & R 99d & f& S9o g8 zal S feat @
@ 3R fganh @& W F A W A IR WE Aot ¥ WS dearr MR SR
fAwa e & Tge) Fed-dled SH@l UM B 9gd W U e # owd @
RIS ARG R O < G O ke e | L B ol £ Ll e S ol
A fe 7' T o0 AR S9F Wi § fhRs S W Ugd 9N, difh 8w
G faMrT IR fadwa fIWrT & FaR Fe-dlc w], AT fARTET ST A Rl
Is?

3P TR I AR @ Bl 2l TR ISY WRAR 9¥ BN, o e
FfRY| S fr A e wEr f offewm, ofiy udw, afterrg, sRamom enfy
I ¥, SEl W e, goptt iR fawah o ufy #wde dv e ¥ w
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JHEAN H 9 T fF R I W, @ N AR 9 S TRe IS 7 SiE W
D UG SRR Tedl g, o IR, SR OQ¥, W QY BARTIe oNfE, 98l W
e Mt @ ufd wEN e T8 e uRlt ¥ el Wef W BE WEM, 9 HEN
T eMe WENM ¥ UH aR UvH fyendl €1 F s PR A FEan g B o'W gl
300 & A T B, THBI THRM P WA FSRI B, UG SABI U HSAT
o feeam Fe9 91 gAR g1 sl e SRRt s @ B Bl § R
TR & Y WS H g AR F WP T W sEh aR § Fel gl o™il Usdl
WO A A BH AR WY WW A SO B I8 dB P WW H SN g A OURE
It & W H W ¥ OAE Mg W WG ¥ fh W # WM feeam # 9gd
TART, &% WHR & IR F I8 WM T fF o e ara § 89w Uit
Ul SUEIY Al B Al b SRa™l dd SRRdedl URNM Ugdl dd | s9d fou
T WBRI F WY WS H g SR H SRie wxar § 6 us, S Ad B
IR IR b IR UM M W el uRAR 9@ Ugddl § A Wew @
gl ArEdl § b e awen § Hl §1 ¥E WA bE WBR A I WWDRI
& O Fem @ o g I & Id dEen 9 9mie deanr o wnier faes
FAed 96 Ugad, g8l 9 el d@ ugedn, Rdl @ @Siel. 9@ ugaT sk
dSiell ¥ el 9 ugE, s Q9 OEhA H HEMl o O g ¥ s W W
& e € SR BART I8 IR ® fF 89 Uvm @1 3w U ¥El ¥ dwn I
F A A P fABR HAE W UgAg, o g8l 9 A el 9 ugdl s
STl Uh-S¢ W NN, il g dgd dAsdyul URadd | 99 Hs HATA™
e g1 SR B A dbar AIg Sh A ®El B 89 SRR I8 WM @R I©
g R WeR #H Hur N § f& UYum waven # uRadw @gl Mg WRm IRy
B I8 TR ATh] ey |

Use of Black Money in elections

*283.SHRI ANIL DESAI: Will the Minister of LAW AND JUSTICE be

pleased to state:

(a) whether, during the last five years, maximum amount of black money

meant for election campaigns was seized from Uttar Pradesh;
(b) if so, the details of black money seized from each State in the country;
(¢) how Government is going to utilize this money; and

(d) what effective steps Government is going to take to curb black money

during elections, particularly during the 2014 elections?
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THE MINISTER OF LAW AND JUSTICE (SHRI ASHWANI KUMAR): (a) to
(d) A Statement is laid on the Table of the House.

Statement
(a) No, Sir.

(b) The Election Commission has intimated that elaborate mechanisms for
monitoring of Election Expenditure were first adopted by it in Bihar Assembly
Election, 2010, and after evaluating their impact, the Commission further decided to
enforce similar measures in subsequent General Elections to the Legislative
Assemblies of Assam, Kerala, West Bengal, Tamil Nadu and Puducherry held in
2011, Assembly Elections held in the States of Uttar Pradesh, Punjab, Manipur,
Goa, Uttarakhand, Gujarat, Himachal Pradesh in 2012 and Nagaland, Meghalaya and
Tripura in 2013 and bye-elections. During recent elections held in 2011, 2012 and
2013, details of unaccounted money seized from each state in the country are as

under:

Assam - Rs. 2.24 Crore

West Bengal - Rs. 8.54 Crore
Kerala - Rs. 1.14 Crore

Tamil Nadu - Rs. 36.54 Crore
Puducherry - Rs. 0.12 Crore

Uttar Pradesh - Rs. 36.29 Crore
Punjab - Rs. 11.51 Crore

Goa - Rs. 0.60 Crore

Manipur - Rs. 1.08 Crore

Andhra Pradesh Bye-poll-2012 (18 AC + 1 PC from Nellore) - Rs. 30.65 Crore
Uttarakhand - Rs. 1.30 Crore
Gujarat - Rs. 2.18 Crore

Himachal Pradesh - Rs. 0.10 Crore
Tripura - Rs. 0.051 Crore
Meghalaya - Rs. 0.73 Crore

Nagaland - Rs. 3.36 Crore
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(c) The Election Commission has intimated that the cash seized is either
deposited in State Treasury for orders of the court or handed over to Income-tax
Department for taking further action under Income-tax Act; and wherever, the

seized money is linked with poll offences, complaint has been filed in the court.

(d) The Government and the Election Commission are seriously concerned
about the growing influence of "Black Money" in elections. The Election
Commission held meetings on 4th October 2010 and subsequently, with all
recognized political parties and discussed issues related to use of "Money Power"
and issued comprehensive instructions for control of money power during recent

elections.

The Election Commission's instructions were challenged in the Gujarat High
Court in W.P. No. 231/2012, which passed order on 09.11.2012 restricting the
powers of Election Commission of India, to order search and seizure of cash.
Subsequently, the Election Commission filed Special Leave Petition before Hon'ble
Supreme Court against the order of the High Court and keeping in view the
interim direction of the Hon'ble Supreme Court of India vide its judgment dated
30.11.2012 in SLP No. CC20906 of 2012 (Election Commission of India Vs.
Bhagyoday Janparishad & Ors), the Election Commission has modified its

instructions.

The measures taken by Election Commission include opening of separate
division in the Commission to oversee election expenditure, appointment of
Expenditure Observers and Assistant Expenditure Observers, deployment of Flying
Squads and Static Surveillance Teams to keep vigil over movement of cash linked
with candidates or political parties, or items of bribe meant for inducement of
elections, liquor and other illicit items during election and their seizure, Media
Certification and Monitoring Committee to keep a watch on media advertisements
and suspected cases of paid news, Maintenance of Shadow Observation Register
and Folder of evidence in respect of each candidate, Video Surveillance Team to
oversee major items of expenditure, opening of separate bank account by the
candidate for the purpose of election expenses and involving the Income Tax
Department to keep vigil over movement of cash through the airports, hotels,
financial brokers etc. in the constituency during election process. The Election
Commission has also issued instruction to all candidates and political parties to

avoid cash transactions during election process.
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Government of India has been receiving suggestions/ recommendations on
electoral reforms from time to time from various bodies including the Election
Commission, political parties, eminent persons, State Legislatures and public bodies.
In the light of the experience gained during elections and suggestions received from
time to time, the successive Governments have taken measures to bring electoral

reforms by amending the elections laws.

To carry out further reforms and with a view infer-alia to eliminate the use of
unaccounted money and money power in elections, the issue of electoral reforms in
its entirety has been referred to the Law Commission with a request to consider
the issue after taking into consideration the reports of various committees in the
past, views of the Election Commission and other stake holders and suggest
comprehensive measures for changes in the law. The Law Commission has been
requested to give concrete suggestions by April this year. The Election Commission
has offered its views on some aspect of the suggested electoral reforms. On
receipt of the recommendations of the Law Commission, matter will be further

examined in consultation with the political parties and other stake holders.

SHRI ANIL DESAI: Sir, first of all, I would like to thank the hon. Minister for
his elaborate answer. My first supplementary is regarding the usage of black money
in elections. On usage of black money, the reply that has been given by the hon.
Minister elaborately says that in the last few years — you have given the answer
from 2010 onwards — whichever elections have taken place in the States, even the
by-polls in Andhra Pradesh that has unearthed some Rs. 30-odd crores or so, the
usage of black money is very rampant and whatever measures are being
contemplated by the Government are not sufficient. Election Commission will be
facing a real acid taste in the general elections which are due within a year or so.
For years together, right from seventies onwards, the Joint Parliamentary Committee,
a few committees like Dinesh Goswami Committee and even the 1999 Law
Commission Report have suggested reforms and also how to curb the usage of

black money in the elections.
MR. CHAIRMAN: Put the question please.

SHRI ANIL DESAI: Sir, I am putting the question. In 2004, while addressing
the Joint Session of Parliament, the then President had also announced regarding
the partial State-funding of elections which was recommended by the Law

Commission too. The Minister has given that it is, again, being referred to the Law
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Commission and measures whatever are being contemplated are expected by April,
2013 or so. My question is: Will the Minister see that it is put on a fast track and
usage of black money is really curbed which would help the electorate in the
country? Because, today, the voters are taken for a ride for a few amount of
money. They do not understand the power of their voting. They do not
understand that by voting for short-term gains, they are putting their long-term

future at stake.

SHRI ASHWANI KUMAR: Sir, I am grateful to the hon. Member for asking a
very pertinent question, a question that goes to the root of the purity of our

electoral process.

Sir, successive Governments have been working on ways and means to
gradually eliminate the use of black money and unaccounted wealth in elections.
Sir, the Election Commission, for the first time, in 2010, started an elaborate
mechanism for monitoring the use of black money in elections, and we have
statistics from 2011 to 2013 which have been given out in my reply, which show
the most excessive use of unaccounted wealth and expenses in elections come from
number one—Tamil Nadu, number two — Uttar Pradesh, number three —Andhra

Pradesh; and we have 15 States whose details have been given.

Sir, as far as the future course of action and the roadmap for the future are
concerned, I can assure the hon. Member that we, this Government, have taken
very concrete measures to take forward the process of consultation which has been
going on for the past several decades, if I am say so, since 1972, at least, when
the Tarkunde Committee first dwelt on this subject. I have asked the Law
Commission to give me a concrete set of suggestions by April, by next month. I
have given him three months, three months ago; and they have promised to get
back to us with a concrete set of suggestions, which, Mr. Chairman, Sir, will then
be put for consultations with Leaders of all political parties with a view to arriving
at a broad political consensus and then move forward accordingly. Any legislation
on electoral reforms must have broad acceptance with the political leadership of all

parties.

As far as the State funding of elections is concerned, that was one of the
proposals that has been doing the rounds from the last several years; but there is
no consensus on the fact whether the introduction of State funding of elections

will actually help to eliminate the use of black money in elections. There is also no
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consensus on what is the extent of State funding that is either permissible or
should be permissible or is indeed affordable. These are extremely complex matters.
There have been stakeholder consultations throughout the country by my
predecessor. I am also in consultations with the Election Commission of India, with
the Law Commission, and I would like to assure this august House that every
sincere effort will be made to ensure that we give to our country a democracy that
is pure at its roots, namely, its electoral process is such that eliminates the use of
excessive black money and thereby eliminates the possibility of certain kind of

people to invade the electoral process.

SHRI ANIL DESAI: Sir, my second question is, again, regarding the use of
black money through media by way of paid news. Of late, this has been a real
problem which is faced in various States, by various candidates and various
parties too. Now, the Press Council of India has also reported what has happened
in recent Assembly polls in one of the States 'that paid news is creating real
problems and self-regulation which has been exercised by the Press itself, media
itself, is proving a bit ineffective.' Sir, elections are just a year away. So, I want to
know, through you, Sir, from the Minister what measures will be taken in
consultation with the Election Commission of India to curb the menace of 'paid

news' in the forthcoming elections.

SHRI ASHWANI KUMAR: Sir, it is without doubt true that in recent years,
this issue of 'paid news' has surfaced and has been treated in certain fora and in
courts as one of the kinds of genre of corrupt electoral practices. This has been
considered by the Group of Ministers. The Press Council of India has recommended
that suitable amendments in the Representation of People Act may be effectuated
in order to make the 'paid news syndrome' as actionable and specifically made as a
corrupt practice. I personally believe there is a great weight and merit in the
suggestion and I have no doubt that very soon a concrete decision will be taken.
It has engaged the attention of various institutions in the country. It is a reality
and that reality has to be faced. I am, indeed, most grateful to the hon. Member
for having raised this issue. We are looking at it and, before long, a concrete
policy in this regard would be formulated to ensure that the paid news syndrome

does not vitiate the electoral process.

SHRI D. BANDYOPADHYAY: Sir, I am grateful to the hon. Minister for giving
certain data relating to illegal money seized in the elections. But the point is, if

you consider its total value, it is not even one-tenth of the iceberg of the total
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money involved. It is only the tip of the iceberg. No one knows the amount of
black money involved, but there are certain estimates that the total money involved
at about Rs.1.4 trillion. My question is, will the Government consider making the
Election Commission run a concurrent audit at the time of elections, on a random
basis — it is not possible to do it wholesale— to check how-much money is being

spent, as the elections are going on?

SHRI ASHWANI KUMAR: Sir, a very elaborate mechanism has been put in
place by the Election Commission, and I must say that the Election Commission has
done an outstanding job in ensuring that there is real-time and effective monitoring
of electoral expenses while the elections are on. Sir, I would like to reiterate what I
have stated in my reply. The measures taken by the Election Commission in this
regard include opening of a separate division in the Commission to oversee
election expenditure, appointment of expenditure observers and assistant expenditure
observers, deployment of flying squads and static surveillance teams to keep vigil
over movement of cash linked with candidates or political parties or items of bribe
meant for inducement of elections, liquor and other illicit items during elections
and their seizure, media certification and monitoring committees to keep a watch on
media advertisements and suspected cases of paid news, maintenance of shadow
observation register and folder of evidence in respect of each candidate, video
surveillance team to oversee major items of expenditure, opening of separate bank
account by the candidate for the purpose of election expenses and involving the
Income Tax Department. So, a comprehensive set of measures have already been
introduced. They have been in application in the last several elections, and I think,
as a result of these measures, the issue of use of unaccounted money in elections
has actually become more visible and is a subject matter of public debate. Also,
an effective monitoring mechanism to the extent it is possible within the existing

policy framework has, in fact, been put in place.

SHRI K. N. BALAGOPAL: Sir, corporate funding is a major source of black
money in elections. I think, if corporate funding is banned, corportates are asked
to give it to the Government, and Government uses that money to aid the States
in elections, it would prove helpful. My question is whether Government would
consider banning direct corporate funding to political parties, and instead, collect

the money and use it for State-funding or State-level assistance in elections.

SHRI ASHWANI KUMAR: Sir, the question will arise only after we decide

upon State-funding of elections. Once a view is taken that State-funding of
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elections is the preferred mode of funding of elections, then, the issue of asking
the corporates to fund a particular part of the electoral expenses could be one of
the mechanisms considered. There is already a suggestion that there could be a
kind of a cess or tax on corporates with a view to creating a corpus within the
Government system. But that is a function of a prior decision which has to be
taken whether, as a matter of policy, State-funding of elections has to be introduced
or not, and no decision has been taken on that aspect yet. I do hope that after I
receive the recommendations of the Law Commission, I would be able to take the
matter, threadbare, to the leaders of political parties, with a view to finding

common ground to proceed ahead.
MR. CHAIRMAN: Shri Seelam. ...(Interruptions)...

SHRI JESUDASU SEELAM: Sir, black money in politics is a very vital issue.
...(Interruptions)... It has been observed that expenditure per candidate is on the
increase. I am happy that the hon. Minister has explained various measures. But
these are all on paper. I would like to ask the hon. Minister if there is any impact
because of these measures. Is there any impact on the expenditure? Is there any

study that because of your initiatives the black money has come down?

Otherwise, could you please quantify, State-wise, money seized during the
elections? In some States, subject to correction, there is a ten-fold increase every
year in the use of black money. The impact of this is that Rs.16 lakh crores have
been spent in this country every year. Most of the money is spent at the State

level. ...(Interruptions)...
MR. CHAIRMAN: What is the question?

SHRI JESUDASU SEELAM: The Member of Legislative Assembly, for instance,
spends money, say, Rs.10 crores to get elected. Then he cites shamelessly how this

money could be recovered. ...(Interruptions)...
MR. CHAIRMAN: What is the question?

SHRI JESUDASU SEELAM: I think that it is becoming institutionalized. What
is the impact of these various initiatives taken by the Government and the Election
Commission? Did you commence any study? Do you have any empirical evidence
that by virtue of these measures the instances of use of black money have come
down? If not, what are the serious implications and serious measures the

Government is contemplating?
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SHRI ASHWANI KUMAR: Sir, it is nobody's case that all is well with the
electoral system. I start it by saying that we need to purify the electoral processes
and rid the system of the influence of unaccounted wealth which is a reality. But it
is equally true that having been seized of this matter for a while the Election
Commission, in exercise of its disciplinary power, under Article 324 has taken
initiatives. These initiatives may not be fully adequate or may not be fully
sufficient. But the fear in the mind of the candidate that Election observers chasing
them in the Lok Sabha elections is certainly there. To that extent, the brazen use or
the open use of the excessive wealth has certainly come down to an extent. It is
not my case, however, that we can rest with our laurels. We need to move ahead.
We need to find the law that would be credible and effective and would certainly

ensure, over a period of time, the elimination of black money.
*284. The questioner (Shri N.K. Singh) was absent.
Financial assistance to Bihar for dams

*284. SHRI N.K. SINGH: Will the Minister of WATER RESOURCES be pleased

to state:

(@) whether Government proposes to extend financial assistance to Bihar for

the construction of dams’ inundation canals on flood prone rivers;
(b) if so, the details thereof;

(c) whether Government proposes to undertake negotiations with Nepal for

arriving at an effective solution for the problem of flooding in the State; and
(d) if so, the details thereof?

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT): (a) to (d)
A Statement is laid on the Table of the House.

Statement

(a) and (b) No such proposal for construction of dams' inundation canals in

the State of Bihar has been received by the Government.

(c) and (d) Yes, Sir. The Government of India has been having continuous
dialogue and negotiations with the Government of Nepal through various bilateral
mechanisms on matters related to flooding in the State of Bihar. An Indo-Nepal
Joint Ministerial Commission on Water Resources (JMCWR) has been set up by

both the countries which is headed by Ministers of Water Resources. The first
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meeting of JIMCWR was held on 15th February, 2012 wherein various issues related
to water resources Sector including construction of large storage reservoirs, like
Sapta Kosi and Pancheshwar Multi Purpose Project efc and flood management
issues of Bihar were discussed. Besides, flood related issues of Bihar are also
discussed in the meetings of Indo-Nepal Joint committee on Water Resources
(JCWR) which has so far met 7 times and is last meeting was held 24-25 January,
2013 at Kathmandu.

In addition to above, there are 8 other Task specific Indo-Nepal Joint
Committees which also meet regularly and discuss various issues related to flood

management in the States bordering Nepal including the State of Bihar.

Both the countries have already agreed for strengthening of the embankments
of Bagmati, Kamla, Lalbakeya and Khando rivers and to extend the embankments
along these rivers to higher ground in Nepal in order to control spilling of flood
water of these rivers. Besides, the flood protection works on Gandak and Kosi
projects in Nepal are already being maintained by Indian side. The bilateral
Committees also meet regularly to address the issues about implementation of these

works.
MR. CHAIRMAN: Questioner is not present. Let the answer be given.

St IollT TaT wSk W, 39 I B 98 & ¥ el oWl ER % Gy #
S SR U B B, 98 SR b PRgRM SR ARdl W Y g9y WM & ey
gl § AeEEr w0 S @l qar Agm fb s ddre @1 S Siae S g S
geN SN e & f5 €9 & Mo & R ¥ fiEerR WorR ¥ B UWE u|
T8 gam ¥ S='M ®al g, 'No such proposal for construction of dams' inunda-
tion canals in the State of Bihar has been received by the Government.' ¥R, Ig
Jae € P AR Tl T AT el el Pel T T b [ER 7 98l maE aom
gl oMy o SR % oifom WRImw Bl ug, R e W wu ¥ g bEl ®
f&% 'Both the countries have already agreed for strengthening of the embankments
of Bagmati, Kamla, Lalbakeya and Khando rivers and to extend the embankments
along these rivers to higher ground in Nepal in order to control spilling of flood
water of these rivers." ¥R, TADI AAGd R T3N? Ig8 ARA AR AU & g H
U IR wweliar 8 5 a1 @ 9Rd & WHR & R 9Rd & o &
Ted W Ry 9M € A1 U H WBR F gRI AU B ANET P ded Ny
S8, R i ffeR WeR @ yfier w1 g2 A8 & W b A B OGHSI
g, dl 99 9 & dEd ER WER IRAE ] ol & Yo I' Al o
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WPR P T A & fF MU QA ¢ b d@ A PE-HHA A GHIN BRA 5, I
I b A e oW @ fRa U o9 € SR S9d Al FEi B gl W,
T4 U B SR PORE W SR E, $HH OWROR 4 @1 AR 9§ @8R @ TR
fear &, <9 @ RIE fFa € SR Wed @ YERIE fRAr T FUAl sHGI
WEERT & b 9@ a1 w® F I P GESIAT BT B, A R MW AWHR S
U Bl §F BR b AR Pl odl § R b WHR ST IRl Bl Iphd
SHR T <RI b A H 9ESiKd @l A PRl 82

MR. CHAIRMAN: Please, put your question.

Y Yoig UaT weh WX, 399 W U R R Bl Fhdl gl I8 $7X
fiepa Tad 1 fER @ &1 FExR S, G99 Fw WHR P A8 T A
I o B 15 R < R B e B | B o R L T S < B i e
fem T 2 SR 39 WAR ¥ Wed @ R fBR @ TRE BRI B R TN
foar a1 SR gl WEl SR Rl B, H AEER WA S @ S @ g2

# eer aa: wERy, § A WS’ $ A9 H oaFl dsdl g 6 98
UedEdl b W P UIC - a IR U - b B 9w, O SeM wad R 7 "(a)
whether Government proposes to extend financial assistance to Bihar for the con-
struction of dams' inundation canals on flood prone rivers;". X, i 59 U @I
Faqrd Yel A1 & & dams' inundation canals M BT UEE 87 HT 3P IR
d 9€ PEl T f @ B UuNd [deR Tade 9 gHdl W AEl gan ol

st IoflT UaT wsk WX, Y Al 9ard ® (aT)..

MR. CHAIRMAN: Please, let him finish. Everybody listened to you in rapt

silence. Please, listen to him. ...(Interruptions)...
st Il AT wSE IR, .L(TEH)...

St g8 Ea W, F A 9e W I8 ORM IRl g f6 SN W &
Uéa 3R UIEb @ d 3R IR ¥ U o, S99 A% AR A I Sl W g B
dams' inundation canals 9 &1 U@ Tl A1 ¥ Pl ¥ f VA U@ gH
fQER o ¥ U T8 g ©l H®ife W WHRI A S U@ U B ©
(FIIH)... wS! WEd, e FI IE YUl WA Bl B BR H wIs HiewE &
FH b U e WA U@ g §, Al § Udl IS9P Ifwd SR adrl Al
MY YBl ded & Al P NI ..(EEM)...
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MR. CHAIRMAN: Will you please stop arguing?

it gder I@d: G YO W T . (FEEM)...

MR. CHAIRMAN: Look, if you are not satisfied with the answer, please, give
in writing that you have got a misleading answer. ...(Interruptions)... We can go on

with the next question.

s g A HEIed, H SUST HeqRH dEdl gl .. (FFEH)...

MR. CHAIRMAN: Please, just one minute Mr. Rudy, you are taking up

precious time. ...(Interruptions)...

SHRI RAJIV PRATAP RUDY: But, he has not read his own question. His

answer 1is ...(Interruptions)...

MR. CHAIRMAN: If you are not satisfied with the answer, please give a

written representation.

it Il T $: IE SR ega Wed T8 F L (caEm)...

MR. CHAIRMAN: Please, don't take up precious time. There are other

questions to be taken up.

sft IofiT AT WSk O TR W B B WROR . (GEH)...

MR. CHAIRMAN: Please, ...(Interruptions)... Look, you have taken five

minutes. I am afraid, I cannot allow this.
st I AT wSk

MR. CHAIRMAN: I will go straight to the next question if you don't sit

down.
st Il yag St ¢
MR. CHAIRMAN: Mr. Rudy, please.

Mt IohT uam wS-: ¢

MR. CHAIRMAN: If you wish to hear your own voice, you are welcome to
it.

#t Iofa yam &S

MR. CHAIRMAN: 30 R dfewprgs e & o faRed d SR <l

*Not recorded.
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ft IohT uaT wSE: ¢

MR. CHAIRMAN: This is very ...(Interruptions)...
#t Iofa yam &St ¢
MR. CHAIRMAN: None of this is going on record. Shri Shivanand Tiwari.

#t Rar< far gisar, el 7 @5 St T e Sa| §ohgd (b
T & (...

M U Y gqHl A Hidr Y

it wumafer oM Y, I can take only one question at a time. Why are we

displaying this amazing impatience?

At Ram< et wuufa #eiey, wFE @5 St 7 dga fear & f f[ER #
e TP TERT T IW WA b GEEE &b fU ey Fome R4 b fau 9
dffl g ok ud & 99§ 8 T g e G affa onft g § e
g, @t 15 wRa<), 2012 @1 do@ S| WWU HEIGY, W P 9 T f
JAOMET P 66 dU & 9 W AN Th URD WX AR AU & 99 F U AR
Fh| H AFERE W OST A8 AE dRdl g B dr oM Pis adad (At ©
& 10 a8 & SRE [BR § S ®9ell & JHAH N 2, PN BAA BT JHAH
A T TAT SWREFR H Wl JHEM Bl ©, 98 fhaal JHAE BT T SR I9
JPAM DI WU AU fhaa wRd &2 A8 H U S wmedl gl

ft e WEw W, A AR S @1 g% 9gd "y § SR I8 R
N faar & g1 sify 9aq 39 9 @ BIRR wReE B JE § IR &
WO SR dRgde U M, TRHEHed 97 S & \ale IR diadid 9] <8 g
S ge A e q O fhar § Sue fau Ay affa wenfia et
T ¥ Rl e d8@ B gHl gl W), SO Wik H Whed odd @ 5@
W g M TS A FAR AN RE-WRfhd TS BN Job gE T
e SEM ge dEl € fh 9 U d8d B gal ¥ W], 9 Wl afewm U 7
BoF g T R oR AR N @ o @ 8 8 g Tl W, AR ToF
W 9 A WU A fFdd FASS FW IR W T, afs gwt | 9 & oS
T fBR A e OIdT § S9dl d8l Pl fhdl O b, SR a8 el deegS
fPar ST 9F| SHF M, Wed R BRI Uoide W OSfeRSl URA AR TASY

*Not recorded.



36 Oral Answers [RAJYA SABHA] to Questions

F A ¥ ST W U BN B, S9d d8d UWeHed M Bl BM e 8l ol
ST A TEHE Pl AR & 3R AT AU & e’k RAR AR @ gg
gadid @ oAl 98 ge @Ed £ P T URN @l ge yadisrEe fhar Sy

3 MU S @l fb fhaar JeaE g g onfl 9@ fdeR 9 oW A
BY WA BRIg 24271 RIS Pl JHAM S3] B gl T RE Pa AR [ER
T 13,655 PRI$ BUY b PG JHAM SO gl W, I§ W B UH Igqed  qHEl
TR fer # oy 9f 9% ¥ W WF @ JH9E g ¥ gefov ' 11d
Ugaily AT H PNld 689.93 RIS YUY UBUAU Ml TIS HAGRE UWM & i
ey €1 Sud SRy @8l 40 dioded @A¢ Q€ SR 1241 duqdiy A § oo
fER A o g U@ g €, 9Rd WROR ST W IERAYdd IR Bl |

M W T= Y@ W, TG A el qed W oud [BR F ew W
d O JEE FRA L, AR S TH G B SHAT 2| AT g fF R A 242
RIS Bl JPUH g6 W R B BRI B, IS 200250 IRIS PO TEl 7, AR,
T BY AT JHAM B ¥, ol §RIX SN gdiq & ol E

St qumfer ge B B WHY WH Bl RET 8, Sleal A U B ool

Mt W T Y@ AR, FH S 7 o SEE A dEl fF PR F SW 9w
I AT THBHC AT G B Dy o [98R WBR &I R A6l M B
F W ST 4 SET AEd g fF PR U % JUSd S § Al al e WRAR
I BRTSY BN gAY, R IR PR 39 3P &1 $RNS T8 Pl &,
A R HCRIT NS WA BM YH DR

St T AT W, [ T P U T g AN P US FHDAl IR A
T g @l SN gRT Yold ES TR ¥ (EE)...

U T @ MY TS XY

St gder @ H S WO oM @l g sl ¥® FEAl b f[ER WReR
q yuSTd el WOl &, TMerd BRI H 9 $BRM Bl ¥ Rl dAledl § SR dEdl
AEA § [ fER WAR @A YU A9 VB § 3R WRA WAR Al ORI
S UUNled W B %E ¥, 89 R fER ax IE ¥ T 9N aWeRi wuisd
W RSl AU WRAR F W dadd B I 8 R gEx S e
UCRM & TN 8, 89 W W 0 WGR 9 gdid #) Ye &1 g9d STemdT
gRwe fafdn & doded R W ffBR WeR IR gAR dig H qadid ad el
gl

MR. CHAIRMAN: The Question Hour is over.
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WRITTEN ANSWERS TO STARRED QUESTIONS
Allocation of coal blocks in Odisha

#285.SHRI RAMA CHANDRA KHUNTIA: Will the Minister of COAL be

pleased to state:

(a) the names of coal blocks of Odisha which have been allocated to

various public sector and private sector companies, company-wise;

(b) whether it is mandatory, in case of coal block allocation, that the

concerned State Government should recommend the allocation; and

(¢c) if so, whether all coal blocks which were allocated till today have been

recommended by the concerned State Governments?

THE MINISTER OF COAL (SHRI SHRIRAKASH JAISWAL): (a) The
information of coal blocks located in the State of Odisha allocated to
various public sector and private sector companies is given in Statement (See

below).

(b) and (c) Since September, 2005, the coal blocks used to be advertised
calling for the applications from interested parties. The application was to be filed
in five sets. One set was to be sent to the concerned State Government, one set
to the concerned line Ministry in the Central Government, viz., Power, Steel,
Department of Industrial Policy and Promotion, one set to CIL/CMPDIL calling for
their recommendations. The applications were considered by a Screening Committee,
which was a broad based body with representation from State Governments,
concerned Ministries of the Central Government and the coal companies. All
applicants were called for making a presentation before the Screening Committee.
Comprehensive details about the applicant, the group, performance of the group,
financial strength, readiness of the end-use plant etc. were placed before the
committee so as to enable it to make appropriate recommendation. The Screening
Committee used to deliberate and give recommendations regarding allocation of coal
blocks to the eligible applicants. The State Governments recommendations were
called for in respect of the applicants and the representative of the concerned State

Government was invited for the meeting of the Screening Committee.
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Modernization of Indian Meteorological Department

*286. SHRIMATI JAYA BACHCHAN: Will the Minister of EARTH SCIENCES

be pleased to state:

(@) whether the current weather forecasting system in the country is

equivalent to International standards;

(b) whether Government has any plan to modernize the Indian

Meteorological Department (IMD);
(¢c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF EARTH SCIENCES (SHRI S. JAIPAL REDDY): (a) Yes Sir.
The weather forecasting systems in the country are comparable to most of the
countries in the world with respect to rainfall forecasting. Efforts are being made

to optimize the level of efficiency of the forecasting systems.

(b) Yes Sir. Earth System Science Organization (ESSO) - IMD has already
implemented Phase-I of the Modernization during 2007-12.

(¢) Under the Phase-I of the modernization of ESSO - IMD, the following

state-of-the-art systems were commissioned:

. Observing systems such as Automatic Weather Stations (AWS),
Automatic Rain Gauges (ARG), Doppler Weather Radars (DWR)

etc.
. Monitoring/early warning systems
. Analysis-visualization-product dissemination systems
. High Performance Computing (HPC)
. Communication/IT systems
. Real-time data assimilation-forecast systems etc.

Further, several manual operations have been fully automated. All the
scientific staff engaged earlier have been provided due training to develop
appropriate skills for customization of sector specific (like agriculture, aviation etc.)

warning and forecasting services.
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In order to capture the characteristics of the severe weather in real time,
24X7 monitoring system comprising 675 Nos. of AWSs; 1024 Nos. of ARGs; 17 S
and C-Band DWRs have been commissioned at Chennai, Sriharikota, Machilipatnam,
Visakhapatnam, Kolkata, Mumbai, Bhuj, Hyderabad, Nagpur, Patiala, Delhi Palam,
Lucknow, Patna, Mohanbari, Agartala, Delhi Lodi Road and Jaipur. Only DWR at

Bhopal is under commissioning.

High Performance Computing (HPC) systems have been used to enhance the
weather forecasting capacities by assimilating all available global satellite data for
forecast generation. The global model that was earlier run at 50Km grid scale are
now run at 22Km grid. The regional scale model run earlier at 27Km grid is
replaced by 9Km and 3Km grid scale models. The accuracy of short range (up to
3-days in advance) monsoon forecasts has improved from 50-60% to 70-95%. The
skill of district level medium range rainfall forecast (up to 5-7days in advance) has
improved from 60-70% to 75-85% in monsoon season and from 70-75% to 85% in

non-monsoon Sseasons.

As far as the track and landfall forecasts of the tropical cyclones are
concerned, the performance evaluation of the updated forecast systems for the past
5-years, have demonstrated enhanced forecast skill by about 18%. ESSO-IMD
currently operates 5- Doppler Weather Radars (DWR) at Chennai, Machilipatnam,
Visakhapatnam, Kolkata, Sriharikota on the east coast along with a network of
Automatic Weather Stations (AWS) and Automatic Rain Gauges (ARG) for

continuous weather surveillance over the Bay of Bengal.

ESSO-IMD has operationalized its location specific nowcasting (near real-time)
weather service for severe weather (Thunderstorms; heavy rainfall from lows/
depressions over the land) across the country. This service activity currently
covers 117 urban centres on experimental basis under which nowcast of 3-6hour
range is issued. Origin, development/movement of severe weather phenomena are

regularly monitored through DWRs and with all other available observing systems.

Integrated Agro-meteorological Advisory Service (AAS) is rendered now on
twice-weekly basis in collaboration with State Agricultural Universities (SAUs),
institutions of Indian Council of Agricultural Research (ICAR), etc. District level

weather forecast for next 5-days in respect of:
. Rainfall

. maximum temperature, minimum temperature,
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. wind speed, wind direction,
. relative humidity and clouds
. weekly cumulative rainfall forecast

are provided. Further, crop specific advisories to help the farmers are issued and
widely disseminated. The AAS of ESSO-IMD has been successful in providing the
crop specific advisories to the farmers through different print/visual/Radio/ IT based
media including short message service (SMS) and Interactive Voice Response

Service (IVRS) facilitating for appropriate field level actions.
(d) Does not arise.
Supply of drinking water in drought-affected areas in Maharashtra

7#287. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of
DRINKING WATER AND SANITATION be pleased to state:

(@) whether the Ministry has taken any steps to tackle the problem of

drinking water in drought-affected districts/areas in Maharashtra;
(b) if so, the details thereof;

(c) whether the State Government has submitted any proposal to the Central

Government to address this problem; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (a) to (d) Yes Sir. The Ministry had
written to the State Government of Maharashtra in June, 2012 informing it about
the forecast by Indian Meteorological Department (IMD) and advising the State to
take steps for preparedness and response in order to tackle drought like situation
that may develop during South-West Monsoon 2012. The State was requested to

prepare a Contingency Plan for the same.

Minister of Agriculture and Food Processing Industries and Minister of Rural
Development and Drinking Water and Sanitation along with a team of Central
officials had visited Maharashtra in August 2012, to assess the drought situation

including scarcity of drinking water.

TOriginal notice of the question was received in Hindi.
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The Empowered Group of Ministers (EGoM) on Drought had in its meeting
held on 31st July, 2012, approved the release of Rs. 15 crore from the National
Rural Drinking Water Programme (NRDWP) (Calamity) component to the State, while
also advancing the release of Rs. 199.45 cr. as part of the 1st instalment of

NRDWP (Programme) funds allocated to the State.

In its meeting held on 11th September, 2012 the EGoM on Drought approved
advancing the release of Rs.107 crore being part of the 2nd instalment of NRDWP

(Programme) funds to the State.

A further Action Plan to tackle drinking water scarcity from January to March,
2013 and April to June 2013 has been prepared by the State of Maharashtra. As
per the Action Plan, a total of Rs. 405 crore is required to tackle the drinking
water scarcity from January to June 2013. This amount is required mainly for
transportation of drinking water by tankers to scarcity affected areas and repairs to

drinking water supply schemes as reported by the State.

Two Inter-Ministerial Central Teams have also visited Maharashtra for
assessing the drought situation, including the drinking water supply position. The
first Team visited the State during 21 to 23 November 2012 and the second during
26-28 February 2013.

Based on the report of the first Inter-Ministerial Central Team that visited
Maharashtra in November, 2012, Rs. 50.63 cr. had been released to the State from
the National Disaster Response Fund (NDRF) for drinking water supply in January
2013. Decision of the High Level Committee for further release based on the report

of the second Central Team is awaited.

A further amount of Rs. 226.89 crore has been released under NRDWP on
12.3.2013. Thus this Ministry has released a total of Rs. 814.14 crore in 2012-13
under NRDWP to the State. Together with an opening balance, as on 1/4/2012, of
Rs.292.05 cr, the State has Rs. 1106.19 crore available with it under NRDWP in the

current year.
Appointment on compassionate ground in CIL

17%288. SHRI DHIRAJ PRASAD SAHU: Will the Minister of COAL be pleased

to state:

tOriginal notice of the question was received in Hindi.
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(@) whether it is a fact that Coal India Limited and its subsidiaries adopt

negative attitude while providing jobs on compassionate ground;
(b) if so, the reasons therefor; and

(c) whether any steps have been taken by Government in this regard and if

so, the details thereof?

THE MINISTER OF COAL (SHRI SHRIPRAKASH JAISWAL): (a) to (c) The
Coal India Limited and its subsidiaries follow a policy as per the relevant clauses
under the National Coal Wage Agreement (NCWA-VI) for employment of

dependents of workers on compassionate ground.

As per this Policy, there are provisions for providing employment to
dependents, subject to fulfilling certain conditions in the event where a worker is
disabled permanently, or, in case of death while in service. The abstract of the

provisions is as follows:

. As per the clause 9.3.0 Provision of employment to dependants - 9.3.1
Employment would be provided to one dependant of workers who are
disabled permanently and also those who die while in service. 9.3.2 -

Employment to one dependant of the workers who dies while in service.

. As per the clause 9.4.0 Employment to one dependant of worker who is

permanently disabled in his place.

. As per the clause 9.5.0 Employment/Monetary compensation to female

dependant.

In case of death due to mine accident, the female dependant would have the
option to either accept the monetary compensation or employment irrespective of

her age;

In case of death/total permanent disablement due to cause other than mine
accident and medical unfitness under clause 9.4.0, if the female dependant is below
the age of 45 years she will have the option either to accept the monetary
compensation or employment. In case the female dependant is above 45 years of

age she will be entitled only to monetary compensation and not to employment;

In case of death either in mine accident or for other reasons or medical

unfitness under Clause 9.4.0, if no employment has been offered and the male
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dependant of the concerned workers is 12 years and above in age, he will be kept
on a live roster and would be provided employment commensurate with his skill
and qualifications when he attains age of 18 years. During the period the male
dependant is on live roster, the female dependant will be paid monetary

compensation;

Monetary compensation wherever applicable, would be paid till the female

dependant attains the age of 60 years;

The existing rate of monetary compensation will continue. Meanwhile
provision of employment as mentioned at (i) above, shall be on basic wage of
Cat-I as trainee for a period of 6 months. During the training period they will have
the status of permanent employee. On completion of training they shall be
regularized as Cat-1 employee. However, those dependants in possession of
Technical/professional qualification in BE/Diploma will be considered for
appointment in higher category, keeping in view their qualification, suitability and

vacancy.

The monthly monetary compensation payable to the female dependant in case
of death either in mine accident or for other reasons or medical unfitness of the
employee shall be @ Rs.6000/- with effect from 1.5.2008.

The CII and its subsidiaries follow a defined procedure for processing of
cases relating to compassionate appointment from the stage of submission of

application to its screening and approval by the competent authority.

During the year 2011-12, 3119 compassionate employment were provided by
CIL and its subsidiaries. Over the last five years, 15179 compassionate employments
have been provided by the CIL and its subsidiaries.

Grants for solar panels in Rajasthan

1%289. SHRI ASHK ALI TAK: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) the details of quantum of grants given by the Central Government for

solar projects in Rajasthan;

(b) whether a proposal of giving 90 per cent grants for the purchase of
solar panels to the minorities on the lines of other sections is under consideration

of Government; and

tOriginal notice of the question was received in Hindi.
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(c) if so, the details of the progress made, so far, in this regard?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): (a) The Ministry has released Rs. 2977.73 lakhs during 2012-13 (upto
31.1.2013) to Rajasthan Renewable Energy Corporation Limited and other State
Government Organisations for installation of solar home lights, solar street lights,

solar water pumps and standalone solar power plants.
(b) No, Sir.
(c) Does not arise.
Legal assistance to women

7#290. DR. PRABHA THAKUR: Will the Minister of LAW AND JUSTICE be

pleased to state:

(@) whether Government provides services of advocate to present the case
of poor women victims of cases like dowry, domestic violence, sexual assault and

rape; and

(b) if so, the name of the agency which has to be approached to obtain
free of cost service of advocates and the details of information required to obtain

such assistance?

THE MINISTER OF LAW AND JUSTICE (SHRI ASHWANI KUMAR): (a) All
women irrespective of their social and financial status are entitled to get free legal
services, including advocate in legal proceedings, under Section 12 of the Legal
Services Authorities Act, 1987.

(b) Free legal services can be availed for taluk level cases from Taluk Legal
Services Committees, for District Court cases from District Legal Services
Authorities, for High Court cases from High Court Legal Services Committees and

for Supreme Court cases from Supreme Court Legal Services Committee.
Employment generation by MSMEs

*291. SHRI NAND KUMAR SAI: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(@) whether the Micro, Small and Medium Enterprises (MSMEs) sector has

been playing an important role in generation of employment in the country;

FOriginal notice of the question was received in Hindi.
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(b) if so, the details of the targets fixed by Government for generation of
employment by this sector during each of the last three years and so far, State-
wise;

(c) the extent to which the targets have been achieved during the said

period, State-wise;

(d) whether Government has fixed any targets for generation of employment

by this sector during the Twelfth Five Year Plan period;
(e) if so, the details thereof; and

(f) the details of the steps taken by Government to achieve such targets

during the Plan period?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI K. H. MUNIAPPA): (a) Yes, Sir.

(b) and (c¢) Government in the Ministry of Micro, Small and Medium
Enterprises through the Khadi and Village Industries Commission (KVIC) has been
implementing a credit-linked subsidy programme named Prime Minister's Employment
Generation Programme (PMEGP) since 2008-09 for generating self-employment in the
Country by setting up of micro-enterprises in the non-farm sector. State-wise
allocation of margin money subsidy which is treated as target as also the
achievements in term of the margin money subsidy utilized, the corresponding
number of projects assisted and estimated employment generated during last three

years and so far under PMEGP is given in Statement-I and II (See below).

(d) and (e) An outlay of Rs.7800 crore towards margin money subsidy has
been made for PMEGP in the Twelfth Plan which would assist an estimated 3.39

lakh projects creating employment opportunities for an estimated 27.12 lakh persons.

() Although KVIC is the nodal agency for PMEGP at the national level, the
role of State Governments/Union Territories is crucial in achieving the targets as
the beneficiaries and projects are selected at the District level Task Force Committee
(DTFC) level and the scheme is reviewed at the State level Bankers Committee by
senior functionaries of the State Governments/Union Territories. Central Government
has been providing necessary funds, policy inputs and guidance to KVIC for
achieving the targets. Intensive monitoring of the scheme and periodic interaction
with Banks are also carried out at various levels by KVIC and at national level by

the Ministry. The same would continue in Twelfth Plan also.

KVIC has undertaken awareness camps, workshops, exhibitions, etc. at State

and district levels to further popularize the scheme.
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Model Bill on rainwater harvesting

*292.PROF. SAIF-UD-DIN SOZ: Will the Minister of WATER RESOURCES be

pleased to state:

(@) whether it is a fact that the Ministry had adopted and circulated a

Model Bill on rainwater harvesting to all the States in the country; and

(b) whether it is also a fact that many States had either not adopted the Bill

or adopted it to their requirement?

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT): (a)
Ministry of Water Resources has circulated the Model Bill to all the States/Union
Territories to regulate and control development and management of ground water,

which also contains a chapter on rain water harvesting for ground water recharge.

(b) So far, fourteen (14) States/UTs, namely, Andhra Pradesh, Goa, Tamil
Nadu, Lakshadweep, Kerala, Puducherry, West Bengal, Himachal Pradesh, Bihar,
Chandigarh, Jammu & Kashmir, Karnataka, Assam, Dadra and Nagar Haveli have
modified the Model Bill as per their requirement and enacted the legislation.
Government of Maharashtra has enacted Maharashtra Ground Water (Regulation for
Drinking Water Purposes), Act 1993. Government of Maharashtra has also
introduced and passed a Comprehensive Ground Water Bill in the Legislative
Assembly to regulate and manage ground water resources in the State. Fifteen (15)
States/UTs, namely, Andaman and Nicobar, Chhattisgarh, Daman and Diu, Delhi,
Gujarat, Haryana, Jharkhand, Madhya Pradesh, Meghalaya, Mizoram, Odisha,
Rajasthan, Uttarakhand, Uttar Pradesh and Punjab have initiated action for
enactment of the Model Bill. States of Arunachal Pradesh, Manipur, Nagaland,
Sikkim and Tripura have indicated that their ground water development is low and
thus they do not feel the need to adopt the Bill.

Impeachment of judges

1%293. SHRI RASHEED MASOOD: Will the Minister of LAW AND JUSTICE

be pleased to state:

(@) whether Government has chalked out any policy to check the tendency

of resigning from the office after the introduction of impeachment motion;

(b) if so, the details thereof;

FOriginal notice of the question was received in Hindi.
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(c) the number of proposals pending before Government to move

impeachment motions against judges; and
(d) by when a decision would be taken thereon?

THE MINISTER OF LAW AND JUSTICE (SHRI ASHWANI KUMAR): (a) and
(b) The procedure for removal of Judges of the Supreme Court and High Courts
by impeachment is laid down in Article 124 (4) of the Constitution. The Judges
(Inquiry) Act, 1968 regulates the procedure for the investigation and proof of the
misbehaviour or incapacity of a Judge of High Courts and the Supreme Court and

for the presentation of an address by Parliament to the President.

As regards the resignation of Judges of the Supreme Court and High Courts,
Articles 124 (2) (a) and 217 (1) (a) of the Constitution provide that a Judge may,
by writing under his hand addressed to the President, resign from his office. There
is no separate provision made in the Constitution for acceptance or otherwise of
the resignation of Judges of the Supreme Court or High Courts against whom

impeachment proceeding has been initiated.

Government has introduced the "Judicial Standards and Accountability Bill",
which is presently under consideration in the Parliament. This provides a
mechanism for receiving complaints, conduct inquiry/investigations against Judges
of the Supreme Court and High Courts by an Oversight Committee to be
constituted for this purpose. It also provides a mechanism to impose commensurate
penalty/punishment to the Judge(s) found guilty as a result of the investigation.
Further, Clause 34 (3) of the Bill provides that, in a case where an inquiry or
investigation against the Judge has been initiated and such Judge has demitted
office during such inquiry or investigation, such inquiry or investigation may be
continued if the Oversight Committee is of the opinion that the misbehaviour is

serious in nature and requires to be investigated into.

(c) and (d) In terms of the provision contained in Section 3(1) of Judges
(Inquiry) Act, 1968, impeachment proceedings against a Judge can be initiated by
the Members of Parliament in the manner provided in the Act. There is no

proposal(s) for impeachment pending with the Government.
E-filing of nominations during elections

*294. SHRI BALWINDER SINGH BHUNDER: Will the Minister of LAW AND
JUSTICE be pleased to state:
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(a) whether the Election Commission of India intends to introduce e-filing of

nomination papers in the elections; and

(b) if so, the details thereof and by when the proposal would be

implemented?

THE MINISTER OF LAW AND JUSTICE (SHRI ASHWANI KUMAR): (a) No,
Sir.

(b) Does not arise.
Per capita expenditure on Muslims

*295.SHRI ALOK TIWARI: Will the Minister of MINORITY AFFAIRS be

pleased to state:

(a) whether, as per the report released by US-India Policy Institute, the per
capita actual expenditure by Government on Muslim population has been just
Rs. 230/- only during 2011-12;

(b) if so, the details thereof, State-wise;
(¢c) the rationale for the same;

(d) whether only 50 per cent of Muslims are covered under various schemes

of Government;
(e) if so, the details thereof, State-wise; and

() the concrete steps Government would take to ameliorate the pitiable

condition of Muslims in the country?

THE MINISTER OF MINORITY AFFAIRS (SHRI K. RAHMAN KHAN): (a) to
(f) The information is being collected and the same will be placed on the Table of

the House.
Fluoride Mitigation Centre in Gandhinagar

*296. SHRIMATI SMRITI ZUBIN IRANI: Will the Minister of DRINKING
WATER AND SANITATION be pleased to state:

(@) whether Government has given in-principle approval for setting up of a

Fluoride Mitigation Centre in Gandhinagar; and
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(b) if so, the status of the same?

THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (a) Yes Sir.

(b) Based on the advice of the Ministry, the State Government of Gujarat
has submitted the draft Detailed Project Report document recently for establishment

of a Regional Centre for Fluoride and Fluorosis Management in Gandhinagar, Gujarat.
Drinking water problem in Karnataka

*297.DR. PRABHAKAR KORE: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(@) whether Government is aware that Karnataka is facing acute drinking

water shortage;

(b) if so, whether Government has taken note of it that women and girl

children are fetching water from a distance of more than 2 to 3 kms.
(c) if so, the details thereof;

(d) whether Government has released any financial assistance/special

packages to provide adequate drinking water to people of the State;
(e) if so, the details thereof;

(f) whether Government has taken steps for amicable settlement of Cauvery
Water Dispute between Tamil Nadu and Karnataka, as drinking water problem is so

acute in Karnataka; and
(g) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (a) Yes, Sir. The Government of
Karnataka has reported that in about 12960 rural habitations there is inadequate

water supply and around 202 rural habitations are being transported drinking water.

(b) The Government of Karnataka has informed that no such specific case

has been reported so far.

(c) Does not arise.
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(d) and (e) Under the National Rural Drinking Water Programme (NRDWP)
(Programme) component, this Ministry has released a total amount of Rs. 801.62
crore to the State in 2012-13, as on 13.3.2013, to supplement the efforts of the
State to provide safe and adequate drinking water supply to people in rural areas
of the State. Further to tackle the drinking water situation arising out of drought,
Rs.38.20 crore has been released by this Ministry under the NRDWP (Calamity)
component. An additional Rs. 30.67 crore has also been released to the State from

the National Disaster Response Fund (NDRF) by Ministry of Home Affairs.

(f) and (g) As per information received from the Ministry of Water Resources,
the Central Government, in exercise of the powers conferred upon it by section 4
of the Inter-State River Water Disputes Act, 1956 had constituted on 2nd June,
1990, the Cauvery Water Disputes Tribunal (CWDT) to adjudicate upon the water
dispute regarding the inter-State river Cauvery. The Tribunal has given the final
order on 5th February, 2007 and forwarded the same to the Central Government for
further necessary action. Section 6 of the Act mandates the Central Government to
publish the decision of the Tribunal in the Official Gazette. Therefore, in exercise
of the powers conferred by section 6 of the Act and also as per direction of
Hon'ble Supreme Court, the Central Government has published the Order of the
Tribunal on 19th February, 2013. As per section 6 (2) of Inter State River Water
Disputes Act, 1956 "The decision of the Tribunal, after its publication in the
Official Gazette by the Central Government under sub-section (1), shall have the

same force as an order or decree of the Supreme Court".
Foreign companies leaving the country

*298. SHRI DEVENDER GOUD T: Will the Minister of CORPORATE AFFAIRS

be pleased to state:

(a) whether it is a fact that many foreign companies are leaving the country

in view of policy paralysis particularly relating to reforms;

(b) to what extent the regulatory framework in some sectors is affecting the

entry and survival of foreign companies in the country;

(c) the details of foreign companies which left the country during the last

three years, year-wise and company-wise and the reasons for their exit; and

(d) the details of foreign companies which have entered into the country

during the above period?
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THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS
(SHRI SACHIN PILOT): (a) to (d) Broad trends do not suggest that foreign
companies are leaving the Country on account of policy-related issues. Specific
information desired by the Honorable Member is being collected for the relevant

period from the organizations concerned.
Certification of quality of drinking water

*299. SHRI K.N. BALAGOPAL: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@) whether Government has schemes for certifying drinking water quality;
(b) if so, the details thereof;

(¢c) whether any mineral drinking water company in Kerala has been

subjected to cancellation or suspension of licence; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROE. K.V. THOMAS): (a) and (b) BIS has
two Indian Standards IS 14543 for Packaged Drinking Water (PDW) and IS 13428
for Packaged Natural Mineral Water (PNMW). Both are under mandatory BIS
certification which means "No person shall manufacture, sell or exhibit for sale,

Natural Mineral Water and Packaged Drinking water, except under the BIS Mark."

3414 licenses for Packaged Drinking Water as per IS 14543 and 22 licenses for
Packaged Natural Mineral Water as per IS 13428 are in operation as on 11.03.2013.

(c) and (d) Yes, Sir. The details are given in Statement.
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Supply of coal to States

*300. SHRI SHADI LAL BATRA: Will the Minister of COAL be pleased to

Sstate:

(a) whether it is a fact that pre-fixed quantity of coal is being supplied to

the State Governments including Haryana for power generation;

(b) if so, the details thereof during the last three years, State/Union

Territory-wise;
(c) if not, the reasons therefor; and

(d) the measures taken to supply pre-fixed quantity of coal to States/Union

Territories?

THE MINISTER OF COAL (SHRI SHRIPRAKASH JAISWAL): (a) and (b) The
sector-wise overall coal demand of the country is assessed during the process of
formulation of Annual Plan by Ministry of Coal/Planning Commission. Based on
such assessed demand, company-wise coal supply plan is formulated by Ministry
of Coal for various sectors. Such demand is not assessed State/Union Territory
wise and hence details of State-wise coal demand for power utility sector in
various States including Haryana is not available. However, State/UT-wise despatch
of coal and coal products to power utility sector in the last three years and

current year is furnished in the following table:

State-wise details of coal despatch from CIL sources to

Thermal Power Stations (in Million Tonnes)

State 2009-10 2010-11 2011-12 2012-13
(up to Jan'13)
(Provisional)
1 2 3 4 5
Delhi 512 3.79 4.62 378
Haryana 10.50 13.36 16.82 12.86
Punjab 547 447 426 378

Rajasthan 13.64 14.51 16.03 13.00
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1 2 3 4 5

Uttar Pradesh 5240 54.99 5521 4947
Gujarat 18.18 1846 19.10 16.75
Chhattisgarh 3048 3342 33.17 31.32
Madhya Pradesh 32.03 30.79 30.59 2648
Maharashtra 35.09 3294 30.52 26.85
Andhra Pradesh 1035 1095 11.58 11.70
Karnataka 334 327 404 339
Tamil Nadu 1297 12.64 12.96 10.03
Bihar 944 10.54 10.12 9.72
Jharkhand 7.58 733 857 10.18
Odisha 2346 21.16 21.64 20.83
West Bengal 2797 31.53 32.84 29.58
TotaL 298.03 304.15 312.07 279.70

(c) and (d) The Coal India Limited (CIL) has been dispatching more than 90%
of the targets fixed in the supply plan finalized as per the Annual Plan of the
Ministry. During the last three years, despatches to Power Ultilities have been 96%,
91% and 95% of targets in 2009-10, 2010-11 & 2011-12 respectively. The coal
despatches in the current year up to February, 2013 are 91%.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Third party sampling agency for coal
2171. SHRI A. ELAVARASAN: Will the Minister of COAL be pleased to state:

(@) whether Coal India Limited has decided to involve an independent third

party sampling agency to ensure supply of good quality coal to customers;

(b) if so, the details thereof;
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(c) whether the coal sampling provisions, at present, provides for a joint
sampling mechanism at the loading end which has been claimed to be inefficient

by power producers including NTPC Ltd.; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) and (b) With the introduction of GCV there has been
general demand from the Pub'lib Sector Undertakings/Power Generating Companies
that the system of Third party sampling should be introduced. There is a proposal
to engage an independent Third Party Sampling Agency for sampling & analysis at

loading points by the supplying coal companies.

(c) and (d) There is a provision in Fuel Supply Agreement (FSA) between the
coal supplying company and power houses for joint sampling at the loading ends.
As per Fuel Supply Agreement, supply of coal to Power Stations is made under joint
sampling and analysis at loading ends and payment of coal by the Power Stations is
made as per analyzed grade. Besides, provisions are also stipulated in the FSA for
compensation of stones (+250mm size), jointly measured at the power house end in
every month. These provisions are part of FSA which was duly agreed/accepted and

signed by the coal companies and the consumers including NTPC.
Demand and supply of coal

12172. SHRI RAVI SHANKAR PRASAD: Will the Minister of COAL be

pleased to state:

(a) whether it is a fact that Coal India Limited, the coal producer is claiming
that it can fulfil the coal demand of the country by further increasing coal

production by 337 million tonnes i.e. 73 percent during the next five years;
(b) if so, the details in this regard;

(c) whether the organisation has also mentioned the hurdles arising in

fulfilling this claim; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) and (b) As per the Twelfth Plan document, the total

FOriginal notice of the question was received in Hindi.
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production of coal by Coal India Limited has been projected to increase from 435.8
million tonnes achieved by CIL in 2011-12 to 615 million tonnes in 2016-17 which
is the terminal year of the Twelfth Plan. The increase in production of Coal by CIL
is therefore targeted to be of the order of 179.2 million tonnes during the Twelfth
Plan period.

During the same period the total demand for Coal in the country has been
estimated to increase from 640 million tonnes in 2011-12 to 980.5 million tonnes in
2016-17 which represents an increase of 340.5 million tonnes. Therefore the incremental
production of coal targeted for CIL during the Twelfth Plan period works out to 52.6%

of the estimated incremental demand in the Twelfth Plan period.

(c) and (d) The main hurdles in CIL in increasing coal production include
delay in land acquisition, environment and forest clearance and in the completion

of projects relating to movement of coal, especially by rail.
CBI investigation into allocation of coal blocks

+2173. SHRI RAM JETHMALANI:
SHRI KIRANMAY NANDA:
Will the Minister of COAL be pleased to state:

(a) whether it is a fact that the Central Bureau of Investigation (CBI) is

investigating the cases of allocation of coal blocks during the last year;
(b) if so, the number of the cases brought under its purview;

(¢c) whether it is also a fact that a number of files regarding these cases are

missing from the department;

(d) if so, the details thereof alongwith the number of such files and the

cases which they are concerned with; and
(e) what action Government has taken so far?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) to (e) The Central Bureau of Investigation (CBI) has
registered 3 Preliminary Enquiry (PE) cases regarding alleged irregularities in

allocation of coal blocks - relating to allocation of coal blocks to private companies

FOriginal notice of the question was received in Hindi.
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during the period 2006-09, relating to allocation of coal blocks to private companies
during the period 1993-2004 and relating to allocation of coal blocks to Government

companies.

The CBI after registering the PEs has since requisitioned files/documents/
applications/feedback forms/agenda forms etc. in original from the Ministry of Coal.
So far more than 700 files/folders/application forms/agenda booklets/feedback forms
etc., in original, have been handed over to the CBI for investigation. Further about
30 files are kept ready for handing over to the CBI. Some of the old files/
documents primarily pertaining to the applications received prior to 2004 are not
readily available in the Ministry. Efforts are made to make them available by writing
to Coal India Limited, Central Mine Planning & Design Institute (CMPDI) and
Ministry of Steel. A team from Ministry of Coal also visited to CMPDI recently
and has collected old applications in respect of about 10 companies which are also

kept ready for handing over to CBIL
Investment in coal mines

12174. SHRI MAHENDRA SINGH MAHRA: Will the Minister of COAL be

pleased to state:

(@) the names of public sector coal companies which are engaged in

extracting coal from coal mines in the country;

(b) the amount of money that the aforesaid companies are allowed to invest

for the purpose, company-wise;

(c) whether the provisions of funds have been made for upliftment of mine

labourers and for discovering new mines; and
(d) if so, the amount earmarked for them separately?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) and (b) Public Sector Coal companies engaged in coal
production are Coal India Ltd (CIL) & its subsidiaries, Neyveli Lignite Corporation
Ltd. (NLC) and Singareni Collieries Company Ltd. (SCCL). The details of investment
made by the Coal India Ltd., Neyveli Lignite Corporation Ltd. and Singareni
Collieries Company Ltd. in 2011-12 is given as under.

TOriginal notice of the question was received in Hindi.
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Public Sector Companies Investment made
in the year
2011-12

(Rs. in crore)

Coal India Ltd. and its subsidiaries 4220.00
Neyveli Lignite Corporation Ltd. 1684.38
Singareni Collieries Company Ltd. 2804.30

(c) and (d) As per information available, provision of funds for upliftment of
mine labourers and discovering of new mines by the Public Sector coal companies

for the year 2011-12 is given as under:-

Public Sector Upliftment of mine New Mines
Companies labourers (Rs. in crore) (Rs. in crore)
CIL & its subsidiaries 1310.89 366.75
NLC 22.00 4.90
SCCL 484.75 80345

Gap between demand and supply of non-coking coal

2175. SHRI T. M. SELVAGANAPATHI: Will the Minister of COAL be pleased to

state:

(@) whether it is a fact that during the Twelfth Five Year Plan a demand - supply

gap of 230 million tonnes for non coking coal has been projected by Government;
(b) if so, the details thereof;

(¢c) whether it is also a fact that the CIL has been asked to produce 615

million tones of coal in the best case scenario; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) and (b) As per AP-2012-13 & Twelfth Plan (2012-17)
of MoC, the total demand supply gap (Indigenous) at the terminal year of Twelfth
Plan (2016-17) of the country is envisaged to 185.50 Mt under optimistic scenario.

Details of the same are stated as under:
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For Non coking coal (in million tones)
Item 2016-17
Total Demand All India 91330
Indigenous Supply/Availability 759.61
Gap (Indigenous for Non-Coking Coal) 153.69
Availability from CIL Sources 594.88

(c) and (d) CIL is envisaged to produce 615.00 Mt including 15.74 Mt. of
coking coal in the Terminal Year of Twelfth Plan ie. 2016-17. This production is
achievable only if the requisite clearances are processed in fast-tracked route and
delivered within the specified time schedule. The issues affecting land acquisition,
R & R, law and order and evacuation infrastructure will also have to be addressed

in a time bound manner.
Valuation of Coal Mines Pension Scheme

2176. SHRI ARVIND KUMAR SINGH:
SHRIMATI KUSUM RALI:
SHRI ALOK TIWARI:

Will the Minister of COAL be pleased to state:

(a) whether the draft report of the actuary appointed for valuation of Coal
Mines Pension Scheme, submitted on 9th July, 2012 has been examined by

Government;
(b) if so, the details thereof;
(¢c) if not, the reasons for the delay;

(d) whether the final evaluation report by the actuary has also been

submitted;
(e) if so, the details thereof;
() if not, by when the final evaluation report is likely to be submitted;

(g) whether Government has fixed a time-frame for revision of the said

pension;

(h) if so, the details thereof; and
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(1) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) to (i) Under clause 22(1) of the CMPS, 1998, actuarial
evaluation of the pension fund has to be made every third year. Accordingly, the
work of actuarial evaluation of the CMPS, 1998 and Pension Fund was taken up
for the period upto March, 2001. The period covered was extended till 31.12.2002.
The actuary submitted his revised evaluation report on 29.07.2003. The Central
Government asked the CMPFO to have a second opinion/re-evaluation of the
actuarial report by an actuary in the panel with Actuarial Society of India. This
report of the actuary was submitted on 29.06.2006 followed by a supplementary
report dated 10.10.2006. Both these reports were placed in the 145th meeting of the
Board of Trustees of CMPFO held on 11.10.2006. The actuary indicated a deficit of
Rs. 1946.67 cores and recommended enhancement of contribution from the
employees by amendment in the CMPS, 1998. Since the evaluation was based on
just 40.35% of the data pertaining to strength of CMPF/pension membership, the
BOT directed to get the evaluation done on 100% data. The period covered was
extended up to 31.12.2011. Draft Report dated 9.7.12 of Actuary, was deliberated in
the meeting of 156th Board of Trustees held on 20.07.12 and as per decision an
expert Committee was formed to go into the details of actuarial report. The meeting
of the Committee was held on 16.10.12 and 17.10.12. They have submitted the
report in which one of the recommendations was to request CIL to send the
proposal to Technical Committee of JBCCI for framing of a model to fund the
liability. The matter was further deliberated in the 157th Meeting of Board of
Trustees held on 22.02.13. Coal India Limited informed the Board that the matter
is under consideration with Joint Bipartite Committee for the Coal Industry
(IBCCD).

Acquisition of coalfields by CIL abroad

2177. SHRIMATI KUSUM RAL
SHRI ARVIND KUMAR SINGH:
SHRI ALOK TIWARI:
SHRI PRABHAT JHA:
Will the Minister of COAL be pleased to state:

(a) the details of coalfields acquired by Coal India Limited and other public

sector companies during the last five years in other countries, company-wise;
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(b) the details of coal production in domestic and foreign coalfields during

the last and the current financial year, so far, separately;

(¢c) whether Government has decided to acquire some new coalfields for

exploration in other countries;
(d) if so, the details thereof; and
(e) the reasons for the same?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) Coal India Limited (CIL) has obtained exploration
licenses for two coal blocks ie. 3450L and 3451L covering a leasehold area of 224
sq.km. in Moatize district, Tete Province through competitive bidding process run
by Government of Mozambique in early 2009. Exploration licenses have been
granted in the name of Coal India Africana Limitada (CIAL) a wholly owned
subsidiary of CIL in Mozambique. Singareni Collieries Company Limited (SCCL) has

not acquired any coal fields in other countries so far.

(b) Domestic production of CIL's subsidiaries and SCCL during the last and

the current financial year up to February 2013 is given below:

(Figures in Million Te)

Company 2011-12 2012-13
(up to February 2013)

Eastern Coalfields Limited 30.558 2929
Bharat Coking Coal Limited 30.207 2796
Central Coalfields Limited 48.004 4049
Northern Coalfields Limited 66.401 60.93
Western Coalfields Limited 43.110 37.62
South Eastern Coalfields Limited 113.837 10630
Mahanadi Coalfields Limited 103.119 94.85
North East Coalfields 0.602 049
Total production of CIL 435.838 39793

Singareni Collieries Company Limited 52211 47.347
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No production of coal from the coal blocks in Mozambique has been

achieved till date.

(c) to (e) CIL has executed a Memorandum of Understanding (MoU) with
organizations owned by the Provincial Government of Limpopo, South Africa to
acquire coal blocks in South Africa for exploration and development. CIL Board has
accorded approval for setting up a wholly owned subsidiary of CIL in South Africa
and process has been initiated for registration of the same. Further in the past,
Joint Venture Company, namely, International Coal Ventures (P) Ltd. (ICVL) was
formed with CIL, SAIL, NTPC, NMDC & RINL as constituent members. However,
after withdrawal of NTPC, CIL is also reviewing the decision regarding continuance
in the ICVL. So far ICVL has not acquired any coal block abroad.

Allocation of coal blocks to PSUs

2178. SHRI P. BHATTACHARYA:
SHRI NAND KUMAR SAI:
Will the Minister of COAL be pleased to state:

(@) whether Government has extended the date for receipt of application for
allocation of coal blocks to PSUs and Government companies for specific end use

(power) and coal mining;
(b) if so, the details in this regard;
(c) the details of reasons for such extension;

(d) the details of coal block covering areas, location and basic
infrastructure including coordinates, status of exploration, sequence of coal seams,

quality of coal and estimated reserves, etc. of various such coal mining areas; and

(e) the details of steps taken by Government for compliance of the
amended provisions of the Mines and Mineral (Development and Regulation) Act

and Rules by various such allottees?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) to (c) Yes, Sir. The Government has extended the date
of receipt of application for allotment of coal blocks from Government Companies/
Corporations till 08.02.2013 from 30.01.2013 considering the requests of State
Government of Mizoram, Chhattisgarh Mineral Development Corporation Ltd., Punjab
State Industrial Development Corporation Ltd., Rajasthan Rajya Vidyut Utpadan
Nigam Ltd.



Written Answers to [18 March, 2013] Unstarred Questions 81

(d) The details of 17 coal blocks (14 for Power and 3 for Mining) earmarked
for allocation to Government Companies/Corporation are available on the website of
Ministry of Coal (http://coal.nic.in) dated 31.12.2012.

The 'Auction by Competitive Bidding of Coal Mine Rules, 2012' as amended
in December 2012 contain detailed terms and conditions including provisions

relating to production and utilization of coal.
Loss of coal production due to strike
2179. SHRI S. THANGAVELU: Will the Minister of COAL be pleased to state:

(@) whether it is a fact that the coal production at many places were

suffered due to strike;
(b) if so, the details thereof;

(c) whether the steps have been taken by Government to make such loss in

the coming days; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) and (b) Coal production in CIL and SCCL suffered
partially due to 2 days nation-wide strike on 20th & 21st February, 2013 by 0.71

million tones (approx.) and 0.1 million tones respectively.

(c) and (d) The Ministry of Coal is regularly monitoring the production
performance in the Coal sector as also the off take of coal to ensure that the
momentum of coal production is maintained. The Coal India Limited (CIL) has
stated that its subsidiary companies are taking various taken steps to fulfill the
target for coal production including through motivating the employees by
Management and Union Representatives. The Singareni Collieries Co. Ltd. (SCCL)
has stated that areas with potential for higher production have been identified and

measures have been taken to ensure un-interrupted production.
Allocation of coal blocks
2180. SHRI S. THANGAVELU: Will the Minister of COAL be pleased to state:

(@) whether it is a fact that Government has received many applications

including from power sector and mining firms for allocation of coal blocks;
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(b) if so, the details thereof;
(c) whether Government has taken any decision on those applications; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) and (b) In response to the Notice Inviting
Applications (NIA) dated 31.12.2012 for the 17 Coal Blocks (14 coal blocks for
Power and 3 coal blocks for mining) for allocation to Government companies/
corporations under Rule 4(3) of the 'Auction by Competitive Bidding of Coal Mines
Rules, 2012', the Ministry of Coal has received a total number of 318 applications.

(c) and (d) The Government has notified the "Auction by Competitive
Bidding of Coal Mines Rules, 2012" on 2nd February, 2012. Further 'Auction by
Competitive Bidding of Coal Mine (Amendment) Rules, 2012' regarding allocation of
coal blocks including terms and conditions of allocation of area containing coal for
the purpose of mining and specified end use have been notified on 27th December,
2012.

An Inter-Ministerial Committee (IMC) has been constituted on 17.12.2012 under
the Chairmanship of Secretary, Ministry of Coal to consider the applications
received from the Government Companies/Corporations on the basis of pre-
determined evaluation criteria for allocation of coal blocks. The IMC comprises of
members from Ministry of Coal, Department of Economic Affairs, Ministry of Power,
Ministry of Steel, Department of Industrial Policy & Promotion, Ministry of Law &
Justice, Planning Commission, Coal India Limited, Central Mine Planning & Design
Institute Ltd. and Coal Controller. The applications are being evaluated.

Coal linkage to NKSTPP

12181. SHRI DHIRAJ PRASAD SAHU: Will the Minister of COAL be pleased
to state:

(@) whether the coal linkage has been provided again by NTPC to start the
activities of North Karanpura Super Thermal Power Project (NKSTPP) Project at
Tandva, Chatra, Jharkhand;

(b) if so, the details thereof; and
(¢c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) to (c) Government has decided in principle to restore
the original coal linkage granted to North Karanpura Super Thermal Power plant with
the stipulation that the coal supplies will commence during the 13th Five Year Plan.

FOriginal notice of the question was received in Hindi.
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Cancellation of coal blocks

12182. DR. BHUSHAN LAL JANGDE: Will the Minister of COAL be pleased

to state:

(a) whether it is a fact that Government has cancelled the allocation of a

few coal mines even after a lot of hue and cry;

(b) the reasons for not cancelling allocation of remaining coal mines whereas

the allocation of most of the coal mines was to be cancelled;

(c) whether mismanagement exists in several coal mines of Raigarh district
and Sarguja sambhag in Chhattisgarh causing much hardships to the labourers as

well as common public which needs to be monitored; and

(d) the reasons for not putting a check on the suppressive attitude of the

industrialists of coal mines by Government?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) and (b) The review and monitoring of progress of
development of the coal blocks allotted and associated end use projects is an
ongoing process and is reviewed from time to time. The responsibility of
developing the coal block as per the prescribed guidelines and milestone chart
attached with the allocation letter rests entirely with the allocattee company.
Development of coal blocks involves a gestation period of 3 to 7 years for reaching
the production stage and another two to three years for reaching the optimal
production capacity. As per the guidelines, coal production from a captive coal
block should commence within 36 months (42 months in case the area falls in
forest land) in case of open cast mines and in 48 months (54 months in case the
area falls in forest land) in case of underground mine, from the date of allocation.
If a coal block is not explored, additional two years are allowed for detailed

exploration and three months for preparation of geological report.

The allocattees of coal blocks, who have not started production so far, are in
various stages of obtaining statutory clearances and mining lease, preparing mining
plan, acquisition of land, procuring machinery and equipment etc. for both mining
as well as end-use project. The allocatees submit a status report to the Coal
Controller on quarterly basis. The Coal Controller consolidates and sends the same
to the Government and the Government on the basis of the above, periodically

monitors and reviews the development of allocated blocks as well as end use

TOriginal notice of the question was received in Hindi.
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plants by the allocattee companies in the review meetings. Further, an Inter-
Ministerial Group (IMG) has been constituted on 21.06.2012 under the chairmanship
of Additional Secretary (Coal) to review the progress of development of allocated
coal/lignite blocks and associated end use projects of the allocattees. Appropriate
action including de-allocation, deduction of Bank Guarantee is taken by the

Government from time to time.

Based on the recommendations of the then Review Committee and the Inter
Ministerial Group (IMG), the Government has so far de-allocated 47 coal blocks.
Out of the 47 de-allocated blocks, 2 blocks were allocated again, 3 blocks were
assigned to Coal India Limited and in respect of 5 blocks belonging to National
Thermal Power Corporation Ltd./Damodar Valley Corporation Ltd./Jharkhand State

Electricity Board de-allocation letters were withdrawn.

(c) and (d) The issues related to safety and welfare of labourers engaged in
the Coal Mines are monitored and supervised by the concerned authorities who

are entrusted with the responsibility for the same under various statutes.
Closure of thermal power plants due to shortage of coal
2183. DR. T. N. SEEMA: Will the Minister of COAL be pleased to state:

(@) whether thermal power plants in certain States are in extremely critical
phase facing closure due to shortage of coal and if so, the details thereof, plant-

wise and State-wise;

(b) the steps taken to ensure adequate supply of coal to all the plants

across the country;

(¢c)  whether Government has conducted any survey for exploring new coal

reserves in the country;

(d) if so, the details thereof along with the estimated quantum available in

those new coal reserves, State-wise; and

(e) the follow up action being taken by Government to utilize those coal

reserves?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) As per the Central Electricity Authority (CEA) daily
coal report, 15 TPPs are carrying Super critical coal stock position as on 06.03.2013.
The State-wise TPP-wise details of TPPs carrying super-critical coal stock are
tabled below:
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(b) Coal supplies to the Power Utility sector is monitored regularly by an
inter-Ministerial Sub-Group comprising representatives of Ministry of Power,
Ministry of Coal and Ministry of Railways constituted by the Infrastructure Review
Committee of Cabinet Secretariat. This Sub-Group takes various operational
decisions for meeting any contingent situations relating to Power sector including

critical coal stock position.

(c) and (d) The work of exploration is a continuous process and new
resources get added year on year. As per the latest National Inventory on Indian
Coal Resources published by Geological Survey of India, as on 01.04.2012, the total
coal resources assessed in the country are about 293.497 Billion Tonnes. The State-

wise details are given below:

(in Million Tonnes)

State Geological Resources of Coal
Proved Indicated Inferred Total
1 2 3 4 5

(A) Gondwana coalfields:

Andhra Pradesh 9566.61 955391 3034.34 22154.86
Assam 0 279 0 2.79
Bihar 0 0 160.00 160.00
Chhattisgarh 13987.85 3344825 3410.05 50846.15
Jharkhand 4016322 33609.29 6583.69 80356.20
Madhya Pradesh 9308.70 12290.65 277691 24376.26
Mabharashtra 5667.48 3104.40 2110.21 10882.09
Odisha 25547.66 3646597 9433.78 7144741
Sikkim 0 5825 4298 101.23
Uttar Pradesh 884.04 177.76 0 1061.80

West Bengal 1242544 13358.24 4832.04 30615.72
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(B) Tertiary coalfields:

Arunachal Pradesh 31.23 40.11 18.89 90.23
Assam 464.78 4272 3.02 51052
Meghalaya 89.04 16.51 47093 57648
Nagaland 8.76 0 8.60 31541
ToraL (A+B) 118144.82 142168.85 3318349 293497.15

(e) A programme of about 50 lakh meters of drilling has been drawn for Twelfth
Five Year Plan under Detailed Exploration in coal against the actual achievement in
the Eleventh Five Year Plan of 19.30 lakh meters, which is 259% more than the actual
achievement in Eleventh Plan. This will enlarge proved reserve base of the country

and thus enhance the coal production in the long term perspective.
Development of coal blocks

2184. SHRI AAYANUR MANJUNATHA: Will the Minister of COAL be pleased

to state:

(a) the yardsticks followed to allocate as well as de-allocate coal blocks to

companies for their development;

(b) the number of coal blocks allocated to companies for more than five

years and their stage of production; and

(c)  the details of total de-allocated Coal blocks during the last three years

and the grounds of their de-allocation?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) to (c) In the past coal blocks were allocated to

private companies and government companies under the following three processes:

(i) Captive dispensation route through Screening Committee : The
allocation of coal blocks to public/ private parties was done through the
mechanism of an inter-Ministerial inter-Governmental body called the
Screening Committee. The Screening Committee was chaired by the

Secretary (Coal) and had representation from Ministry of Steel, Ministry
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(i)

(ii)

of Power, Ministry of Industry and Commerce, Ministry of Environment
and Forest, Ministry of Railways, Coal India Limited (CIL), CIL
Subsidiaries, Central Mine Planning & Design Institute Limited, Neyveli
Lignite Corporation and the concerned State Governments. Allocations
are decided by the Government on the basis of recommendations of the
Screening Committee which takes into account, inter-alia, techno-
economic viability of end-use project, state of project preparedness,
compatibility in terms of quality and quantity of coal in a block with the
requirement of end user and track record of applicant company,
recommendations of the State Government and Administrative Ministry
concerned etc. Allocation was decided by the Government in pursuance
of Section 3(3)(a)(iii) of the Coal Mines (Nationalisation) Act, 1973.

Under Government Company dispensation: Under the Govt. Company
dispensation route, the list of blocks identified was circulated to all the
Central Ministries/State Governments applications were invited from the
State Governments/Central Government for Government companies. Under
this route, only Government companies were allocated coal blocks both
for specified end use and for commercial mining by the government
companies where there is no restriction of captive use. Allocation was
decided by the Government without referring it to the Screening
Committee based on Revised Coal Mining Policy 2001 in pursuance of
Section 3(3)(a)(i) of the Coal Mines (Nationalisation) Act, 1973.

Tariff based bidding route: Coal blocks were also earmarked for the
power projects to be setup on the basis of tariff based competitive
bidding system. Under Tariff Based Bidding route, identified coal blocks
are placed at the disposal of the Ministry of Power which determines
the linkage of coal blocks with the power projects proposed to be
awarded on the basis of Tariff Based Competitive Bidding by calling
applications from eligible companies, the Ultra Mega Power Project
(UMPP) is awarded to the successful bidder. For power projects to be
selected through tariff based bidding, coal blocks are allotted based on
the recommendations of the Ministry of Power in pursuance of Section
3(3)(a)(iii) of the Coal Mines(Nationalisation) Act, 1973. The terms and
conditions are same as applicable for blocks allocated under the Captive

dispensation through Screening Committee route.
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Till date, a total of 218 coal blocks with geological reserves of about 50 billion
tonnes have been allocated to eligible public and private companies under the Coal
Mines (Nationalisation) Act, 1973, out of which 178 coal blocks stand allocated as
on date after de-allocation/reallocation and withdrawal of de-allocations made. Out

of the above, 33 coal blocks have come into production.

Development of coal blocks involves a gestation period of 3 to 7 years for
reaching the production stage and another two to three years for reaching the
optimal production capacity. As per the guidelines, coal production from a captive
coal block should commence within 36 months (42 months in case the area falls in
forest land) in case of open cast mines and in 48 months (54 months in case the
area falls in forest land) in case of underground mine, from the date of allocation.
If a coal block is not explored, additional two years are allowed for detailed

exploration and three months for preparation of geological report.

The responsibility of developing the coal block as per the prescribed
guidelines and milestone chart attached with the allocation letter rests entirely with
the allocattee company. The allocattees of coal blocks, who have not started
production so far, are in various stages of obtaining statutory clearances and
mining lease, preparing mining plan, acquisition of land, procuring machinery and
equipment efc. for both mining as well as end-use project. In the terms and
conditions of the allocation letters, it is categorically mentioned that in the event of
willful delay in the development of coal blocks and in setting up of the end use
project, the Government would take appropriate action to de-allocate the said block.
Government periodically monitors and reviews the development of allocated blocks
as well as end use plants by the allocattee companies in the review meetings.
Further, an Inter-Ministerial Group (IMG) has been constituted on 21.06.2012 under
the chairmanship of Additional Secretary (Coal) to review the progress of
development of allocated coal/lignite blocks and associated end use projects of the
allocattees. Wherever delays are noticed, Government issues show cause notices
and advisories to such allocattees cautioning them to bring the coal blocks into

production as per the guidelines/milestones chart.

Based on the recommendations of the then Review Committee and the Inter
Ministerial Group (IMG), the Government has de-allocated 35 coal blocks during the
last three years from 2010 to 2012 and 05 coal blocks during the current year 2013.
Out of these de-allocated blocks, 3 blocks were assigned to Coal India Limited and
in respect of 5 blocks de-allocation letters were withdrawn. The reasons for de-
allocation were no substantial progress in development of coat blocks and in some

cases the allocatee companies surrendered the blocks.
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Impact of naxalism on coal production

2185. SHRI T. M. SELVAGANAPATHI: Will the Minister of COAL be pleased
to state:

(@) whether it is a fact that the production of coal has suffered in some

naxal affected States;
(b) if so, the details thereof;

(¢) whether Government has taken steps to improve the coal production in

those States; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) and (b) Production of coal suffered due to Naxalite
activities in Central Coalfields Limited (CCL) Jharkhand State. Loss in coal
production on account of naxal bandhs during the period April'l2 to Feb'l3 in CCL
was approximately 1.6 Lakh Tonnes.

(c) and (d) As such, Police & Public order are State subjects and action with
respect to maintenance of law and order lies primarily with the State Governments.
The Ministry of Home Affairs has stated that the Central Government closely
monitors the situation and supplements the efforts of the State Governments over a
wide range of measures including assisting them under security and development
related schemes. Separately, the Central Coalfields Ltd. (CCL) has indicated that
they are trying to make up the loss in production by increasing coal production

on other working days.
Compensation of displaced families

2186. SHRIMATI GUNDU SUDHARANI: Will the Minister of COAL be

pleased to state:

(a) the number of families lost their land in Singareni and other coalfields

that fall under CIL, so far, coalfield-wise and company-wise;

(b)  how many families have been provided with employment, compensation

etc., coalfield-wise and company-wise; and

(c)  what efforts the Ministry has made to impart skill development, etc., to
those families which have been displaced from their land, with a particular reference

to Singareni Collieries Company Limited?
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THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) The number of families lost their land/displaced in
coalfields that falls under the subsidiaries of Coal India Limited(CIL) during last

three years is as follows:

Company 2009-10 2010-11 2011-12
Eastern Coalfields Ltd.(ECL) 26 52 36
Bharat Coking Coal Ltd.(BCCL) NIL NIL NIL
Central Coalfields Ltd.(CCL) 147 244 RY!
Western Coalfields Ltd.(WCL) 198 RY! 49
South Eastern Coalfields Ltd.(SECL) 163 150 144
Mahanadi Coalfields Ltd. (MCL) 1842 2175 1005
Northern Coalfields Ltd.(NCL) 134 299 1072

As regards Singareni Collieries Company Limited (SCCL), 22,931 families have
lost their land.

(b) In CIL, employment and compensation have been provided in previous

three years as per the provisions of CIL's R& R Policy, as indicated below:

Company 2009-10 2010-11 2011-12
Employ- Compen- Employ-  Compen-  Employ- Compen-
ment sation ment sation ment sation
(Rs. in lakh) (Rs. in lakh) (Rs. in lakh)
BCL 9% 7735 72 3246.07 o4 631.94
BCCL 76 441.80 03 96.89 03 5396
CCL 228 1928.63 107 298.75 175 144.00
WCL 78 338.70 392 290.81 2 249.87
SECL 754 63643 735 858.09 165 1533.57
MCL 466 1037.62 920 518.55 39% 3481.89

NCL 46 167.24 9% 5.83 75 19.64
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In Singareni Collieries Company Limited (SCCL) 1134 families have been
provided with employment. Compensation has been paid to all the 22,931 families
as per the award passed by Land Acquisition Officers including compensation as

enhanced by courts.

(¢c) With regard to Coal India Limited the displaced persons have been
imparted training for skill development in different trades such as basket making
piggery, motor mechanic, electrician, security, welding, cutting carpet making, sewing,
motor driving, poultry, carpentry, computer training etc. in different training

institutes of different areas of the subsidiaries of CIL.

In SCCL under skill development/self employment programmes for the benefit
of displaced families 1256 Project Affected Persons (PAPs) have been trained in
different vocational/self employment courses through locally available faculty and
through Khadi Gramodyog Maha Vidyalaya, Hyderabad. About 300 persons have
been sanctioned loans with 35%(Rural) - 25% subsidy under Prime Ministers
Employment Generation Programme (PMEGP). 84 PAPs have been trained on Volvo
vehicles and all of them have secured employment. 12170 candidates have been
given coaching in army/police recruitment/selections. 50% seats in SCCL
polytechnic college have been reserved for PAPs and local people. 50 PAPs have

been given training for Government teacher posts.
Requirement of coal for power plants
2187. SHRI A. A. JINNAH: Will the Minister of COAL be pleased to state:

(@) whether Government has assessed the current requirement of coal for

power plants in the country including Tamil Nadu;

(b) if so, whether the required quantity is being supplied to those power
plants in the States particularly in Tamil Nadu;

(¢c) if not, the reasons for inadequate supply of coal to those power

plants; and
(d) the steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): (a) Ministry of Coal/Planning Commission assesses
overall demand of the country for various coal consuming sectors including Power

Utility sector at the time of formulation of the Annual Plan. Overall demand of the
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country is not assessed State-wise. For the current year (2012-13), All India Coal
demand has been assessed to be 512 Million Tonnes for power utility sector in the
country which includes power utilities located in various states of the country,

including Tamil Nadu.

(b) and (c) In the current year (up to Feb'l3), as against supply plan target of
339.92 Million Tonnes, despatches to power utility sector from CIL to power
stations located in various States of the country including Tamil Nadu has been
91% of the target at 309.70 Million Tonnes (Provisional). The supply of coal to
power plants are now made under bilateral Fuel Supply Agreement (FSA) between
power stations and coal companies. Wherever FSAs are still not concluded,
supplies are made through Memorandum of Understanding (MOU) as per allocation
made by Central Electricity Authority (CEA). In respect of power plants of Tamil
Nadu, supply of coal in the current financial year, (till Feb'13), has been 87% of
the committed quantity under FSA/MOU with supply of 11.27 Million Tonnes

against commitment of 12.99 Million Tonnes.

(d) Coal supplies to the Power Utility sector is monitored regularly by an
inter-Ministerial Sub-Group comprising representatives of Ministry of Power,
Ministry of Coal and Ministry of Railways constituted by the Infrastructure Review
Committee of Cabinet Secretariat. This Sub-Group takes various operational
decisions for meeting any contingent situations relating to Power sector including
critical coal stock position. The monitoring mechanism has ensured that stock of
coal at TPPs of Tamil Nadu has improved from 0.36 Million Tonnes as on 01.04.2012
to 0.56 Million Tonnes as on 28.02.2013.

Rice quota for Assam

2188. SHRI BHUBANESWAR KALITA: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government has reduced Central quota of rice and wheat for

Assam;
(b)  whether it has affected the public; and

(c) the details of allocation of rice and wheat in Assam and the breakup for

the last five years?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) No Sir.
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(b) Does not arise in view of (a) above.

(c) Details of allocation of rice and wheat made to Assam under normal

Targeted Public Distribution System (TPDS) during the last five years are as

under:

(In '000 MTs)
Year Rice Wheat Total
2007-08 1081.116 264411 1345.527
2008-09 1181.892 224.364 1406.256
2009-10 1208.460 277506 1485.966
2010-11 1346.190 326.936 1673.126
2011-12 1440.962 365.794 1806.756

Details of additional allocation of rice and wheat made to
Assam since 2009-10 are as under:

(In '000 MTs)
Year Rice Wheat Total
2009-10 52476 37.384 89.860
2010-11 569.152 200.696 769.848
2011-12 190.794 30.000 220.794

Misleading advertisements

2189. DR. T.N. SEEMA: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(@) whether consumers are being cheated/misled by the companies including
producers of cosmetics, health and food supplements, through misleading
advertisement making false exaggerated claims about their products and other legal

nuances;

(b) if so, the details thereof indicating the number of such cases reported,
along with the names of the companies, during 2011 and 2012, State/Union

Territory-wise;
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(c) the steps taken by Government to protect the interests of the

consumers, State/Union Territory-wise;

(d) whether Government has any regulatory mechanism to monitor and

regulate such advertisements and if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROFE. K.V. THOMAS): (a) to (c) Yes Sir, a
large number of misleading advertisements come through various media. Details of
such advertisements are not centrally available. There are a number of legislations
that have provisions to deal with misleading claims and advertisements made by

companies regarding their products which include inter-alia:
(i) The Drugs and Cosmetics Act, 1940 (Ministry of Health)

@) The Drugs and Magic Remedies (Objectionable Advertisements) Act,
1955(Ministry of Health)

@iii) Food Safety and Standards Act, 2006 (Ministry of Health)

(iv) The Cigarettes and other Tobacco Products (Prohibition of Advertisement
and Regulation of Trade and Commerce, Production, Supply and
Distribution) Act, 2003 (Ministry of Health)

(v) Consumer Protection Act, 1986 (Administered by Department of

Consumer Affairs)

(vi) Advertisement aired on private satellite TV channels are regulated under
the Advertising Code prescribed in rules framed under Cable Television
Network (Regulation) Acts 1995.

(vil) Advertisement in print media, which are violative of ‘Norms of
Journalistic Conducts' are being adjudicated by the Press Council of
India under Section 14 of the Press Council Act 1978. Various Ministries
are administering above Acts and taking necessary action to protect

consumer interests.

(d) and (e) Telecast of advertisements on private satellite/cable TV channels
is regulated as per the Cable Television Networks (Regulation) Act, 1995 and rules
framed thereunder. Rule 7 (5) of the Advertising Code provides that no
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advertisement shall contain references which are likely to lead the public to infer
that the product advertised or any of its ingredients has some special or miraculous

or supernatural property or quality, which is difficult of being proved.

The Ministry of Information & Broadcasting has constituted an Inter
Ministerial Committee (IMC) to look into the specific complaints or suo-moto take
cognizance against the violation of Programme and Advertising codes and action is
taken as per rules. IMC has representatives from the Ministry of Home Affairs,
Defence, External Affairs, Law, Women & Child Development, Health & Family
Welfare, Consumer Affairs and Advertising Standards Council of India (ASCI).
Government has also set up an Electronic Media Monitoring Centre (EMMC) to
monitor the content of private television channels with reference to the violation of

Programme and Advertising Codes.

So far as print media is concerned, the Press Council of India (PCI), a
statutory autonomous body has been set up under the Press Council Act, 1978
with the twin objective to preserve the freedom of press and to maintain and
improve the standards of newspaper and news agencies in India and also to
inculcate the principles of self-regulation. Accordingly, the Council has built "Norms
of Journalistic Conduct" which cover principles and ethics of journalism for

adherence by the media. The norm 36 prescribes guidelines for 'Advertisements'.
Regulation of forward trading in essential commodities

2190. SHRI SHADI LAL BATRA: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government has any proposal to regulate forward trading in

essential commodities including farm products to control price rise;
(b) if so, the details thereof,
(¢c) if not, the reasons therefor; and
(d) the other remedial steps taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c¢) The
Forward Markets Commission, a statutory body established under the Forward

Contracts(Regulation) Act, 1952 regulates forward trading in commodities.
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The commodity futures market performs the twin objectives of price discovery
and price risk management. The futures market merely discovers the likely prices of
a given commodity at future points of time depending on the likely supply-demand
scenario. Prices are bound to fluctuate depending on the additional information/
data available or expectations of market participants relating to demand and supply
factors. When such information is received price expectations change almost on a
continuous basis. In so far as the food inflation due to the commodity futures
trading is concerned, an Expert Committee chaired by Shri Abhijit Sen, Member of
the Planning Commission that analyzed annual trend growth rate in prices of
sensitive commodities (foodgrains and sugar) in pre-futures and post- futures
period, concluded that although inflation clearly increased post-futures in some
sensitive commodities that have higher weight in consumer price indices, it is not
possible to make any general claim that inflation accelerated more in commodities

with futures trading.

Other factors particularly demand supply mismatches, degree of dependence
on imports and international prices in these commodities etc. also tend to affect

commodity prices.

(d) The Forward Markets Commission (FMC), the Regulator for commodity
futures markets under the provisions of the Forward Contracts (Regulation) Act,
1952 monitors the volatility in the movement of prices of all commodities traded on
the Exchange platform and makes use of various regulatory tools such as daily
price limit (circuit limit) to prevent abrupt upswing or downswing in prices, open
position limits at the member and client level to prevent over trading, special
margins on buyers and/or sellers to control excessive volatility and to prevent
excessive speculation or cornering of the market by any individual or a group in
the market. The limits on open positions are fixed in such a manner that no single
individual/entity or group of individuals/entities acting in concert would be able to

influence the price discovery process contrary to market fundamentals.

As a matter of abundant caution, FMC has also suspended futures contracts

in respect of Tur, Urad and Rice since 2007.
Spiralling price rise of essential commodities

2191. SHRI C. P. NARAYANAN: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:
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(@) whether Government is conscious of the fact that there is spiralling price
rise in the case of all essential commodities in the country and this has landed

common people in great hardship;
(b) if so, the details thereof;

(¢) whether Government would take steps to acquire these goods from

producers and distribute them through Public Distribution System; and

(d) whether Government has realised that price rise of essential commodities

can be curbed only by protecting people from the clutches of black marketeers?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) The WPI
indicates that during the year 2012-13, the overall rate of inflation for all
commodities declined to 6.84% during the month of February 2013 when compared
to the same at 7.56% during the month of February 2012. The rate of inflation for
Food Articles which was at 6.12% in February, 2012 has been showing a
fluctuating trend during the year and stood at 11.38% for the month of February
2013.

Rise in the prices of essential food items are due to several factors such as
shortfall in domestic supplies relative to demand, hardening of international prices,
changes in consumption pattern, adverse weather conditions, improvement in
income and living standards, changes in dietary habits as well as insufficient
logistics and storage facilities. Any increase in the prices of essential commodities

does tend to have an impact on the budget of common man.

(¢) Procurement of foodgrains is being undertaken to distribute the same
through the Public Distribution System. In fact, under Targeted Public Distribution
System allocation of foodgrains to those accepted number of BPL families are
made @35 kg per family per month. Allocation of foodgrains is also made to
Above Poverty Line (APL) families based on the availability of foodgrains in
central pool and past off take. Additional allocations of foodgrains are also being
made by Government from time to time depending upon the availability of stocks

and requirements/requests received from States/UTs.

(d) As indicated in reply to parts (a) and (b) above, price rise is due to
several factors. However, to check price rise due to hoarding and black marketing

of essential commodities, the State Governments/UT Administrations have been
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delegated powers to take necessary action under the provisions of both "The
Essential Commodities Act, 1955" and "The Prevention of Black-marketing and
Maintenance of Supplies of essential commodities Act, 1980". They have been
repeatedly requested to strictly enforce both the Acts and also monitor

enforcement of these Acts periodically.
Status of NFSB

12192. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the present status for the enactment of National Food Security Bill
(NFSB);

(b) whether the bottlenecks being faced in the implementation of the Bill

have been identified and adversed; and if so, the details thereof; and

(c) the steps taken/proposed to be taken by Government for early enactment
of this Bill?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c) The
Parliamentary Standing Committee on Food, Consumer Affairs and Public
Distribution, to which the National Food Security Bill, 2011 was referred for
examination, after its introduction in Lok Sabha on 22.12.2011, has submitted its
report on 17.01.2013.

After finalizing its views on recommendations of the Standing Committee,
Government will move necessary amendments to the Bill, wherever required, for

consideration of the Parliament.
Cash subsidy to BPL card holders

12193. DR. BHUSHAN LAL JANGDE: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether there is a provision for providing cash subsidy to BPL

cardholders;

(b) whether facility of post office or bank would be made available in every

village;

FOriginal notice of the question was received in Hindi.
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(¢) whether BPL cardholders will be able to open their accounts in bank
and withdraw cash subsidy easily, whether corrupt practices would not be involved

on withdrawal of cash subsidy;

(d) whether cardholders would be able to buy 35 Kg. of rice for six
hundred in the market after getting cash subsidy; and

() whether this amount provided to cardholders would be utilised for
meeting other expenditures of the household and it is feared that this amount is
likely to be spent on consumption of liquor etc. and that the problems being faced

by the families shall remain unresolved?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) There is no
provision at present for disbursement of food subsidy in cash to beneficiaries,
including Below Poverty Line (BPL) cardholders, under Targeted Public Distribution
System (TPDS).

(b) to (e) Does not arise.
Prices of food articles

2194. SHRI DEVENDER GOUD T: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@) what are the reasons that, in spite of inflation coming down, the prices

of food articles are beyond the reach of common man;

(b) what impact the increase in price of diesel has on transportation of

goods; and

(¢c) what remedial measures, the Ministry has taken/proposed to take to

contain the price of essential commodities?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROE. K.V. THOMAS): (a) and (b) As per
the Wholesale Index (WPI), the rate of inflation for Food Articles group stood at
11.88% for the month of January 2013 as against 6.62% for All Commodities for the
same month. Rise in prices of food articles would depend on several factors such

as shortfall in domestic supply relative to demand, hardening of international prices,
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changes in consumption pattern, adverse weather conditions, insufficient logistics,
storage facilities etc. Hence, there could be differences between the overall rate of

inflation and that of food articles.

The point contribution of High Speed Diesel Oil (HSDO) in overall inflation

on a year on year basis in January 2013 was estimated at 0.74.

(¢) The steps in operation by the Government to control the prices of

essential commodities are given in Statement.
Statement

The Steps in operation by the Government to contain price rise in

essential commodities inter-alia include the following:

J Reduced import duties to zero - for wheat, onion and pulses and to
7.5% for refined edible oils.

. Import duty on sugar has been kept at 10%.

. Banned export of edible oils (except coconut oil, forest based oil and
edible oils in blended consumer packs upto 5 kg with a Minimum Export
Price of USD 1500 per MT) and pulses (except Kabuli chana and organic

pulses and lentils up to a maximum of 10000 tonnes per annum).

. Imposed stock limits from time to time in the case of select essential
commodities such as pulses, edible oils and edible oilseeds for a period

upto 30.09.2013 and in respect of paddy and rice upto 30.11.2013.

. Maintained the Central Issue Price (CIP) for rice (at Rs. 5.65 per kg for
BPL and Rs. 3 per kg for AAY) and wheat (at Rs. 4.15 per kg for BPL
and Rs. 2 per kg for AAY) since 2002.

. Suspended Futures trading in rice, urad and tur.

. To ensure adequate availability of sugar for the households covered

under TPDS, the levy obligation on sugar factories was restored to 10%.
. Government allocated rice and wheat under OMSS Scheme.

. The scheme for distribution of subsidized imported pulses through PDS

with a subsidy element of Rs.20/- per Kg is presently under operation.
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The scheme for subsidized imported edible oils has been extended upto
30.09.2013 with subsidy of Rs.15/- per Kg.

Quality of items supplied under PDS

2195. SHRIMATT T. RATNA BAI: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@)  whether the quality of various items supplied under Public Distribution

System (PDS) in the States is very poor;

(b) if so, the details thereof and the reasons therefor, State-wise including

Andhra Pradesh; and
(¢c)  the corrective steps being taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) Various
items supplied under Public Distribution System (PDS) like foodgrains (Wheat, Rice
and Coarse grains), sugar, kerosene etc. are procured and supplied as per
prescribed norms. No complaint about supply of poor quality of sugar and
kerosene has been received from any State including Andhra Pradesh. Three
complaints about supply of poor quality foodgrains under PDS in Puducherry,
Maharashtra and Gujarat were received during 2012-13. Details are given in

Statement-I (See below).

(¢) In order to ensure that only good quality foodgrains are issued for
distribution under PDS, instructions have been issued to Food Corporation of

India (FCI) and State Governments as given in Statement-II (See below).

The quality of sugar supplied under PDS is released as per specification ISS

grade by Sugar factories.

The quality of kerosene supplied under PDS in the country through
wholesale dealers of Public Sector Oil Marketing Companies is as per specification

of kerosene laid down i.e. IS: 1459.
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Statement-11

Procedure laid down and instructions issued for supply of good quality

@

(i)

(ii)

@iv)

V)

(vi)

(vii)

foodgrains under PDS to State Governments and FCI

Only good quality foodgrains free from insect infestation and conforming
to the Standards of Food Safety and Standards Act/Rules (formerly PFA)
are to be issued under TPDS.

Ample opportunities are to be provided to the State Government to
check the quality of foodgrains prior to lifting the foodgrain stocks from

FCI godowns.

Samples of foodgrains are to be collected and sealed from the stocks of
foodgrains to be issued under the TPDS jointly by FCI and State Food
& Civil Supplies Department for display in Fair Price Shops (FPSs) for
the benefit of consumers. FPS dealers are to maintain a complaint
register to enable the consumers to lodge their complaints, in case the

quality of the foodgrains issued is not proper.

An officer not below the rank of Inspector is to be deputed from State

Government to take the delivery of foodgrain stocks from FCI godowns.

Regular inspection to check the quality of foodgrains is to be carried
out by the officers of State Government and surprise checks are carried

out by the officers of Quality Control Cell of the Ministry.

It is the responsibility of the concerned State Government/UT
Administration to ensure that during transportation and storage at
different stages in the distribution chain, the foodgrains retain the

required quality specifications.

The State Government, where the decentralized procurement is in
operation, should ensure that the quality of foodgrains issued under
TPDS and other welfare schemes meet the desired standards under the
Food Safety and Standards Act.

Food inflation due to mismanagement of foodgrains

2196. SHRI ALOK TIWARI:

SHRIMATI KUSUM RAL
SHRI PRABHAT JHA:
SHRI ARVIND KUMAR SINGH:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:
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(@) whether, as per the Planning Commission, the main reason for food
inflation in the country is mismanagement of foodgrain system;

(b) if so, the details thereof;
(c) the response of Government thereto;

(d) whether food inflation in the country has been higher than any
developed or developing country of the world during the recent years;

(e) if so, the details thereof; and
(f)  the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (f) The
information is being collected and will be laid on the Table of the House.

Foodgrains under NFSB

72197. SHRI PRABHAT JHA: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether it is a fact that Government has made provision for giving
seven kilograms of foodgrains per month to the person living below poverty line
under the proposed National Food Security Bill (NFSB);

(b) if so, the details thereof;

(¢) whether Government is satisfied with the fact that 230 grams of
foodgrains per day is sufficient for nourishment of a person;

(d) if so, the details thereof; and

(e) if not, the reasons for making provision for giving seven kilograms of
foodgrains per person per month?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) The
National Food Security Bill, 2011, introduced in the Lok Sabha on 22.12.2011, 2011
seeks to entitle upto 75% of the rural population (with at least 46% belonging to
the priority households) and upto 50% of the urban population (with at least 28%
belonging to the priority households) to receive foodgrains at subsidized prices
under Targeted Public Distribution System (TPDS). Priority households will be
entitled to receive 7 kg of foodgrains per person per month at prices not

exceeding Rs. 3, 2 and | per kg for rice, wheat and coarse grains respectively.

FOriginal notice of the question was received in Hindi.
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(c) and (d) As per the Report of the Expert Group of the Indian Council of
Medical Research on Nutrient Requirements and Recommended Dietary Allowances
for Indians, the quantity of cereals and pulses required, per day, for moderately

active man are 400 grams and 80 grams respectively.

() The coverage and entitlements under TPDS, proposed in the Bill, are
based on current trends in production and procurement of foodgrains. Besides, the
Bill also, inter-alia, contains provisions for nutritional support to women and
children, and meals for special groups such as destitute and homeless persons,

emergency and disaster affected persons and persons living in starvation.
Expenditure on Jago Grahak Jago campaign

2198. SHRI PRABHAT JHA:
SHRI ALOK TIWARIL:
SHRI ARVIND KUMAR SINGH:
SHRIMATI KUSUM RAL
Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) the details of funds allocated and spent on Jago Grahak Jago campaign

during the last three years and the current year, year-wise;

(b) whether there are 3.5 lakh cases pending in consumer courts in the
country, as on 21st December, 2012, as per the recent data released by the

National Consumer Disputes Redressal Commission;
(¢c) if so, the details thereof, State-wise;

(d) whether Government is aware that at district forum level in Delhi and

UP, thousands of cases are pending for the last 5 to 8 years; and
(e) if so, the details thereof, district wise?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) The details of
funds allocated and spent on Jago Grahak Jago campaign during the last three

years and the current year, year-wise is given below:
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SL. No. Year Budget Estimates (Rs. in Crore)  Expenditure (Rs. in Crore)
1 2009-10 84.00 70.83
2 2010-11 80.67 80.58
3 2011-12 8743 85.65
4 2012-13 80.00 58.00

Revised Estimates: 65

(Till 31.1.2013)

(b) and (c) Yes Sir. 10761 cases are pending in the National Commission,

95263 cases are pending in State Commission and 2,48,068 cases are pending in

District Fora. A statement showing the details is given in Statement. (See below).

(d) and (e) Information is being collected.

Statement

A. Statement of Cases filed/disposed of/pending in the

National Commission and State Commissions

( Update on 06.03.2013)

Sl.  Name of State/UT
No

Cases
filed

since

Cases Cases % of As on

disposed  Pending Disposal

of since

inception  inception

1 2 3 4 6 7
National Commission 80014 69253 10761 86.55 28.02.2013
1 Andhra Pradesh 28675 27469 1206 9579  31.12.2012
2 Andaman and 42 38 90.48 31.01.2008
Nicobar Islands
3 Arunachal Pradesh 63 61 96.83 30.11.2012
4  Assam 2577 1867 710 7245  31.12.2012
5  Bihar 15333 10770 4563 7024 30.09.2012
6  Chandigarh 12204 12035 169 98.62  31.12.2012
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1 2 3 4 5 6 7
7  Chhattisgarh 8612 8016 59 93.08  31.01.2013
8  Daman and 25 20 5 8000  31.03.2011
Diu and Dadra
and Nagar Haveli
9  Delhi 34653 32857 1796 9482  31.01.2013
10  Goa 2321 2252 69 9703  31.01.2013
11 Gujarat 44989 36905 8084 8203  31.01.2013
12 Haryana 42841 42718 123 99.71 31.01.2013
13 Himachal Pradesh 7871 7629 242 9693  31.01.2013
14 Jammu and Kashmir 6652 6061 591 91.12  31.12.2012
15 Jharkhand 5101 4601 500 9020  31.12.2012
16 Karnataka 44505 39485 5020 8872 31.01.2013
17 Kerala 25502 24307 1195 95.31 31.12.2012
18 Lakshadweep 17 16 1 94.12 31.12.2012
19 Madhya Pradesh 41886 36958 4928 8823  31.01.2013
20 Maharashtra 57109 41344 15765 7239  30.06.2012
21  Manipur 139 9% 43 69.06  30.09.2008
Meghalaya 262 175 87 6679  31.10.2012
Mizoram 200 196 4 98.00  31.01.2013
24 Nagaland 25 6 19 2400  31.12.2011
25 Odisha 21883 15667 6216 7159  31.122012
26 Puducherry 959 o 15 9844  31.12.2012
27 Punjab 29596 23575 6021 79.66  31.122012
28 Rajasthan 51308 46999 4309 91.60  31.12.2012
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1 2 3 4 5 6 7
Sikkim 2 41 1 9762  31.122012
30 Tamil Nadu 24223 22125 2098 9134  31.122012
31 Tripura 1421 1397 24 9831  31.01.2013
32 Uttar Pradesh 67119 38625 28494 5755  31.12.2012
33 Uttarakhand 4641 3856 785 83.09  31.12.2012
34 West Bengal 17301 15723 1578 90.88  31.12.2012
ToraL 600097 504834 95263 84.13

B. Statement of Cases filed/disposed of/pending in District Fora

(Update on 06.03.2013)

Sl.  Name of State/UT Cases Cases Cases % of As on
No filed disposed  Pending Disposal
since of since

inception  inception
1 2 3 4 5 6 7
1  Andhra Pradesh 192331 186441 5890 96.94 31.12.2012
2 Andaman and 330 301 29 91.21 31.03.2006

Nicobar Islands

3 Arunachal Pradesh 404 338 66 83.60 30.11.2012
4  Assam 13704 11976 1728 87.39 31.08.2010
5  Bihar 84369 73573 10796 87.20 30.09.2012
6  Chandigarh 46795 45614 1181 97.48 31.12.2012
7  Chhattisgarh 37292 34129 3163 91.52 31.01.2013
8  Daman and Diu 162 144 18 88.89 31.03.2011

and Dadra and Nagar

Haveli
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1 2 3 4 5 6 7
9  Delhi 239215 228875 10340 9568  30.09.2011
10 Goa 6387 5840 547 9144  31.01.2013
11 Gujarat 173597 161750 11847 9318  31.01.2013
12 Haryana 220997 203297 17700 9199  31.01.2013
13 Himachal Pradesh 57043 53672 3371 94.09  31.01.2013
14 Jammu and Kashmir 20792 18855 1937 90.68  31.12.2007
15 Jharkhand 33985 30720 3265 9039  31.12.2012
16 Karnataka 155588 150723 4865 96.87  31.01.2013
17 Kerala 180640 172869 7771 95770  31.12.2012
18 Lakshadweep 75 65 10 86.67 31.12.2012
19 Madhya Pradesh 184906 169904 15002 91.89  31.01.2013
20 Maharashtra 255993 236744 19249 9248  30.06.2012
21 Manipur 1037 1012 25 9759  30.09.2008
22 Meghalaya 847 750 97 8855  31.10.2012
Mizoram 3466 2819 647 81.33  31.12.2010
24 Nagaland 290 2066 24 91.72  31.12.2011
25 Odisha 92978 86305 6673 9282  31.122012
26  Puducherry 2907 2714 193 9336  31.12.2012
27 Punjab 154458 148813 5645 9635  31.12.2012
28 Rajasthan 289436 261290 28146 9028  31.12.2012
29 Sikkim 296 280 16 9459  31.12.2012
30 Tamil Nadu 102719 97061 5658 9449  31.12.2012
31 Tripura 2751 2538 213 9226  31.10.2012
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1 2 3 4 5 6 7

32 Uttar Pradesh 565666 490670 74996 86.74  31.12.2012

33 Uttarakhand 34759 32598 2161 9378  31.12.2012

34 West Bengal 86109 81310 4799 94.43 31.12.2012
TotaL 3242324 2994256 248068  92.35

Irregularities and corruption in PDS

2199. SHRI SHADI LAL BATRA: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the number of complaints received by Government, regarding alleged
irregularities and corruption in the functioning of the Public Distribution System

(PDS) Antyodaya Anna Yojana (AAY) during the last three years, Statewise;
(b) the details of action taken thereon by Government, State-wise;
(c) whether any assessment of PDS has been carried out by Government;
(d) if so, the details and outcome thereof; and
(e) the preventive measures taken by Government to address the issue?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROFE. K.V. THOMAS): (a) and (b) Targeted
Public Distribution System (TPDS) is operated under the joint responsibility of the
Central and the State/Union Territory (UT) Governments wherein operational
responsibilities for allocation of foodgrains within the States/UTs, identification of
eligible Below Poverty Line (BPL) families, issuance of ration cards to them and
supervision over and monitoring of functioning of Fair Price Shops (FPSs) rest

with the concerned State/UT Governments.

There have been complaints about irregularities in the functioning of the
Targeted Public Distribution System (TPDS) in some States/regions in the country.
As and when complaints are received by the Government from individuals and
organizations as well as through press reports, these are referred to the State

Governments/UT Administrations concerned for inquiry and appropriate action.
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A State/UT-wise Statement indicating number of such complaints received during

the last three years and current year is given in Statement-I. (See below).

(c) and (d) Evaluation studies on functioning of TPDS are conducted from
time to time. Studies by National Council of Applied Economic Research (NCAER)
(survey conducted during 2006-08) and Indian Institute of Public Administration
(ITPA) (survey conducted during 2007-08) have revealed certain shortcomings/
deficiencies in the functioning of TPDS such as inclusion/exclusion errors, leakages/
diversion of foodgrains, etc. Details are given in Statement-II to V. (See below).
Copies of these reports have been forwarded to the States/UTs concerned for
taking necessary remedial measures to remove the deficiencies noticed in the

functioning of TPDS.

Further, in an independent study conducted by a group of research scholars
and student volunteers, including Mr. Jean Dreze, Reetika Khera and others (2011),
it has been stated that there has been an impressive revival of PDS across the
country during the recent years. The group have based their findings on a study
made in 106 randomly-selected villages, spread over two districts each in 9 States.
Based on the survey made in May-June 2011, the researchers have brought out
that there have been major initiatives in the recent past to improve PDS and these
efforts are showing results. It has been also mentioned that the days when up to

half of the PDS grain was diverted to the open market are gone.

(e) Strengthening and streamlining of TPDS is a continuous process. To
improve functioning of TPDS, Government has been regularly issuing advisories
and holding conferences wherein State/UT Governments are requested for
continuous review of lists of BPL and AAY families, improving the offtake of
allocated foodgrains, ensuring timely availability of foodgrains at FPSs, greater
transparency in functioning of TPDS, improved monitoring and vigilance at various
levels, adoption of revised Model Citizen's Charter, use of Information and
Communication Technology (ICT) tools, improving the viability of FPS operations,

etc.

A Nine Point Action Plan for curbing the leakages/diversion of foodgrains
under TPDS was evolved in July, 2006 in consultation with the State/UT
Governments. Point-wise details of the action taken under the Nine Point Action

Plan as reported upto 31.12.2012 are given in Statement-VI.



114 Written Answers to [RAJYA SABHA] Unstarred Questions

Statement-1

Complaints on TPDS received in the department from individuals, organisations
& through media reports etc. from 2010 to 2013 (Upto 31st January 2013)

SI. No. State/UT 2010 2011 2012 2013
1 2 3 4 5 6

1 Andhra Pradesh 3 1 - 1
2 Arunachal Pradesh 2 2 - -
3 Assam 1 1 1

4 Bihar 13 6 14 3
5 Chhattisgarh 5 1 1 1

6 Delhi 37 16 2 3
7 Goa 1 - - -
8 Gujarat 3 2 3 -
9 Haryana 24 7 5 -
10 Himachal Pradesh - 4 - -
11 Jammu and Kashmir 3 - 3 -
12 Jharkhand 5 3 4 1

13 Karnataka 2 1 2 -
14 Kerala 3 1 4 -
15 Madhya Pradesh 13 9 6 -

16 Maharashtra 5 8 9 2
17 Manipur - 1 1 -

18 Meghalaya - 1 - -

19 Mizoram - - 1 -

20 Nagaland 1 - - -
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1 2 3 4 5 6
21 Odisha 3 2 3 -
Punjab 2 - 5 -
Rajasthan 6 6 3 1
24 Sikkim 2 - - -
25 Tamil Nadu 2 3 4 1
26 Uttarakhand 1 1 5 1
27 Uttar Pradesh 33 68 2 9
28 West Bengal 2 - 2 1
29 Chandigarh 2 - - -
30 Puducherry - - 1 -
TotaL 174 144 171 24
Statement-11
Inclusion/exclusion errors indicated by NCAER (2006-08) in its
concurrent evaluation reports in 12 States.
Sl. No.  Name of State Inclusion errors Exclusion errors
in percentage in percentage
1 2 3 4
L. Assam 50-60 70
2. Bihar 50 30-35
3. Chhattisgarh 35 30-35
4. Delhi 50 50-60
5. Jharkhand 20-40 80
6. Kerala 80 70-80
7. Madhya Pradesh 2040 70-80
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1 2 3 4

8. Maharashtra 40 50-60

0. Mizoram 75 70

10. Rajasthan 50 30-35

11. Uttar Pradesh 20-30 30-35

12. Uttarakhand 20-40 70-80
Statement-111

Statement of leakages and diversion shown in
NCAER (2006-08) Reports

(Figures in %age)

States AAY BPL APL

Rice Wheat Rice Wheat Rice Wheat
Delhi 1.63 372 334 0.00 0.00 0.00
Jharkhand 3.80 1647 0.00 897 0.00 54.53
Kerala 18.66 0.00 0.00 19.24 0.00 13.10
Madhya Pradesh ~ 0.00 16.81 1893 29.14 0.00 0.00
Maharashtra 0.00 942 0.00 17.77 0.00 0.00
Uttarakhand 0.00 0.00 0.00 29.71 0.00 492
Rajasthan 0.00 0.00 0.00 0.00 0.00 0.00
Chhattisgarh 0.00 0.00 097 4232 0.00 7834
Bihar 0.00 4135 0.00 46.87 0.00 0.00
Uttar Pradesh 0.00 0.86 832 20.67 0.00 0.00
Assam 149 0.00 4497 0.00 83.28 100.00

Mizoram 36.21 0.00 3744 0.00 81.12 100.00
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Statement-1V

Consolidated figures of wrongful inclusion and exclusion of households
indicated in IIPA (Phase -1) (2007-08) concurrent
evaluation of TPDS study report.

Name of State % of wrongful inclusion % of wrongful exclusion of
of households in BPL Cards. BPL households from
holding BPL cards.

Arunachal Pradesh 673 313
Manipur 738 20.2
Nagaland 199 104
Odisha 16.5 20.0
Tripura 669 10.6
West Bengal 8.70 9.71

Inclusion/Exclusion Errors in the IIPA (Phase-II) (2007-08)

concurrent evaluation of TPDS study report.

Name of State/UT Inclusion errors in Exclusion errors
percentage in percentage
Tamil Nadu 76.8 *
Punjab 689 165
Haryana 69.9 135
Chandigarh 30.2 38.6%*
Andhra Pradesh 180 9.0
Himachal Pradesh 26.1 10.7
Jammu and Kashmir 443 103
Karnataka 376 345

Note: Inclusion error is based on percentage of BPL and AAY cardholders above poverty line,
as obtained from the sample and projected to the total number of cardholders in each
category. This is based only on income criteria using Planning Commission poverty line and
should be read with caution. The high percentages are also because of the low poverty line.
Exclusion error indicates the percentage of APL cardholders, who are below poverty line.

* Tamil Nadu has universal PDS

*#* In Chandigarh, nearly 3.7% of the poor households remain excluded because of failure to
identify them.
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Statement-V

Consolidated figures of leakages of foodgrains (rice and wheat) indicated
in IIPA (Phase-I) (2007-08) Report in respect of States, namely Arunachal
Pradesh, Manipur, Nagaland, Orissa, Tripura and West Bengal

SI. No.  State Leakage as Percentage of offtake
L. Arunachal Pradesh 14.88
2. Manipur 27.00
3. Nagaland 4949
4. Orissa 6.86
5. Tripura 324
6. West Bengal 26.84

Consolidated figures of diversion/leakages of foodgrains (rice and wheat)
allocated under TPDS as indicated in IIPA (Phase-II) (2007-08) Report in
respect of States/UT of Jammu & Kashmir, Himachal Pradesh, Haryana,
Punjab, Andhra Pradesh, Tamil Nadu, Karnataka & Chandigarh

S1. No. State/UT Percentage of diversion/ leakage of foodgrains
(Rice & Wheat) allocated under TPDS
to AAY and BPL beneficiaries

1. Haryana 8.69
2. Punjab Nil*
3. Chandigarh 13.6
4. Tamil Nadu 13.64
5. Andhra Pradesh Nil*
6. Himachal Pradesh 56
7. Jammu and Kashmir 4.1
8. Karnataka Nil *

* Nil percentage of diversion/leakage does not take into account diversion from one category
to another category of beneficiaries (AAY/BPL/APL).
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Price rise in forward markets

12200. SHRI RAVI SHANKAR PRASAD: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@) whether it is a fact that prices of goods in forward markets of the
country have witnessed an increase of upto twenty per cent dunng the last four

months;
(b) if so, the details thereof;

(c) whether it is also a fact that a cent per cent profit has been earned, out

of the prices of potatoes from this market during the past one year;
(d) if so, the details thereof;

() whether it is a fact that price increase in this market has affected the

actual market; and
(® if so, Government's response thereto?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROE. K.V. THOMAS): (a) and (b) The futures
market is a mechanism for price discovery and price risk management. During the
period from November 2012 to February 2013, an increase in futures prices ranging
from 1.18% to 20% was observed in fifteen commodities traded on the futures exchanges
is given in the Statement-I. (See below). Two commodities i.e. chilli and dhaniya showed
a price increase of more than 20% is given in the Statement-II. (See below). Eleven
commodities showed a decline in futures price ranging from -3.60% to -23.72% is given
in the Statement-III. (See below). The commodities traded on the futures exchange
namely soya oil, aluminium, copper, crude oil, gold, lead, natural gas, nickel, silver
and zinc use internationally discovered prices and the domestic futures prices merely

reflect the international price trends.

(¢) The prices of potato traded on the commodity futures exchange declined
by -4.10% during the period from March 2012 to February 2013. The Commodity
Regulator, FMC is not mandated to monitor the profits earned by participants

trading on futures exchanges.

(d) Does not arise in view of the reply above.

FOriginal notice of the question was received in Hindi.
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(e) and (f) In so far as the effect of the commodity futures market on the
actual market is concerned, an Expert Committee chaired by Shri Abhijit Sen,
Member of the Planning Commission viewed that no strong conclusion can be
drawn on whether introduction of futures trade is associated with decrease or
increase in spot price volatility. Many other studies have examined relationship
between spot and futures prices, empirical evidence remains mixed.

Other factors particularly demand supply mismatches, degree of dependence
on imports and international prices in these commodities etc also tend to affect

commodity prices.
Statement-1

Near Month Futures Prices of Commodities Traded on Futures Exchanges
that showed an increase of upto 20% between Nov 2012 and Feb 2013

SI. No. Commodities Price Near Near Futures
Unit Month Month Price
Futures Futures Increase
Prices in prices in in

Nov 2012 Feb 2013 Percentage

1 2 3 4 5 6
1 Barley 100 Kg 1377.46 1399.54 1.60
2 Castorseed 100 Kg 3499.27 3540.63 1.18
3 Gur 40 Kg 1094.26 1107.38 1.20
4 Soyabean 100 Kg 3267.77 3319.34 1.58
5 Soya Oil 10 Kg 699.35 721.17 312
6 Turmeric 100 Kg 5221.36 6256.75 19.83
7 Cardamom Kg 859.87 983.90 1442
8 Mentha Oil Kg 1252.35 1398.53 11.67
9 Potato 100 Kg 731.05 833.23 13.98
10 Aluminium Kg 10729 11147 3.89

11 Copper Kg 424.04 43759 320
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1 2 3 4 5 6

12 Crude Oil Barrels 4766.69 5152.67 8.10
13 Lead Kg 119.54 128.34 7.36
14 Nickel Kg 896.58 985.10 6.86
15 Zinc Kg 105.16 115.30 9.65

Statement-11

Near Month Futures Prices of Commodities Traded on Futures Exchanges which

showed an increase of more than 20% between Nov 2012 and Feb 2013

Commodities Price Near Month Near Month Differential in
Unit Futures Prices Futures Prices Futures Price
in Nov 2012 in Feb 2013 (in Percentage)
P{(+)/(-)}
Chilli 100 Kg 514293 6711.67 30.50
Dhaniya 100 Kg 4753.69 6654.75 39.99

Statement-I111

Near Month Futures Prices of Commodities Traded on Futures Exchanges that

showed price reduction between November, 2012 and February, 2013

SL Commodities Price Near Month Near Month  Differential in

No. Unit Futures Prices Futures Prices Futures Price
in Nov 2012 in Feb 2013 (in Percentage)

P{(+)/(-)}

1 2 3 4 5

1 Chana 100 Kg 4494.07 3428.00 -23.72

2 Cottoncake 100 Kg 1431.52 1340.29 -6.37

3 Jeera 100 Kg 14475.05 13328.44 192

4 Maize 100 Kg 1387.20 1294.94 -6.65

5 Pepper 100 Kg 40259.30 38910.36 335
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1 2 3 4 5 6

6 Rmseed 100 Kg 418740 3435.54 -17.96
7 Sugar 100 Kg 3370.82 3078.90 -8.60
8 Wheat 100 Kg 1612.54 155443 -3.60
9 Gold 10 Gm 3156231 30160.04 444
10  Natural Gas mmBtu 203.34 178.53 -12.20
11 Silver Kg 61114.85 5624321 =197

Sugar in Central pool

2201. SHRI SABIR ALL
SHRI MOHAMMED ADEEB:
Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) the quantum of sugar lying in the central pool and what would be the

quantum of sugar when sugar produced in the preceding season is added; and

(b) whether excess of sugar in the central pool is expected and if so, how

the excess sugar is likely to be disposed of?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) The Central
Government does not maintain stocks of sugar in the central pool. The stocks of
sugar are held by the sugar mills in the country and the sales/dispatches are made

as per the directions of the Government.
(b) Does not arise.
Shortage of foodgrains and essential commodities

2202. SHRI AAYANUR MANJUNATHA: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether the country has been facing the crisis of shortage of

foodgrains and essential commodities and also increase in their prices;

(b) if so, the details thereof and the remedial steps taken or proposed to be

taken by Government in this regard;
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(¢) whether the Central Government has directed the State Governments to
maintain buffer stock of foodgrains, so that foodgrain crisis is addressed and the

prices are kept under check; and
(d) if so, the details thereof and the reaction of State Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROFE. K.V. THOMAS): (a) and (b) No, Sir.
There is no crisis of shortage of foodgrains and essential commodities, however,
prices of foodgrains and certain essential commodities have been showing a rising
trend for past some time. Government has taken following remedial steps to control
this trend:

. Reduced import duties to zero - for wheat, onion and pulses and to
7.5% for refined edible oils.

. The import duty on sugar has been kept at 10%.

. Banned export of edible oils (except coconut oil, forest based oil and
edible oils in blended consumer packs upto 5 kg with a Minimum Export
Price of USD 1500 per MT) and pulses (except Kabuli chana and organic
pulses and lentils up to a maximum of 10000 tons per annum).

. Imposed stock limits from time to time in the case of select essential
commodities such as pulses, edible oil, and edible oilseeds for a period
upto 30.9.2013 and in respect of paddy and rice upto 30.11.2013.

. Maintained the Central Issue Price (CIP) for rice (at Rs. 5.65 per kg for
BPL and Rs. 3 per kg for AAY) and wheat (at Rs. 4.15 per kg for BPL
and Rs. 2 per kg for AAY) since 2002.

. Suspended Futures trading in rice, urad, tur, guar gum and guar seed.

. To ensure adequate availability of sugar for the households covered
under TPDS, the levy obligation on sugar factories was restored to 10%.

. Government allocated rice and wheat under OMSS.

. The scheme for distribution of subsidized imported pulses through PDS
in a varied form with a subsidy element of Rs. 20/- per kg for the
residual part of the current year is presently under operation. The
scheme for subsidized imported edible oils has been extended upto
30.9.2013 with subsidy of Rs. 15/- per kg for import of upto 10 lakh

tons of edible oils for this period.
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(c) and (d) Even though there is no crisis of foodgrains, Central Government
has requested all State Governments to maintain sufficient stock of foodgrains for
taking care of Targeted Public Distribution System's (TPDS) requirement of four

month period at any given point of time.
Expenditure on storage and maintenance of foodgrains

2203. DR. T. SUBBARAMI REDDY: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the comparative figures of the per quintal expenditure incurred on
storage and maintenance of foodgrain stocks in Government-owned and private

godowns; and

(b) the quantum of foodgrains stored in Government godowns and the
amount spent on their maintenance during each of the last three years and the

current year?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) The rate of
Storage and maintenance of foodgrains in Central Warehousing Corporation/State
Warehousing Corporation godowns has been finalized for the year 2009-10 and is
fixed at Rs. 5.46 per qtl. per month. For the private godowns hired under the
Private Entrepreneurs Guarantee (PEG) Scheme, the rates of hiring are decided
through a transparent two bid tendering process and have to be within the
approved CWC rates indexed appropriately. However, higher rates than the CWC
rates received through tendering can only be approved by the High Level

Committee (HLC) of FCI after recording the reasons/justifications.

(b) The stock position of wheat and rice (including un-milled paddy in

terms of rice) in central pool as on 01.03.2013 is as under:

(Figures in lakh MT)

Wheat Rice (Including un-milled paddy in terms of rice) Total

271.03 357.69 628.72

The rent paid by FCI to various Government Warehousing Agencies for
storage and amount spent on maintenance of foodgrains in FCI owned godowns in

the last three years and the estimate for the current year are as under:
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(Rs. in crore)

Year Rent paid to CWC/SWC/ Maintenance cost incurred
Govt. godowns in FCI owned Godowns

2009-10 660.89 64.70

2010-11 758.82 71.57

2011-12 97447 81.37

2012-13 (RE) 1294.66 122.08

Quantum of wheat export

12204. SHRI RAM JETHMALANI: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@) whether it is a fact that Government had given the responsibility of

export of wheat to Government institutions;

(b) if so, the quantity of wheat exported by them during the year 2012-13

and the quantity of wheat export approved by Government;

(¢c) whether Government is now considering to give this responsibility of

export of wheat to private sector; and
(d) if so, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) The
Government has allowed export of wheat from Central Pool stocks through the
Central Public Sector Undertakings (CPSUs) namely State Trading Corporation of
India Ltd.(STC), Minerals and Metals Trading Corporation Ltd.(MMTC) and
Projects and Equipment Corporation of India Ltd (PEC) of the Department of
Commerce. A total of 45 lakh tons is to be exported upto 30-6-2013, out of which
as on 12-3-2013, a quantity of 25.58 lakh tons has been exported.

(c) and (d) Export of wheat by private sector is going on under Open General
Licence (OGL) since 09-09-2009. However, Government has decided 'in principle’ to

allow export of wheat from Central Pool stocks through private sector as an

FOriginal notice of the question was received in Hindi.
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additional channel for export. This is in view of surplus stocks of wheat in the
Central Pool in Punjab and Haryana, constraints in long term storage and prospects

of the good Rabi crop this year.
Storage facilities for foodgrains

2205. DR. GYAN PRAKASH PILANIA: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the total production of wheat and rice during the last three years;
(b) the annual requirement for consumption in the country;
(c) the present stock position of foodgrains with Government agencies;
(d) the present storage facilities and the actual requirements;

(e) the quantum of foodgrains got rotten, due to shortage of storage

facilities throughout the country; and

® the steps taken by Government to increase storage capacities and

achievement thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) The total

estimated production of wheat and rice during the last three years is as under:

(In million tons)

Commodity/year 2009-10 2010-11 2011-12
Rice 89.10 9598 105.31
Wheat 80.80 86.87 94.88

(b) During the year 2012-13, the requirement of foodgrains for annual
allocation under Targeted Public Distribution System (TPDS) and Other Welfare
Schemes (OWS) is 627.67 lakh tons.

(¢) The stock of foodgrains in the central pool as on 1.3.2013 is 628.72
lakh tons.

(d) As on 31.12.2012 about 718 lakh tons of storage capacity is available

for storage of central stock of foodgrains comprising of 376.19 lakh tons storage
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capacity with FCI and 341.35 lakh tons of storage capacity with State agencies.
Considering the present stock of foodgrains of 628.72 lakh tons, the existing

storage capacity is sufficient for stocking of foodgrains.

() There is no separate data of foodgrains getting rotten due to shortage
of storage facilities. Some quantity of foodgrains during storage may get damaged/
become non-issuable due to various reasons such as storage pest attack, leakage
in godowns, procurement of poor quality stocks, spillage during movement and
handling of stocks exposure to rains, floods and negligence on the part of the
concerned persons in taking precautionary measures, etc. A quantity of 1454 tons
of foodgrains accrued as damaged/non issuable in FCI during 2012-13 (upto
01.02.2013).

() The Government is implementing the Private Entrepreneurs Guarantee
(PEG) Scheme to augment the covered storage capacity through private
entrepreneurs, Central Warehousing Corporation (CWC) and State Warehousing
Corporations (SWCs). A capacity of 181.08 lakh tons (as on 31.12.2012) has been
approved for construction of godowns in 19 States out of which a capacity of 130
lakh tons has been sanctioned for construction. Further additional capacities of
14.35 lakh tons for Uttar Pradesh and 2 lakh tons in silos have been sanctioned
for West Bengal. For ensuring long-term scientific storage, the Government has
also approved construction of 20 lakh tons of storage capacity in silos within the
overall sanctioned capacity of the PEG Scheme. The Government has finalized a
Plan scheme especially for the North East, for creation of an additional storage
capacity of 5.40 lakh tons through the FCI. To meet the short term storage
requirements, the Executive Director (Zones) and General Managers of FCI have

been given full powers for hiring godowns.
Auction of foodgrains

2206. SHRIMATI MAYA SINGH: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that Government is auctioning the foodgrains lying

in various storages;
(b) if so, the details thereof;

(¢c) whether Government incurred a heavy loss due to improper planning

and storage of foodgrains during the last three/four years; and
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(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) Yes Sir.
Government is releasing wheat through tender sale by FCI to bulk consumers/
private traders under Open Market Sale Scheme (OMSS). In addition, wheat is also
sold to private traders from FCI godowns without tender at reserve price and to
retail consumers through State Government under OMSS Scheme. Details of wheat

sold under OMSS is given in Statement (See below).
(¢) No Sir.
(d) Does not arise.
Statement

Details of wheat sold under Open Market Sale Scheme (OMSS)

during the last four years are as under:

Year Qty. (Lakh MT)
2009-10 16.28
2010-11 11.55
2011-12 11.84
2012-13 (as on 31.12013) 5043

Rotting of foodgrains

2207. DR. CHANDAN MITRA: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@) whether it is a fact that lakhs of tonnes of wheat and rice procured by
Government between 2009 and 2011 is rotting in the open, in various parts of the

country, especially in Haryana;
(b) if so, the details thereof along with the reasons therefor;

(¢) whether poor storage has resulted in downgrading of quality of rice

which affects exports; and

(d) the action taken by Government to lift the foodgrains at the earliest and

also to fix responsibility for losses to exchequer on this account?
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THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROE. K.V. THOMAS): (a) and (b) Following
quantities of wheat accrued as damaged/non-issuable in Cover and Plinth (CAP)
storage in open complex in Food Corporation of India(FCI) during 2009-10 to 2011-
12 and current year 2012-13 (upto January, 2013):

(Figure in tons)

Regions 2009-10 2010-11 2011-12 2012-13
(upto Jan'l3)

L. Andhra Pradesh 0 0 0 894
2. Karnataka 0 0 0 1545
3. Gujarat 671 137 196 195.00
4. Maharashtra . 45 21 1346 0
5. Uttar Pradesh 0 0 15 0

TotaL 716 158 1557 219.39

Further, accrual of non-issuable foodgrain stocks with State agencies of
Punjab and Haryana States during 2009-10 to 2012-13 (upto Jan'l3) is as follows:

(Figure in tons)

State agencies 2009-10 2010-11 2011-12 2012-13
(upto Jan'l3)

Punjab 8356 41690 66306 20112
Haryana 823 30069 10456 25243
TotaL 9179 71759 76762 45355

The stocks reported as damaged/non-issuable by agencies above include

open storage also.

Foodgrains may get damaged during storage due to various reasons such as
storage pest attack, leakages in godowns, procurement of poor quality stocks,
spillage during movement and handling of stocks, exposure to moisture in case of
unscientific storage, floods, negligence on the part of concerned persons in taking

prec autionary measures etc.



132 Written Answers to [RAJYA SABHA] Unstarred Questions

(¢) No Sir.

(d) The Government has been urging States/Union Territories (UTs) to lift
their entire allocated quota of foodgrains through quarterly advisories, individual
letters, various conferences and periodical meetings with them. The lifting of
foodgrains against the additional allocations has shown a rising trend and it has
improved from 26% against the additional allocations made during January-February,

2010 to 85% against the additional BPL allocations made during 2011-12.

Details of the officials of FCI proceeded against for rotting/damage of

foodgrains during last three years and current year are as under:

Year No. of officials
2009-10 2
2010-11 20
2011-12 59
2012-13 15
TotaL 122

Requirement of foodgrain storages

2208. SHRI PIYUSH GOYAL: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the quantity of foodgrains produced during the last five years;
(b) the details of requirement of storage capacity for the same;
(c) the details of present storage facilities and the shortfall, if any;

(d)  whether large quantum of foodgrains are rotting due to shortage of

storage facilities throughout the country;

()  the steps taken by Government to improve the storage capacity of

foodgrains;
® by when the country would have no capacity shortage; and

(g)  the details of foodgrains damaged because of lack of storage facilities

during the last five years?
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THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) The

quantity of foodgrains produced during the last five crop years are as under:

(In lakh tonnes)

SI. No. Year Wheat Rice
L. 2008-09 806.8 991.82
2. 2009-10 808.0 890.93
3. 2010-11 868.74 959.80
4. 2011-12 948.80 1053.10
5. 2012-13 92299 1018.01

The storage capacity, Covered and Cover & Plinth (CAP) available with the
FCI is 376.19 lakh MTs as on 31.01.2013. The storage capacities, both covered and
CAP, available with State agencies for storage of Central Stock of foodgrains is
about 341.35 lakh MTs. As a result, a total of about 718.00 lakh MTs of storage
capacity was available for storage of Central stock of foodgrains which stood at
662.00 lakh MTs as on 31.1.2013.

The damage to foodgrains in the godowns of Food Corporation of India (FCI)
has shown a decreasing trend. The foodgrains accrued as damaged against offtake
has reduced from 0.106 in 2007-08 to 0.004 in 2012-13 (upto 01.01.2013). It is not
true that large quantities of foodgrains are rotting due to shortage of storage

facilities.

(e) and (f) The Government is implementing the Private Entrepreneurs
Guarantee (PEG) Scheme to augment the covered storage capacity through private
entrepreneurs, Central Warehousing Corporation (CWC) and State Warehousing
Corporations (SWCs), however there is no capacity shortage considering the CAP
storage facility available in the country which is also a scientific method of
storage. Under the PEG Scheme the FCI guarantees to hire godowns constructed
under this scheme for a period of ten years, thereby, ensuring for the investor, a
fair return on his investment. A capacity of about 197 lakh MTs as on 28.02.2013
has been approved for the construction of godowns in 19 States out of which a

capacity of 141.46 lakh MTs has been sanctioned for construction. A capacity of
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46.88 lakh MTs has been completed. For ensuring long-term scientific storage, the
Government has also approved construction of 20 lakh MTs of storage capacity in

silos within the overall sanctioned capacity of the PEG Scheme.

(g) The details of foodgrain stock accrued as damaged (non-issuable)with

FCI during the last five years are as under:

(Fig. in MTs)

SI. No. Year Wheat and Rice
L. 2008-09 20114

2. 2009-10 6702

3. 2010-11 6346

4. 2011-12 3338.01

5. 2012-13 (As on 01.02.2013) 1454.27

Grants for Warehouse Construction scheme

12209. SHRI RAGHUNANDAN SHARMA: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the reasons behind rotting of wheat and other foodgrains in

Government godowns in different parts of the country;

(b) whether Government has discontinued the scheme to give grants,
promoting warehouse construction scheme meant for keeping the foodgrains in

order;
(¢c) if so, whether the above scheme would be restarted;

(d) whether the Government has asked for distributing the rotten grains

among the poor in compliance of the Supreme Court's order; and

(e) the names of the places where foodgrains have been distributed till
date?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) Foodgrains may

FOriginal notice of the question was received in Hindi.
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get damaged during storage due to various reasons such as storage pest attack,
leakages in godowns, procurement of poor quality stocks, spillage during movement
and handling of stocks, exposure to moisture in case of unscientific storage, floods,

negligence on the part of concerned persons in taking precautionary measures etc.

(b) and (c) The scheme "Construction of Godowns" designed to assist the
States/UTs for construction of godowns upto the capacity of 2000 tons especially
in interior and disadvantageous areas was in operation wherein financial assistance
of 50% as loan and 50% as grants in aid was provided to States/UTs. The scheme

has been discontinued from 10th Five Year Plan.

However, The Government gives Grants-in-aid to North East (NE) States and
the State Government of Jammu & Kashmir for creation of their own storage
capacity. The Government has also finalised a Plan scheme especially for the
North-East, for creation of an additional storage capacity of 5.40 lakh tons through
the Food Corporation of India (FCI).

The Government is also implementing the Private Entrepreneurs Guarantee
(PEG) Scheme to augment the covered storage capacity through private
entrepreneurs, Central Warehousing Corporation(CWC) and State Warehousing
Corporations(SWCs). A capacity of about 197 lakh tons has been approved till
28.2.2013 for construction of godowns in 19 States, out of which a capacity of
141.46 lakh tons has been sanctioned for construction. The FCI guarantees to hire
godowns constructed under this scheme for a period of ten years, thereby ensuring

for the investors, a fair return on the investment.

(d) No, Sir. Damaged foodgrains are not issued to State Governments for
distribution for human consumption by Food Corporation of India. Damaged
foodgrains are categorized for other uses such as feed categories, industrial use

etc.
() Does not arise in view of reply at (d).
Shortcomings in the levy of rice

2210. SHRI MOHD. ALI KHAN:
SHRIMATI T. RATNA BAIL
Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:
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(@) whether Government is aware of the shortcomings in the levy of rice in
some States particularly in Andhra Pradesh and whether the millers are responsible

for the same;
(b) if so, the details thereof, State-wise and the reasons therefor; and
(c) the steps beine taken to avoid such shortcomings in the levy of rice?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) No
shortcomings have been reported in procurement of levy rice except that there are
delays at times, as in Andhra Pradesh, in delivery of procured levy rice by the
millers. As on 31.12.2012 a quantity of 4.80 lakh tons of levy rice procured in
Kharif Marketing Season (KMS) 2011-12, has been pending for delivery to Food
Corporation of India (FCI) in Andhra Pradesh. FCI is procuring stocks strictly as
per prescribed specifications. Every step is taken to ensure that stocks are properly
checked before acceptance and only the stocks conforming to specifications are

accepted under levy.

(c) States are given extension of time for delivery of pending levy rice as
per need on their request. Steps being taken to avoid shortcomings in the Levy of

rice on the basis of quality are as under:

(a) Pin-pointing ambiguity in definitions of various Quality Parameters/

Refraction of food grains and getting the ambiguity removed.

(b) Getting the pictorial depiction of refractions introduced and to bring them

in Public Domain.

(¢) Getting necessary modifications in Quality Control (QC) guidelines
relating to determination of Fair Average Quality (FAQ), quality of food
grains to be procured and to put in place a system of Appeal for

grievance redressal in effective and expeditious manner.

(d) Continued emphasis on introduction of Good Laboratory Practices in
respect of QC labs.

() Continued emphasis on introduction of system of identity-blind system

of taking QC samples of food grains.

® Continued emphasis on introduction of system of Referral Laboratory

for grievance redressal.
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(g) Making senior management functionaries responsible for exercising
effective supervision & control in QC functions during the period of
food grain procurement so that procurement of Below Rejection Limit

(BRL) food grains can be ruled out to large extent.
Entitlements of children in National Food Security Bill

2211. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@) whether Government is committed to implement food security system in
the country and so considering to introduce the National Food Security Bill for

enacting legislation to this effect;
(b) if so, the details thereof;

(¢) whether it is a fact that there are certain shortcomings in the proposed
Bill, with regard to entitlements of children and some States are opposing the Bill

in the present form;
(d) if so, the details thereof; and

(e) the steps being taken by Government to include the entitlements of

children in the Bill and satisfy the opposing States?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROEF. K.V. THOMAS): (a) to (¢) Government
introduced the National Food Security Bill, 2011 in the Lok Sabha on 22.12.2011 to
provide for food and nutritional security in human life cycle approach, by ensuring
access to adequate quantity of quality food at affordable prices to people to live a
life with dignity. Besides coverage of 75% and 50% of the rural and urban
population respectively for subsidized foodgrains under Targeted Public Distribution
System, the Bill also contains separate provisions for nutritional support to women
and children. Various provisions of the Bill, including those relating to children,
have been prepared after wide ranging consultations with various stakeholders,
including State Governments. There is a broad agreement on provisions relating to

children.
Additional foodgrains for poorest districts

2212. SHRI B.S. GNANADESIKAN: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:
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(@) whether Government has allocated additional foodgrains at BPL rates for

some identified poorest districts in some States of the country;

(b) if so, the details thereof and the total allocation of foodgrains made by

Government at BPL rates to those districts;

(c) whether Government would also consider to increase such allocation to

all the poorest districts of all the States including Tamil Nadu; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) In
pursuance of the directions of Hon'ble Supreme Court and as per the
recommendations of the Committee headed by Justice (Retd.) D.P. Wadhwa,
Government has allocated 44.90 lakh tons of foodgrains at Below Poverty Line
(BPL) and Antyodaya Anna Yojana (AAY) central issue prices for distribution to
additional BPL and AAY families in the identified poorest districts in 27 States of
the country, out of which 37.75 lakh tons of foodgrains was allocated at BPL
rates. This is a one-time allocation made on the directions of Hon'ble Supreme
Court. However during 2012-13, Government has allocated 50 lakh tons of additional
foodgrains at BPL prices to the States/UTs for additional BPL families, out of which
Tamil Nadu has been allocated 5.09 lakh tons of foodgrains.

Reaching of foodgrains to the needy persons

12213. SHRI KAPTAN SINGH SOLANKI: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@) whether it is a fact that the foodgrains being distributed in the country

each year through Public Distribution System is not reaching to the needy persons;
(b) if so, the details thereof;

(c) whether it is also a fact that the main reason behind this mismanagement

is the lack of coordination between the Central and the State Governments; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b)

FOriginal notice of the question was received in Hindi.
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Government allocates foodgrains (rice and wheat) to States/UTs for distribution to
eligible beneficiaries under TPDS. The lifting of foodgrains against the regular
TPDS allocation has been around 90% since 2008-09. As regards lifting of
foodgrains against the additional allocations, it has shown rising trend and has
improved from 26% against the additional BPL allocation made during 2009-10 to
85% against the additional BPL allocation made during 2011-12.

In an independent study conducted by a group of research scholars and
student volunteers, including Mr. Jean Dreze, Reetika Khera and others, it has
been stated that there has been an impressive revival of Public Distribution system
across the country during the recent years. The group have based their findings
on a study made in 106 randomly-selected villages, spread over two districts each
in 9 States, covering a total of 1227 BPL/Antyodaya Households. Based on the
survey made, the researchers have also brought out that there have been major
initiatives in the recent past to improve PDS and these efforts are showing results.
It has also been pointed out the days when up to half of the PDS grain was

diverted to the open markgt are gone.

(c) and (d) Targeted Public Distribution System (TPDS) is operated under the
joint responsibility of the Central and the State/Union Territory (UT) Governments
wherein operational responsibilities for allocation of foodgrains within the States/
UTs, identification of eligible Below Poverty Line (BPL) families, issuance of ration
cards to them and supervision over and monitoring of functioning of Fair Price
Shops (FPSs) rest with the concerned State/UT Governments.

The Central Government is issuing advisories and holding conferences with
States/UTs from time to time wherein various issues relating to TPDS are
discussed. Such conference of State Food Secretaries on Best Practices and the
Reforms in TPDS was held in July, 2010 in New Delhi. Another Conference of Food
and Agriculture Ministers of States/UTs was held in February, 2012 wherein various
subjects including computerization of TPDS were discussed at length. Issues
relating to strengthening of TPDS were also discussed during the Conference of
Food Ministers & Food Secretaries of States/UTs held on 29-30 October, 2012, in
New Delhi.

Amendment in Bill for Protection of Consumers

72214. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

FOriginal notice of the question was received in Hindi.
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(@) whether a Parliamentary Committee has suggested Government to amend

the Bill for protecting the interests of consumers; and
(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) Yes, Sir.
The Consumer Protection (Amendment) Bill, 2011 was introduced in Lok Sabha on
16.12.2011. This Bill was referred to the Parliamentary Standing Committee on Food,
Consumer Affairs & Public Distribution. The Report was presented to Lok Sabha/
laid in Rajya Sabha on 19.12.2012. The salient features of the Recommendations of

the said Report include, inter-alia, that following points:

@@ Widening the definition of words such as 'complaint', 'defect’ &

'deficiency in services';
(i) Widening scope of 'Unfair Trade Practices',
@iii) Provision for review powers to State Commissions; and

(iv) Empowering the State or the National Commission to entertain consumer

organizations and other interested parties.
Adequacy of amount under Cash Transfer Scheme

2215. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state whether

Government thinks that Rs. 600 in cash transfer scheme is sufficient for a family?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): There is no such

scheme of the Government of India.
Vacancies in FCI godwons

2216. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@) whether thousands of loading/unloading labour posts are lying vacant in

various FCI godowns;

(b) the steps taken by FCI to fill-up such posts; and
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(¢) whether FCI is not giving weekly holidays, minimum wages and national

festival holidays to all loading/unloading regular workers and contract labourers?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) Yes Sir, there are
about 3800 vacancies of regular labour in various depots of FCI across the
country as on 31.12.2012.

(b) FCI is making a review of its policy with regard to induction of labour

against these vacancies.

(¢) No, Sir. The Labourers employed under various labour systems in FCI
are given paid weekly off as per the provisions of Minimum Wages Act. Besides,

National festival holidays are also given to the labourers.
Monitoring of model code on affirmative action

2217. SHRI D. RAJA: Will the Minister of CORPORATE AFFAIRS be pleased
to state:

(a) whether the Ministry has issued a policy for monitoring the steps taken
by industry associations, which have already adopted a code of conduct on
affirmative action to promote their members' companies, to adopt and implement an

affirmative action policy;

(b) if so, the details thereof and the response of companies and industry

associations in this regard; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS
(SHRI SACHIN PILOT): (a) to (c) There is no provision in the Companies Act,
1956 on the subject. However, the issue is being monitored by a "Coordination
Committee on Affirmative Action (CCAA) in the Private Sector" which is serviced
by the Department of Industrial Policy and Promotion (DIPP) in the Ministry of
Commerce and Industries. That Department has recently circulated a Proforma
among industry Chambers to monitor the quarterly progress of action taken by the
Chambers.

Corporate frauds

2218. SHRI HUSAIN DALWAL Will the Minister of CORPORATE AFFAIRS be

pleased to state:
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(a) whether the corporate frauds are on the rise in the country;
(b) if so, the nature and magnitude of these frauds; and
(c) the details of the steps taken by Government to prevent such frauds?

THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS
(SHRI SACHIN PILOT): (a) and (b) There is no verified information available to
suggest that cases of corporate frauds are on the increase. However, any serious
instance or complaint relating to diversion of funds, fudging of accounts and
mismanagement is referred for investigation to the Serious Fraud Investigation
Office. For violations/contraventions of provisions of the Companies Act, 1956,
necessary prosecutions are filed and for prosecutions under Indian Penal Code,

complaints are filed in the jurisdictional courts.

(¢) The Ministry has also evolved a system to generate Early Warning

System to help in detection of frauds at an early stage.
Reporting of CSR spendings

2219. SHRI D. RAJA: Will the Minister of CORPORATE AFFAIRS be pleased

to state:

(a) whether the Ministry has issued guidelines for reporting of Corporate

Social Responsibility (CSR) spending by companies;
(b) if so, the details thereof and the response of companies in this regard;
(¢c) if not, the reasons therefor;

(d) whether spending on affirmative action for Scheduled Castes and
Scheduled Tribes has been made a reporting head in CSR reporting format

guidelines;

(e) if so, the details thereof and the response of companies in this regard;

and
(f) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS
(SHRI SACHIN PILOT): (a) to (f) The Ministry has not issued any guidelines for
reporting of Corporate Social Responsibility spending by companies. However, after

the Companies Bill, passed by Lok Sabha and under consideration of the Rajya
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Sabha comes into force, suitable Rules/Guidelines will be issued to give effect to
the provision of Corporate Social Responsibility contained in Clause-135 of the Bill.
As regards affirmative action for Scheduled Castes and Scheduled Tribes, a
"Coordination Committee on Affirmative Action (CCAA) in the Private Sector" has
been set up which is serviced by the Department of Industrial Policy and
Promotion (DIPP) in the Ministry of Commerce and Industry. That Department has
recently circulated a proforma among Industry Chambers to monitor the quarterly

progress of action taken by the Chambers.
Priority of drinking water and sanitation programme

2220. DR. T. SUBBARAMI REDDY: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(a) whether Government proposes to concentrate more on re-orientation of
rural development programmes by giving a thrust to priority areas viz drinking
water, sanitation, efc. through focused attention on specialized needs of the States;

and
(b) if so, the steps taken by Government in this direction?

THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (a) and (b) Yes, Sir. The
Government has given thrust to rural drinking water supply and sanitation during
2013-14 by allocating a sum of Rs.15260 crore as against Rs.10,000 crore made
available for rural drinking water supply and sanitation in 2011-12 i.e. an increase
of 52.60% in two years. Specialized needs of States in terms of the areas under
Desert Development Programme, Drought Prone Areas Programme, Hill Area
Development Programme and special category Hill States are taken care of by
giving them weightage in allocation of funds under National Rural Drinking Water
Programme (NRDWP). Specialized needs of States having water quality affected
habitations and States with Japanese Encephalitis/Acute Encephalitis Syndrome
affected high priority districts are also given focused attention by earmarking 5%

Water Quality fund from the national allocation to such States.

As regards sanitation, to give more thrust to rural sanitation programme and
with a view to accelerate the progress of sanitation in rural areas, Government of
India has designed a paradigm shift in Total Sanitation Campaign(TSC) which is
now called the Nirmal Bharat Abhiyan (NBA), in the Xllth Five Year Plan. The



144 Written Answers to [RAJYA SABHA] Unstarred Questions

objective of NBA is to achieve sustainable behavior change with provision of

sanitary facilities in entire communities in a phased saturation mode with "Nirmal

Grams' as outcomes. Under NBA, following steps have been adopted as way

forward:

state:

)

(i)

(ii)

@iv)

™)

(vi)

2221.

Will

A shift from motivating individual household toilet construction to
covering whole communities in a Gram Panchayat saturation mode for

holistic sanitation outcomes.

The scope of providing incentives for individual household latrine units
has been widened to cover all APL households which belong to SCs,
STs, small and marginal farmers, landless labourers with homesteads,
physically challenged and women headed households along-with all BPL
households. Under NBA financial incentive for construction of toilets
has been raised for all eligible beneficiaries to Rs.4600/- from the earlier
amount of Rs.3200/-.under NBA. In addition up to Rs.4500/- can be
spent under Mahatma Gandhi National Rural Employment Guarantee
Scheme for construction of the toilet. Along-with beneficiary contribution
of Rs. 900/-, the total unit cost of toilet is now Rs. 10000/-.

More emphasis has been given on Information Education and
Communication (IEC) by earmarking 15% of the total outlay of district
projects for IEC activities. With a view to give thrust to a new
approach towards IEC, the Ministry has launched a Communication and
Advocacy Strategy (2012-2017).

Conjoint approach with National Rural Drinking Water Programme

(NRDWP) to ensure water availability for sanitation in Gram Panchayats.

Focused convergence of rural sanitation with associated Ministries including
Health, School Education, Women and Child Development with NBA.

Recasting component of Solid and Liquid Waste Management (SLWM)
to a project mode in convergence with MGNREGS.

Sanitation facilities in Gujarat

SHRI BHARATSINH PRABHATSINH PARMAR:

SHRI PARSHOTTAM KHODABHAI RUPALA:

SHRI MANSUKH L. MANDAVIYA:

the Minister of DRINKING WATER AND SANITATION be pleased to
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(a) the schemes or projects implemented or under implementation by the

Ministry to provide sanitation facilities in Gujarat;

(b) how much funds have been allocated in this regard during the last five

years by Government and would be allocated for next three years to the State;

(¢) whether hazardous chemicals contents are found in underground water

which is used for drinking water purpose; and
(d) if so, the action taken by the Central Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (a) At present, Government of India
is implementing Nirmal Bharat Abhiyan (NBA) formerly known as Total sanitation
Campaign (TSC) in 607 rural districts of India including 25 districts of Gujarat to

provide sanitation facilities.

(b) Total fund released during the last five years and current year by
Government of India to Gujarat is as under. Since Nirmal Bharat Abhiyan (NBA) is
demand driven scheme, hence releases in the next 3 years will be as per physical

objectives projected by Gujarat Government based on demand generated.

(Rs. in lakh)

2007-08 2008-09 2009-10 2010-11 2011-12 2012-13
(Upto Feb, 2013)

8528.33 978.81 3036.91 4692.36 4308.28 394942

(¢) As reported by the States on the Integrated Management Information
System (IMIS) of the Ministry of Drinking Water & Sanitation, as on 1.4.2012
there are 1,04,160 quality affected habitations in the country with one or more
drinking water sources contaminated with excess arsenic, fluoride, salinity, iron and
nitrate. The State-wise and contaminant-wise details including in Gujarat State are

given in Statement (See below).

(d) Rural water supply is a State subject. This Ministry supplements the
efforts of the States by providing them with technical and financial assistance under
the centrally sponsored National Rural Drinking Water Programme (NRDWP) for
providing safe and adequate drinking water facilities in rural areas of the country.
A budgetary provision of Rs. 10,500 crore has been made for the NRDWP in 2012-
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13. Up to 67 per cent of the NRDWP funds allocated to States can be utilized for
tackling water quality problems in rural areas of the country. Further, 5% of
NRDWP funds are earmarked and allocated to those States facing problems of
chemical contamination in drinking water or with Japanese Encephalitis and Acute
Encephalitis Syndrome affected high priority districts. In addition to this,
Government of India provides 3 per cent NRDWP funds on 100 per cent Central
assistance basis to States for water quality monitoring and surveillance, which inter
alia include taking up works relating to setting up of new or up-gradation of
district/sub-district water quality testing laboratories, providing chemicals and
consumables to laboratories, providing field test kits/refills to Gram Panchayats etc.
Further up to 10 per cent of NRDWP funds allocated to States could be utilized
for sustainability of drinking water sources through artificial recharge of ground
water and other methods, which infer alia may also dilute the level of

contamination in aquifers.
Statement

No of Quality Affected Habitations as on 01/04/2012

SI. No. State/UT Contamination Wise Number Of Habitations

Total Fluoride Arsenic  Iron  Salinity Nitrate
Habs affected affected affected affected affected
Habs Habs Habs Habs  Habs

1 2 3 4 5 6 7 8

1 Andhra Pradesh 39 332 0 0 64 0
2 Bihar 14580 2698 1004 10877 0 1
3 Chattisgarh 8815 313 0 8339 163 0
4 Goa 0 0 0 0 0 0
5 Gujarat 274 57 0 0 o4 153
6 Haryana 17 12 0 0 5 0
7 Himachal Pradesh 0 0 0 0 0 0

8 Jammu and Kashmir 30 2 0 2 6 0
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1 2 3 4 5 6 7 8

9 Jharkhand 412 41 1 369 0 1
10 Karnataka 5875 2806 19 938 734 1378
11 Kerala 934 106 0 585 186 57
12 Madhya Pradesh 2789 2485 0 156 148 0
13 Maharashtra 1671 483 0 337 342 509
14 Odisha 12465 398 0 11051 91 25
15 Punjab 33 19 0 1 13 0
16 Rajasthan 26729 7130 5 46 18924 624
17 Tamil Nadu 528 5 0 405 111 7
18 Uttar Pradesh 882 144 9 23 705 1
19 Uttarakhand 17 2 0 13 0 2
20 West Bengal 5448 873 2119 1955 501 0
21 Arunachal Pradesh 115 0 0 115 0 0
2 Assam 15979 &0 1157 14742 0 0
23 Manipur 0 0 0 0 0 0
24 Meghalaya 97 0 0 97 0 0
25 Mizoram 0 0 0 0 0 0
26 Nagaland 130 0 0 130 0 0
27 Sikkim 0 0 0 0 0 0
2 Tripura 5935 0 0 5935 0 0
29 Andaman and 0 0 0 0 0 0

Nicobar Islands
30 Chandigarh 0 0 0 0 0 0
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31 Dadra and 0 0 0 0 0 0
Nagar Haveli

32 Daman and Diu 0 0 0 0 0 0
33 Lakshadweep 0 0 0 0 0 0
34 Puducherry 9 0 0 8 1 0

TotaL 104160 17986 4314 56144 22958 2758

Supply of potable water

12222. DR. PRABHA THAKUR: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(@) whether clean and pure potable water is a fundamental right of every

citizen;

(b) if so, the details of the schemes formulated by Government to provide

clean potable water to common people in every village of the country;

(c) whether, in view of the health of villagers of many areas of Rajasthan
who are compelled to drink contaminated and fluoride mixed water due to depletion
of ground water level in many areas, Government proposes to give special

assistance to the State in the interest of rural inhabitants; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (a) The National Rural Drinking
Water Programme (NRDWP) guidelines mention that water is a public good and
that every person has the right to demand drinking water. The basic requirement
should meet minimum water quality standards and be readily available and

conveniently accessible at all times and in all situations.

(b) Rural drinking water supply is a State subject. The Central Government
under the National Rural Drinking Water Programme provides the States with
technical and financial assistance to supplement their efforts in providing safe and

adequate drinking water in rural areas of the country. A budgetary provision of Rs.

FOriginal notice of the question was received in Hindi.
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10,500 crore has been made for NRDWP in 2012-13. Under the NRDWP, the State
Governments are vested with the powers to plan, approve, execute and implement
drinking water supply schemes. The State Governments, in consultation with the
Ministry, prepare Annual Action Plans to implement rural water supply schemes and
activities under the programme, to cover partially covered and quality affected
habitations with adequate and potable water supply. Under NRDWP, States can
utilize upto 67% of NRDWP (Programme) funds released to them for providing safe

drinking water facilities in water quality affected habitations.

(c) and (d) Under the NRDWP, in addition to the Programme funds, 5% of
the national allocation is earmarked for Water Quality for those States which
include Rajasthan, which have rural habitations reporting chemical contamination in
drinking water sources including fluoride. In the year 2012-13, so far under the
NRDWP (Programme) Rs. 1197.77 crore has been allocated and released to
Rajasthan and under 5% Water Quality fund, Rs. 68.93 crore has been allocated
and Rs 34.47 crore released to Rajasthan for this purpose.

Quality of drinking water

2223. DR. JANARDHAN WAGHMARE:
SHRI N. K. SINGH:
Will the Minister of DRINKING WATER AND SANITATION be pleased to

state:
(a) the number of habitations affected by poor water quality in the country;

(b) whether the targets under the National Rural Drinking Water Programme

have been achieved; and
(©) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (a) As reported by the State on
the Integrated Management Information System (IMIS) of the Ministry as on
13.3.2013, out of a total of 16.64 lakh rural habitations of the country, 94,963
habitations, having least one drinking water source affected by chemical

contamination, remain to be covered with safe drinking water.

(b) The targets and achievements of coverage of rural habitations with

adequate and safe drinking water supply in the last 3 years is as below:
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Target & coverage of Partially Covered and Quality Affected
Habitations for the years 2009-10 to 2011-12

Habitations 2009-10 2010-11 2011-12

Target Achievement Target Achievement Target Achievement

Partially covered 123408 116750 80342 92276 115379 116246

habitations

Quality Affected 34595 32129 41094 27107 29790 22121

Habitations

(¢c) Targets of coverage of Quality Affected Habitations have not been fully
achieved in the years 2009-10, 2010-11 and 2011-12 because of reasons which
include high capital costs of large multi-village schemes to bring water from distant
safe sources, selection of technology issues, time taken for planning, designing,
sanctioning, executing and commissioning of such schemes and procurement

issues.
Girl friendly toilets in schools under TSC

2224. SHRI K. N. BALAGOPAL: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(@) whether Government has schemes, under the Total Sanitation Campaign

(TSC), to provide girl friendly toilets at high schools in the country; and
(b) if not, whether this scheme could be extended therefor?

THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (a) Yes Sir. Under Nirmal Bharat
Abhiyan (NBA) earlier known as Total Sanitation Campaign(TSC), toilets in all types
of Government Schools including high schools in rural areas can be constructed.
Separate toilet units for girls and boys can be provided in all co-educational schools,
for which Central Assistance is available for both the units as two separate units. A
toilet unit consists of a toilet and minimum of two urinals. The Central assistance per
unit is restricted to 70 percent for a unit cost of Rs. 35,000/- (Rs. 38,500 in case of
hilly and difficult areas).

(b) Does not arise.
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Contaminated ground water

2225. SHRI D. BANDYOPADHYAY: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(@) whether Government is aware that a study by the Indian Institute of
Toxicology Research (IITR), Lucknow, has found that the ground water in the
vicinity of the Union Carbide's pesticide plant in Bhopal is replete with

contaminants;

(b) if so, the measures Government has taken, so far, to provide safe

drinking water to the population living in and around the area; and

(¢c) whether Government has undertaken any medical survey of the
population living in and around the plant site to detect any adverse effect of water

contamination on their health and to counter the menace?

THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (a) As per information received
from the Central Pollution Control Board (CPCB), it has commissioned a study
through Indian Institute of Toxicology Research (IITR), Lucknow for assessment of
groundwater quality in and around the Union Carbide India Limited (UCIL) plant to
revalidate the observations in the June 2010 report of National Environmental
Engineering Research Institute, Nagpur on groundwater and soil quality. The
analysis report of 27 samples collected from around the UCIL premises indicates
that the value of chloride and nitrate values exceeded the respective guideline
values (IS 10500-2004) in 4 and 15 samples respectively. Levels of heavy metals like
Nickel, Lead, Cadmium had also exceeded the guideline values in some water

samples.

(b) As per report received from Ministry of Chemicals & Fertilizers, a sum
of Rs 14.18 crore was provided under Jawaharlal Nehru National Urban Renewal
Mission (JNNURM) to Government of Madhya Pradesh in April 2006 for supply of
piped drinking water from Kolar reservoir to 14 localities around UCIL plant site at
Bhopal. In July, 2010, Government of India has further released its 75% share of a
total outlay of Rs 50 crore for providing safe drinking water to the Bhopal gas

victims as part of a new plan of action to Government of Madhya Pradesh.

(¢) As per information received from the Indian Council of Medical

Research, the Department of Community Medicine, Gandhi Medical College, Bhopal
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under Government of Madhya Pradesh has undertaken a survey of the population
living in and around the plant site in a form of "Epidemiological study" - an
Epidemiological study of Symptomatic Morbidities living around solar evaporation

ponds and behind Union Carbide factory, Bhopal in the year 2007-08.
Sanitation and drinking water projects in NER

2226. SHRIMATI NAZNIN FARUQUE: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(a) the details of projects submitted by the State Governments of North
Eastern Region (NER) during the last three years regarding sanitation and drinking

water;

(b) the details of projects approved and the assistance provided, year-wise

and district-wise; and

(c) the details of projects not approved or still under consideration and the

reasons for rejection and delay?

THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (a) Drinking water supply is a
State subject. The Government of India provides financial and technical assistance
to States under the National Rural Drinking Water Programme (NRDWP) to
supplement their efforts to provide adequate safe drinking water to the rural
population. Under the NRDWP, the State Governments are vested with the powers
to plan, approve and implement drinking water supply schemes. The State
Governments, in consultation with the Ministry, prepare Annual Action Plans each
year, to implement rural water supply schemes to cover partially covered and quality
affected habitations and for other activities. Drinking water supply projects prepared
thereafter by the States are examined and sanctioned at the state level by the State
Level Scheme Sanctioning Committee (SLSSC). Rural drinking water supply projects
are not submitted by the States to this Ministry.

As regards, Nirmal Bharat Abhiyan (NBA), totally 85 district projects have
been sanctioned in 8 North Eastern States. However, during the last 3 years, only
2 district projects of Nagaland i.e. Kiphire & Longleng have been submitted and

approved by Government of India.
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(b) Under NRDWP, drinking water supply projects are not approved by the
Ministry and NRDWP funds are released State-wise and not project-wise or district-
wise. NRDWP fund allocation to the States is made as per approved criteria.
Funds allocated and released to the North Eastern (NE) States in the last three

years is given in Statement-I (See below).

As regards NBA (formerly called the Total Sanitation Campaign (TSC), the
year-wise details of district projects approved is given in Statement-II (See below).
The details of funds released by Government of India, year-wise and district-wise

is given in Statement-III (See below).
(c) Does not arise.
Statement-1

Funds allocated and released to NE States under
NRDWP in last three years

(in Rs. crore)

SL State/UT 2009-10 2010-11 2011-12

No. Allocation Released Allocation Released Allocation Released
1 Arunachal  180.00 178.20 123.35 199.99 120.56 184.83

Pradesh

2 Assam 301.60 323.50 449.64 48748 435.58 52244
3 Manipur 61.60 38.57 54.61 5277 53.39 47.60
4  Meghalaya 7040 7940 6348 84.88 61.67 95.89
5  Mizoram 5040 5526 46.00 61.58 39.67 38.83
6  Nagaland 52.00 47.06 79.51 7152 81.68 8091
7 Sikkim 21.60 20.60 2624 2320 28.10 69.19
8  Tripura 6240 7740 5717 74.66 56.20 83.86

TotaL 800.00 819.99 900.00 1062.08 876.85 112355
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Statement-111

Details of fund released from Gol, District-wise and Year-wise
(Rs. in lakh) under NBA/TSC in last three years

(Rs. in lakh)

SI. No.  State/District Name 2009-2010 2010-2011 2011-2012
1 2 3 4 5

Arunachal Pradesh
1 Anjaw 31.78 0.00 0.00
2 Changlang 0.00 0.00 0.00
3 Dibang Valley 0.00 33.99 0.00
4 East Kameng 130.90 0.00 0.00
5 East Siang 0.00 75.76 0.00
6 Kurung Kumey 0.00 0.00 0.00
7 Lohit 69.63 0.00 0.00
8 Lower Dibang Valley 1951 0.00 0.00
9 Lower Subansiri 100.28 0.00 0.00
10 Papum Pare 52.87 951 0.00
11 Tawang 0.00 0.00 0.00
12 Tirap 0.00 0.00 0.00
13 Upper Siang 0.00 0.00 41.20
14 Upper Subansiri 0.00 0.00 96.20
15 West Kameng 0.00 0.00 6748
16 West Siang 0.00 0.00 0.00

TotaL 404.97 119.26 204.88

Assam

1 Bagsha 0.00 999.96 809.62
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1 2 3 4 5

2 Barpeta 0.00 1094.00 122725
3 Bongaigaon 0.00 0.00 0.00
4 Cachar 0.00 0.00 998.96
5 Chirang 282.01 0.00 391.20
6 Darrang 282.02 0.00 70940
7 Dhemaji 432.03 590.20 662.76
8 Dhubri 0.00 211248 0.00
9 Dibrugarh 0.00 0.00 644.30
10 Goalpara 643.97 0.00 687.88
11 Golaghat 0.00 587.02 39.61
12 Hailakandi 0.00 31598 82.18
13 Jorhat 709.55 0.00 0.00
14 Kamrup 771.51 0.00 675.08
15 Karbi Anglong 0.00 0.00 0.00
16 Karimganj 486.87 0.00 551.40
17 Kokrajhar 726.18 0.00 645.78
18 Lakhimpur 817.79 0.00 664.60
19 Marigaon 0.00 173.60 227.35
20 Nagaon 0.00 1227.56 1477.36
21 Nalbari 781.85 0.00 0.00
2 North Cachar Hills 0.00 0.00 0.00
PA] Sibsagar 790.06 0.00 732.87
24 Sonitpur 0.00 837.56 1023.58
25 Tinsukia 0.00 51192 0.00
26 Udalguri 0.00 987.08 0.00

TotaL 6729.84 9437.36 12251.18
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1 2 3 4 5
Manipur
1 Bishnupur 122.10 0.00 11238
2 Chandel 0.00 0.00 215.30
3 Churachandpur 446.78 0.00 0.00
4 Imphal East 132.69 0.00 17124
5 Imphal West 112.53 80.30 202.80
6 Senapati 0.00 0.00 0.00
7 Tamenglong 0.00 0.00 174.09
8 Thoubal 185.85 0.00 212.06
9 Ukhrul 17759 0.00 0.00
TotaL 1177.54 80.30 1087.87
Meghalaya
1 East Garo Hills 44022 43229 0.00
2 East Khasi Hills 53829 0.00 685.78
3 Jaintia Hills 0.00 42671 0.00
4 Ri Bhoi 83.14 330.54 42994
5 South Garo Hills 0.00 335.07 0.00
6 West Garo Hills 317.13 1019.73 0.00
7 West Khasi Hills 0.00 560.89 0.00
TotaL 1378.78 310523 111572
Mizoram
1 Aizawl 0.00 12320 31.38
2 Champhai 102.57 178.85 0.00
3 Kolasib 105.88 4342 0.00

4 Lawngtlai 0.00 16241 0.00
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1 2 3 4 5
5 Lunglei 134.16 0.00 0.00
6 Mamit 0.00 56.99 0.00
7 Saiha 40.13 88.53 0.00
8 Serchhip 3024 0.00 0.00
TotaL 41298 653.40 31.38
Nagaland
1 Dimapur 169.20 259.73 0.00
2 Kiphire 0.00 0.00 0.00
3 Kohima 162.44 174.42 0.00
4 Longleng 0.00 0.00 0.00
5 Mokokchung 70.24 115.52 5140
6 Mon 121.84 195.69 0.00
7 Peren 101.66 82.74 0.00
8 Phek 195.08 148.50 0.00
9 Tuensang 0.00 116.15 0.00
10 Wokha 0.00 136.70 0.00
11 Zunheboto 238.81 0.00 122.66
TotaL 1059.27 122945 174.06
Sikkim
1 East Sikkim 0.00 24.03 0.00
2 North Sikkim 0.00 850 0.00
3 South Sikkim 0.00 63.79 0.00
4 West Sikkim 0.00 16.54 0.00

TotaL 0.00 112.86 0.00
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1 2 3 4 5
Tripura

1 Dhalai 0.00 181.86 47.84

2 North Tripura 274.05 110.16 86.08

3 South Tripura 420.57 219.81 0.00

4 West Tripura 142.04 41331 0.00
TotaL 836.06 925.14 13392

Rural water supply and sanitation programme

2227. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of DRINKING
WATER AND SANITATION be pleased to state:

(@) the performance in implementation of rural water supply and sanitation
programme in the country during the last five years, year-wise and State-wise

particularly in Andhra Pradesh;

(b) whether it is a fact that the Ministry has submitted a proposal for rural

water supply and sanitation programme; and
(¢c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (a) Coverage of rural habitations
with safe and adequate drinking water supply under the National Rural Drinking
Water Programme(NRDWP) in the country, including in Andhra Pradesh, during the

last five years, year-wise and State-wise is given in the Statement-I (See below).

As regards sanitation, since Nirmal Bharat Abhiyan (NBA)(formerly called as
Total Sanitation Campaign(TSC)) is a demand driven programme, there are no State-
wise targets. However the physical achievement in construction of Individual
Household Latrines (IHHLs) during the last five years, year-wise and State-wise,

including in Andhra Pradesh, is given in Statement-II (See below).

(b) and (c) This Ministry has proposed a Rural Water Supply and Sanitation
project with support from World Bank to be implemented in four States, viz Uttar
Pradesh, Bihar, Jharkhand and Assam, where the coverage of piped water supply is
low and drinking water contamination is high. The project outlay is approximately
Rs.5400 crore and the project is to be implemented from 2013-14 to 2018-19.
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Supply of drinking water in rural areas

2228. SHRIMATI MAYA SINGH: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(a) the percentage of villages and rural areas in the country which have

access to clean and safe drinking water throughout the year;

(b) whether the Ministry has any database of water supply for drinking and

sanitation purposes in rural areas; and

(c) the details of the steps taken during last five years, for the operation

and maintenance of rural water supply?

THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (a) The Ministry of Drinking Water
& Sanitation maintains data regarding provision of rural drinking water supply in
terms of habitations. As on 1.4.2012, as reported by the States, in the on-line
Integrated Management Information System (IMIS) of the Ministry, out of a total of
16,66,075 habitations in the rural areas of the country, 73.91% of rural habitations
have been fully covered i.e. with atleast 40 litres per capita per day of safe

drinking water supply.

(b) Yes, Sir. The Ministry has an online Integrated Management Information
System (IMIS) wherein data related to water supply for drinking and sanitation

purposes in rural areas is maintained down to the habitation level.

(¢) Under National Rural Drinking Water Programme (NRDWP), 15% of the
total allocation to States can be utilized for Operation and Maintenance (O&M) of
existing drinking water supply schemes. The fund can be utilized for expenditure on
running, repair and replacement costs of drinking water supply schemes. The
allocation for O & M was raised from 10% to 15% of the allocation in 2012-13 in

the interest of better O & M of rural water supply schemes.

Further the Ministry has prepared a detailed manual on Operation and
Maintenance of Rural Water Supply Schemes in 2012 for the guidance of the

agencies responsible for such activities.
Study on effect of climate change on ground water

2229. SHRI K. N. BALAGOPAL: Will the Minister of EARTH SCIENCES be

pleased to state:
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(@) whether Government has the data regarding change in ground water level

due to climate change;
(b) if so, the details thereof; and

(c) whether there is any scientific study which proves the relation between

ground water level and climate change?
THE MINISTER OF EARTH SCIENCES (SHRI S. JAIPAL REDDY): (a) No, Sir.
(b) Does not arise.

(¢c) Central Ground Water Board (CGWB) of the Ministry of Water
Resources monitors regional level ground water levels through a network of 15643
observation wells but no information of the change in ground water levels with
respect of climate change is available. Globally, the knowledge of current ground
water recharge levels is poor as there has been very little research on the future
impact of climate change on ground water except few isolated studies taken up

very recently over UK and Africa.
Rise in sea level

2230. SHRI BAISHNAB PARIDA: Will the Minister of EARTH SCIENCES be

pleased to state:

(a) whether it is a fact that seas are rising very fast i.e. 60% per cent faster

than UN forecasts;

(b) what is the status of rise of waters in all the seas on the Indian

Ocean;

(¢) whether any kind of alarming warning has been given by the concerned
authorities, both foreign and Indian, to the population living in the coastal regions;

and
(d) if so, the details thereof?

THE MINISTER OF EARTH SCIENCES (SHRI S. JAIPAL REDDY):
(a) Reported study published in Environmental Research Letters of Nov., 2012,
through comparing climate projections to observations up to 2011, confirms that sea
level rise is happening as fast and in some cases faster than climate models had

projected. The satellite based linear trend during 1993-2011 is estimated to be
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3.240.5mm/year that is about 60% higher than the best estimate of 2.0mm/year by
the Intergovernmental Panel on Climate Change (IPCC), 2007 assessment report.
However, the estimated sea level rise by the tide gauge records (of over 200) for
the period 1993-2009 is found to be about 2.8+0.8mm/year.

(b) Sea level rise is a very slow phenomenon and is manifested globally
with pockets of sea level rise/fall trends. However, the trends of sea level rise as
estimated by tide gauge data is found to be 13mm/decade. The corresponding
satellite derived estimates over the Indian Ocean are found to be in the range of
3.0mm/year with pockets of higher rise along the east of Malaya peninsula, south

Indian Ocean between Madagascar and Australia.
(¢) No, Sir.
(d) Does not arise.
Setting up of AWSs and ARGs

2231. SHRI Y. S. CHOWDARY: Will the Minister of EARTH SCIENCES be

pleased to state:

(@) whether Government has constituted any Committee for preparation of
guidelines for setting up Automatic Weather Stations (AWSs) and Automatic Rain
Gauges (ARGs) across the country;

(b) whether the Committee has submitted its draft report to Government;
(c) if so, the details thereof;

(d) whether Government has accepted the recommendations/suggestions

made by the Committee;
(e) if so, the details thereof; and
(f) if not, the reasons therefor?
THE MINISTER OF EARTH SCIENCES (SHRI S. JAIPAL REDDY): (a) Yes, Sir.
(b) Yes, Sir.

(¢) Department of Agriculture & Cooperation under the Ministry of
Agriculture has constituted the committee for preparation of guidelines for setting
up Automatic Weather Stations (AWSs) and Automatic Rain Gauge (ARGs) across
the country where DGM, Earth System Science Organization - India Meteorological
Department (ESSO - IMD) is also a member. The draft report submitted by the
Committee is circulated for widely for comments and suggestions that dealt with

following aspects:
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@i AWS equipment standards

@)  AWS installation standards & maintenance standards and

@) 3rd party accreditation and data certification services

(d) Not yet Sir as the envisaged wider consultation is still continuing.
(e) Does not arise.

(f) A Brainstorming meeting was held in Pune on 03rd September, 2012 by
the (ESSO -IMD) to develop a national consortium involving all the concerned
organizations to integrate the existing AWS/ARG networks and install new ones
with the required sensors, maintenance, reception of quality controlled and
uninterrupted data, data sharing mechanism, etc. as per the common standards.
Based on the suggestions of this meeting and based on the on-going consultations,
another brainstorming meeting is planned to be organized in June 2013 to finalize

the said report.
Advertisements to newspapers and magazines

2232. SHRI RAJKUMAR DHOOT: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(@) whether it is a fact that Chairman of Press Council of India has recently
alleged that the Central and State Governments are stopping advertisements to the

newspapers and magazines that have published news articles critical to them:;
(b) if so, the details thereof; and
(c) the reaction of Government with regard to the allegation?

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI MANISH TEWARI): (a) and (b) Hon'ble Chairman, Press
Council of India has issued a Press Note on the issue on 4.2.2013 which is

enclosed as Statement (See below).

(c) DAVP issues Print advertisements keeping in view the target audience,
client requirement, budget available etc. within the framework of the Print Media

Policy of the Government, which is available at DAVP's website, www.davp.nic.in
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PRESS NOTE

I have been receiving several complaints from several newspapers/
journals that the advertisements which were being issued to them by the
Central/State Governments or Statutory bodies/Public Sector Undertakings have
suddenly been stopped or drastically reduced without issuing show cause notice
and without assigning any reason. Sometimes, this is done because of the
newspapers/journals publishing material critical of a government or some of its
Ministers/Officials.

In my opinion in a democracy the people, including the Press, have a right to
criticise the government, and this is a part of the freedom of the speech under
Article 19 (1) (a) of the Constitution of India. Governments, Ministers and Officials
must develop tolerance and must have the strength to stand up to criticism.
Stopping advertisements or drastically reducing them merely because a critical
article has been published, is totally undemocratic and shows pettiness of mind,
and is totally unacceptable in a democracy. Revenue from advertisements is the
main Financial resource of a newspaper/journal, and hence such action can do
great harm to it and thus violate press freedom. The Press Council of India will
not tolerate any further this kind of behaviour on the part of any government, its

Ministers or Officials, and shall take suitable legal action in the matter.

In my opinion, once it has been decided to give advertisements to a
newspaper/journal, stopping or reducing it thereafter without giving it
an opportunity of hearing amounts to violation of the principle of
legitimate expectation and natural justice, and thus violation of Article 14 of the

Constitution.



